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-

LOK SABHA

f ——
Thursday, August 22, 1974/Sravana
31, 1898 (Saka)

l —

The Lok Sabhg met at Eleven of the
Clock

[MR. SPrAKER in the Chair]

'ORAL ANSWERS TO QUESTIONS
MR SPEAKER: Mr. Barman.

DR. RANEN SEN: Sir, Mr, Barman
is not present. Sumilar quesiions are
there. If Mr, Barman 15 not present,
We may be permitted to put questions.

MR. SPEAKER: Dont throw such g
Ianstastic idea to me because he 1s
not here, I should pring him buck or
1 should ask you %o put the question.

SHRI S. M. BANERJEE: Sir, more
than one name should be added.
Otherwise this thing wil) happen

MR. SPEAKER: We do have it.
That is only on identical questions that
two names are added.

Nationalisation of Private Sector Coal
Mines in Bihar

t
‘453 BHRI K. M. ‘MADHUKAR’:
SHRI NIHAR LASKAR:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government are consi-
dering a proposal fo nationalise 100
coal mines in Bthar and other Stotds
180 TR0

2

which had been left over in fhe pri=
vate sector; and

(b) if so, when the final (lecision in
this regard is likely {p be iaken?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b). Information regarding coal
leases and munes which are legally
and 1illegally in operation m the pri-
vate sector is awaited from the State
Governments who have been requesied
to furnish the same withcut delay.
Appropriate action will be faken after
complefe and authentic information
has become available.
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SHRI KRISHNA CHANDRA HAL-
DER: The hon. WMinister has just
stated that about 20 t{o 25 illegal inines
are operating in Bihar. May I know
what steps have heen taken or are
being taken against the owners of
those illegal mines?

SHRI K. D. MALAVIYA: Unfortu-
nalely, the Central Guvernment can-
not take any step against those illegal
acts of those criminal people. It is
the State Government which has to be
persuaded, and we have sentour men
and we are trying our level best to
persuade them to stop the 1aining im-
mediately and to take whatever steps
are proper to prosecute them and fto
take suitable measures.

Visits Abroad by Minister of Heavy
Industry

+

*454. SHRI C. K. CIHANDRAPPAN:
SHRI C. K. JAFFER
SHARIEF:

Will the Minister of HEAVY INDUS-
TRY be pleased tn state:

(a) whether he recently wvisited
Socialist countries for co-nperation in
Heavy Industry;

(b) if so, the nature of discussions
held; and

(¢) the outcome {hereof?

AUGUST 22, 1974
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) to (¢).
Minister of Heavy Industry visited
USSR and Hungary ou the invitation
of the USSR Minister oi Ceal Industry
and the Hungarian Micister of Heavy
Industry. His discussions had covered
the question of fruiiful cooperation
znd assistance in technical matters of
common ioterest ineluding supply of
components and materials to the Hard-
ware Unit of BHEL, HEC andg MAMC,
as also exchange uf technology bet-
ween India and USSR and imparting
of training to cur men in related
felds. In all these areas. he was
assured full support and cooperation
bv the Soviet authorities. He also
discussed the question of supply of
equipment from India for Soviet aid-
ed plants being set up in third coun-
tries. Here again the response was
positive.

SHRI C. K. CHANDRAPPAN: The
hon. Minister has stated that he has
fruitful cooperation too by the Coal
Ministry of the USSR in matters of
technical collaboration with India. In
the press in our country a news item
has appeared that Government have
approached multinational corporations
from Japan and Indian monopolies
like the Tatas for the modernisation
of the nationalised coal mines. In view
of the support and technical collabo-
ration offered by the Soviet Union,
may I know whether Government
will drop this idea and whether they

will give us also more information
regarding the nature of technical
cooperation offered by the Soviet
Union? ' '

THE MINISTER OF HEAVY IN-
DUSTRY (SHRI T. A. PAID): My dis-
cussion with the Soviet Government
was not confined only to mining ma-
chinery, The MAMC, the HEC and the
Hardwar plants are three plants
which are Soviet-aided. To some ex-
tent, they are dependent on getting
component every year from Soviet
Russia. I wanted that Soviet Russia
should help us to be abeolitely self-
reliant by giving wus designs and
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drawings so that the entire manu-
facturing programme could be car-
med on in India. This has been
agreed to.

Secondly, we have found that we
take an unduly long time in the
erection of power plants; also there
has not been proper maintenance, I
wanted that Soviet Russia should
provided at least training facilities
for 250 englneers in the Soviet Plants
80 thut we can also acquire the neces-
sary technolugy in the erection cof
power plants and their proper main-
tenance. This has been agreed to.
The first batch of 20 engineers is al-
ready in Soviet Russia as a result
of this.

Thirdly, we have
we would require considerable
machinery for the development of
our coal industry. A substantial part
of it is going to be met by the MAMC
and the HEC. Wherever it has not
been possible for us to get it, we
shall certainly try to get it from our
collaborators either in Poland or 1n
the USSR as far as is possible.

estimated that

Another thing that I was trying to
emrhasigse in Soviet Russia was that
the Soviet-collaborated projects must
alsn hgve a continuous technology
flow from Soviet Russiagso that the
mazimum development i* the futvre
also is ensured.

Thirdly, whatever surplus capacity
we have in these plants, whenever
Soviet Russia undertakes {o build up
other plants in third countries we
should also be allowed to collaborate.
All these ars being pursued.

SHRIC.K. CHANDRAPPAN: The
Mini ter has answered the zecond part
of the question. but not the first part.

MR. SPEAKER: It was quite a
comprehensive answer. You put your
secong question now.

SHRI C. K. CHANDRAPPAN: While
answering my second question, he may
also answer the first part of the first
question. I asked whether it is a fact

SERAVANA 31, 1886 (SAKA)

Oral Answers 30

that they had approached the Jape-
nese multi-national corporations for
the modernisation of nationalised coal
mines in our country and also Tatas
for sonis king of collaboration.

Thenin the last partof the answer,
the Minister has stated that we
approacheq the Soviet Union for our
machinery to be exported to third
countiries where the Soviet Union 1s
erecling plants. I would hke to know
a little more about this. What are the
prospects of this proposal and the
possihility thereofs

SHRI T. A. PAL: The Ministry of
Heavy Indusiry 1g responsible for sup-
plying coal machinery to the coal
industry in this couniry. As long as
this country makes coal machinery, we
would certainly object to any coal
machinery being imported from out-
@ide. Thr news item regarding multi-
nationals or the collaboration the
Ministry of Heavy Industry is
seeking with anybdoy in this respect
is obviously not correct.

So far as the other point i1s concern-
ed there has always teen reluctance
on the part of any country to allow us
to ccllaborate in third cruntries. But
I have argued that it would create a
gnodl image also for the products of
Soviet-gideg projects in India if they
are exported. The Soviet Union  has
agrecd to get up a committec of ex-
perts on their side. We are u'so set-
ting up a committee on our side to
explore the possibility of the surplus
capacily being utilised in many direc-
tions.

SHRI PARIPOORNANAND PAIN-
ULI: May I know whether the USSR
exoressed a desire to purrhase generat-
ing sets produced by BHEL, Hardwar?
If so. what ore the details?

SHERI T. A. PAI; We have not yet
offered any generating sets fo the
USSR. My problem is to see that
generating sets are made available to
all the Electricity Boards first and we
are able to sell it also outgide to
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Malaysia and earn hard culTency.
Where it is possibie for me to do the
job I would like to have the best
advantage for the country.

SHRI B. V. NAIK: The hon. Minister
in his reply has stateq thai ihe possi-
bility of Soviel-aided projects in third
countrieg enlisting the support of this
country had been explored. If so,
will he kindly tell us (a) whai are
these specific projects and (b) if the
Government of India have accepted
this in principle, will the same facility
as is being extended to Soviet Russia
also be available to those parts of the
world which may not necessarily be
valled socialist like Japan or other
big countries?

SHRI T. A. PAI: We are not yet ex-

tending any facility whatsoever to
Soviet Russia in this maiter. What
we are asking Soviet Russia is to

make use of the surplus capacity we
have. 1 would be perfectly happy to
sell whatever we have to whichever
country is willing to buy from us.

SHRI B. V. NAIK: It is in the
written answer 'supply of equipment
Irom India for Soviet-aided plants
being set up in third countries’. I
would like to know whether the same
ihing will be applied to other coun-
1ries than Soviet Russia. This is my
yuestion.

SHRI T. A. PAI: We are also ex-
ploring the possibility whether we can
undertake sub-contract job or partial
supply of components wherever France
or some other country has got an

order in Iran or some other Arab
countries,
SHRI INDRAJIT GUPTA: In the

past, in the periogd before the coal
mines were nationalised the capacity
of the MAMC plant at Durgapur was
found to be surplus mainly because
the mines at that time were not will-
ing or ahle to absorb the machinery

AUGUST 22, 1974
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which was being manufactured. Now,
1 would like to know, since the mines
have been nationalised, have their
estimated requirements which can be
planned properly been coordinated
with the plants for the development
of capacity in MAMC or is it that the
Minister still has an apprehension in
his mind that even the nationalised
mines may not absorb this machinery
and is that the reason why he is talk-
ing beforehand about the surplus
capacity which he wants to be allow-
ed to be exported to projects in third
rountries?

SHRI T. A. PAI. Sir, I did not mle;
fo surplus capacity in MAMC. The
hon. Member's observation about
surplus capacity in MAMC in the past
because the coal industry was not
making sufficient investment is abso-
lutely correct. We had diversified
already the manufacturing programme
of the MAMC. Now- that the coal
induslry has been nalionalised, we are
working in close coordination with the
Ministry of ¢5teel and Mines and I
have assured them that whatever
their further reqguiremenfs will be
fully met by the MAMC as well as
partial supply by the HEC wher-
ever it is possible for it to undertake.

SHRI INDRAJIT GUPTA:
where is the surplus capacity?

Then,

SHRI T. A. PAI: The surplus capa-
city is in HEC, If the steel invest-
ments do not go up in certain items
like the blast furnaceg angd all that we
cannot keep our capacity idle waiting
for some orders to come. The whole
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production machinery has to be kept
going and 1if I get orders from any-
where 1 shall certainly be happy to
fulfll them

MR SPEAKER Shn G Y
Knshnan—Absent.

Shri Nawal Kishore Sharma—Absent
Shnn Raghunandan Lal Bhatia—
Absent

O T 4D Frar wige o F =7 @
o 9% IATY gSEr 24 =fEg
AfF Y A v & w97 w1 97 )

Non-participation by representatives
in State Leprosy Officers Conference
held in Hyderabad

*458 SHR1 § N SINGH DEQO Will
the Mmster of HEALTH AND
FAMILY PLANNING be pleased 1o
state-

(a) whether a number of State Gov-
ernment official representatives did
not attend the VIII Annual State
Leprosy Officers Conference held an
Hyderabad 1in the month of May,

(b) if so, the reasons for non-parti-
cipation of these States in this Con-
ference, and

{c) the State-wise allocation for
National Leprosy Control Progiamme
during the Fifth Plan period”?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A K
KISKU)" (a) Yes, Str

(b) Most of the defaulting States
did not intimate the reasons for non-
particrpation However many of them
vould not participate on account of the
Railway strike or enforcement ot
‘economy measures

te) A statement showing the ten-
tativeé State-wise ailocation is lmd on
sthe Table of the Sabha.

SRAVANA 31, 1888 (SAKA)
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States Tentative
Outlay (Rs.

1n lakhs)

1. AndhraPradesh . . 487 05
2 Assam B . . 44 95
3 Bihar . 369 1%
4 Guarat . . . 81 87
s Hanana . . . o 20
6 Himachal Pradesh , . 21 8o
7 Jammu & and Kashour , 7 8t
8. Kerala | . . 58 74
9. Madhya Pradesh N 118 50
10  Maharashtra , . . 312 41
11. Mampur . n 14 33
12 Meghalaya , ., 9 8r
13 Mysore, |, . . 195 48
14 Nagaland . . 12 78
15. Onssa . . - 184 89
16. Pumab , | s, | 3 09
17. Rajasthan . . . 8 58
18 Tamil Nadu . . 496 35
19. Tnpurs, . = . 16 41
20 Uttar Pradesh . . 258 54
21  West Bengal , . . 386 72
22 Andaman & Nicobar . 5 66
23. AP (NEFA), . " s 85
24 Mwzoam , . ., 547
25, Goa " R . . 453
26. Pondicherry . . . 309
27. Laciadive . . . o 20
28. Deln | . . . 6 18
ToraL. § . . 303744
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SHRI 8. N. SINGH DEO : Mr.
Speaker, Sir, it is really unfortunate
that one fourth of the total leprosy
patients in the world are in India
and there are more than 31 lakhs of
cases in our country. Sir, it is an ad-
mitted fact that it is a most ugly dis-
ease and it is a menace to the national
health. But, it is equally unfortunate,
Sir, that though Rs. 5.12 crores were
provided under the Leprosy Control
Programme in the Fourth Plan, even
50 per cent of the allotted amount was
not spent.

MR. SPEAKER: How does it come
here?

SHRI S. N. SINGH DEO- Sir, I
woulg like to Know the reasons for
this and how are they going to ensure
that the funds allotted during the
Fifth Plan will be properly utilised?

weaw WP < TR gt & e

a7 qrd & fr St awt 4 A8 )

ot TSl ' Ay aE (&) 7
qATE )

wegw  wEE A FEEZ 7T )

1 am sorry.
A avg A werpprAy Pewe goaem
T T AR

SHRI A. K. KISKU: 1 agree with
the hon. Member that the picture of
the problem of leprosy is rather al-
arming in our countiry and it has not
been possible to do as much as we
wanted to do. However, I may say
that in the Fifth Plan we have drawn
up some vigorous schemes with alloe-
ation of funds to cope with the situ-
ation. In fact, from the Planning
Commission we have got allocation to
the extent of about Rs. 30 crores for
leprosy programme, out of which
about Ra 10 crores have already been
sanictioned by the Planning Commis-
sion. We are in touch with the State
Governgnents to see that the leprosy

AUGUST 22, 1974
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control programme is vigorously im--
plemented. I may say that personally
I am visiting the States and talking it-
over with the State Governmsnts and
also looking into the matter of having
more trained personnel, which is the
main crux of the problem, so that the
State Governments should be able to
employ more doctors and para-medica)
staff to establish SET centres.

SHRI S. N. SINGH DEO: In my
question I have already stated that
some of the States did not care even
1o attend the conference. This goes
to show their indifference. What
action the Government of India is tak-
ing to ensure that the leprosy eradic-
ation programme is implemented in
all the States? Because, we have seen
during the Fourth Plan that though
Tumil Nadu, Andhra Pradesh, Bihar
and West Bengal have most of the
victims of leprosy disease, less than
half or only about one-third of the
total funds allotted to them have been
spent by them during the Fourth
Plan. How will the Government of
India ensurc that the funds allotted
duting the Fifth Plan will be properly
utilized?

SHRI A. K. KISKU: I have already
said that some of the State Govern-
ments could not participate in  this
Conference because of various reasons.
But in the Government of India we
ate not sitting quiet over the whole
thing. We are approaching the State
Governments with this programme of
leprosy eradication and control. The
Member fis right that some of the
States like Andhra Pradesh, Tamil
Nadu, Orissa, Bihar, West Bengal and
Maharashtra have more cases of
leprosy. As I have already said, in
the Fifth Plan sufficient amount of
money has been kept at our disposal
and we are trying to have more lep-
rosy control unmits and more centres
with more trained personnel so that
the leprosy control programme can be
vigorously pursued.

SHRIMATI M. GODFREY: May 1
know from the hon. Minister whather
be is gware that there are pertain:
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woluntary organisations which are
working for lepers and have their
own leper colonies with trained per-
sonnel and, if so, whether the Govern-
ment will conzider giving any assist-
ance to these private organisations?

SHRI A. K. KISKU: I may say it is
very encouraging that about 32 volun-
tary organisations are co-operating
with the Government in a very good
manner throughout the country under
this Leprosy Control Programme. We
have regular pattern of assistance also
to these voluntary organisations. We
give them grants from time to time
and we discuss with them their pro-
blems as and when it becomes neces-
sary.

WYPHH AR CSATG . FEqLT AR,
AAAA §AT AT T w@mm & fF 30
FUTTATZAN A TA H &4 s & fA0
@ AT 10 FIT FET AT WG
% fear & 1 & aw s @A g i oy
S AAFA AT A1, IX A FTR AW
gufeysr 787 7. A T4 F fog W a7
w1 W, 78 & fno 7 S w18 F¥ w0
o Tt X R0 2, S & A% a)
¥ =TT AT 94T E1 1 %9 F FrCr
®Y g9 & fav, A & qrw £ ST
£ o g7 a3 A7 e A v A
g

SHRI A K. KISKU: I cannot say
at this moment what 1s the amount
earmarked specifically for mass com-
munication. But I can say under our
Programme of Leprosy Control, there
are specific amounts earmarked. At
the grass-100ts of the orgamisation of
Leprosy Control, there is the SET.
Survey, Education and Treatment.
This is a programme where para-
medical staff visit every house in
every village., They find out the cases
and also give proper education to the
members of the family and to the vil-
lagers. That is the educational pro-
gramme. AW the cases that are found
Out are refierrad for bicod testing and
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for other treatment that are neceasary.

8o, for the educationa] programe-
also, there is a sufficient provision in

the whole scheme.

off gedw saw wwi ;. weAw
HOW, 0% B 0F a @ wOTAw O
& o @ 3o A AwA & fag s
WIFS FA & e FT A X
% gg o g F fr o DM ¥
fifsy wrr @t s aifes eaEY
WX R 2wt /i T A7 A W)
SE! 9T G  SATRT TAET EA &
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& T FIR A AT FIA FT 6%
NEATFFR TR AT TG 7 WX
agy ¥, N w@ R W 9T gAfAA
s f5 ¥E 2wt o arfaw
ol 9T A W AR F A gl
W EAxT & @ v o gfe
AT #, 99 Afg = T ® AFT R
FIHTC WE FAE w7

SHRI A. K. KISKU: I am thankful
to the hon. Member that he has high-
lighted one very important aspect of
the problem....

MR. SPEAKER: You and the Mem-
ber are thankful to each other, I am
looking for relevancy. Of course, 1
do not come in.

ITE § AT g I 97 qLr
N -
% ww gfET | oa fyar e ),
NATFTFHEG |
SHRI A. K. KISKU: May 1 say that
there are about 4 to 5 lakh leprosy
patients who are beggars and tihey
come to the railway stations, to the
places of pilgrimage, and they are a
problem. This is actually a social
problem and a question of rehabili-
tation. This is a problem about which
we are almost overwhelmed how to
solve this problem. In fact, we are
discussing this matter with the Minis-
try of Social Welfare, As far as the



19 Oral Answers

Health Ministry is concerned. the
Health Ministry is concerned about the
matter of treatment. About rehabili-
tation it is a much bigger problem.

‘Development of Base Metal Deposits

*459. SHRI B. S. BHAURA: Will the
Minister of STEEL AND MINES be
pieased lo state:

(a) whether Government have a
rcheme for the development of small
deposits of base metals:

(b) if =0, which are the locations of
the deposits already identified and
wother details thereof;

(¢) whether Government propose to
release the deposits {0 private oper-
tors; and

(d) if not, the other proposale be-
fore Government and Government's
decision thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) to
(c). No concrete scheme as such has
been formulated in this regard but
the idea has recently been mooted to
the State Governments. A number of
smal] deposits of base metal minerals,
m different States, are already known
whose size and potential do not make
them economical for exploitation by
the Central or Siate public sector un-
dertukings who are engaged in the
development of the bigger deposits.
Therefore, it is considered desirable to
explore the possibility of securing the
co-operation of private sector opera-
tors, where the national interests so
require, in the mining of such small
and isolated deposits.

(d) Does not arise.

ot wm fay st @ mddze
N AT ww Ore T e Az T
qF ot &% 57 A ¥ wr owr o9y
g & 7
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SHRI XRISHNA CHANDRA
HALDER: May 1 know whether the
Minister is aware of the fact that the
wolfram mine in Bankura, which
comes under base metal, is closed for
three months and if so, whether Gov-
ernment is going to nationalise the
wolfram industry’ and wolfram mine?

MR. SPEAKER: I am sorry this does
not arise out of this Question. He may
give notice of a separate question on
this.

DR. RANEN SEN: 1 want to know
from the Government whether it is a
fact that due to some reasons or
other, the Geological Survey of India
which is making all the survey in re-
gard to finding out base metals and
other things, are not able to function
properly so that more base metal
sources are not being located in India,
and if so, what is the proposal of the
Government to expand the activities
of the Geological Survey of India to
find out more metals sources in India
which are available in our country?

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
This is not a fact that the Geological
Survey of India are not undertaking
u very comprehensive survey of the
base metals that may be found in
India. As a matter of fact, there Is &
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continuouesly incressing programme
that is being undertaken by the Geo-
logical Burvey of India to survey and
find gut the prospects, but the present
scientific and geological evaluation 18
that very large finds of base metals
have unfortunately not been found ex-
cept one or two in which the public
sector undertakings are already tak-
ing interest. Of course, small pockets
have been found out of base metals
in Rajasthan, Andhra and other States
The Himalayan region has been ex-
plored and they have been surveyed
and we have found out some pockets
but the economy comes first. With a
view to go out and explore 1t ang also
to bring back the ores, the roads
are to be there. All these gquestions
arise, So, as far as the totahity of the
question is concerned. while we go on
surveying and expanding the pro-
gramme of survey, the question of
exploration has just stayed put be-
cause of other aspects.

SHRI B. K DASCHOWDHURY: 1
would like to know from the hon
Minister that in the last session he
said that the Geological Survey of
India were exploring more areas
particularly in the Darjeeling 1egion
and parts of Jalpaigur: and the area
adjoining Sikkim and the Minsfer
smd that the survey report ravealed
deposits of copper, lead and zinc in
that area and that the Government
of India has agreed to a proposal to
have a copper exploitation project in
collaboration with the (Government of
Bikkim. I would lhike to know {rom
him whether the Geological Survey
has made any further detailed survey
of this particular area of Darjeeling
and Jalpaiguri and if so, what are the
details of the report

ot gedw Wy : WA T A
=ifwfem, fafer Aar g wmr &1
s oemT § 1 K W s g B
it § sy @4 &1 d2¢
W ¢ WK 43 99 i & e
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¥ we, &, faw o gl fmee
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SHRI JAGANNATH RAO. It issaid
that the public sector 15 not interested
in developing small deposits because
they are not ecomomically viable as
the development of nonferrous metals

involves large capital and a long gesta-
lion period.

May I know whether 1t 15 the policy
of the Government to leave it to the
private sector it any private sector
party 1s willing to come forward? I
think 1t 1s only the public sector that
can develop these metals.

SHRI K. D. MALAVIYA. This
quecion has been generally ang 1
suppose, specifically also, answered 1n
the reply given. The question of ex-
ploitation of non-ferroys metals does
not arise. We are only pomnting out
the fact that there are small, small
pockets of base metals found out whose
miming 15 thought ct to be handed
ove:r to those people who are interesti-
ed in domng 1t. Affer the areas have
been mined by those parties which
can be economic for them, the ores
wiil be collected and concentrated and
used 1n the «melter wherever the
public sector units arc already situated
Therefore, the question of giving over
the muning of small base metal
depositg 1s only under consideration
and nothing beyond 1t

st TN Taw ot oA W ¥ 9w
& (@) wmr ¥ gEw ¥ A wEew X
78 srrerd 7 &Y 1 § 97 ¥ ag qeAr
g g fr wn SO Ndw ¥ s Ay
¥ @ F TR warr ¥ dg-
Hew wr #1€ 72 w9 X YT 2
AR agr FE e gA w fqq § 7
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THE DLPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) The Stale Government
of Bihar have reportedq that there are
no Bangladesh displaceq persons at
present living there.

O* those who crossed over to Guja-
rat at the time of Indo-Pak Cenflict
1971, 8821 persons are still living thers,
according to the State Government.

¢b) None, Sir.
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\¢) These displaced persong are mot
entitled to permanent rehabilitation
facilities in India.

(d) No Sir.

st wew fugrlt wwidy ;W@
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THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K
KHADILKAR): An hon. Member of
this House, I am surprised, has put
this question, because as we have
statrd, they are not entitled, they are
foreign nationals and they have cross-
ed over. I may enlighienthe House
that at the simla se-sion, [cllowing
the exchange of corresponuciice after
thr Simla Agreement, Pakistan natio-
nals desplaced by the December 1971
conflict from Sind. they are ready to
consider. It is for the Pakistan Gov-
ernment now to take appropriate
measures in this regard and create
th: necessary conditions to enable
these prsons 1o return to their homes
in safety and honour. This is our
po-ition in this regard.

So far as the human prohlem is con-
cerned we are loclung into .

SHRI ATAL BIHARI VAJPAYEE:
Now thut he hag referred to the Simla
Agreement, 1 would like to know
whether Pakistan has taken any steps
to create conditions so that these re-
fugees may go back to Pakisten and
if Pakistan has not created such con-
ditions, what has lhe Gevernment of
India proposed to do in the matter?

SHRI R. K. KHADILEAR: Agl
have mentioned, it is their desire to
get them back as a result of our cor-
respondence affer the Bimla Agree-
ment. When Mr. Bhutto of Pakistan
Government and our Government meet
this matter can be discussed.
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SHRI R. K. KHADILKAR: What the
hon. Member hag said 15 not correcl.
If you want, 1 wiil give you the detail-
ed information how these people are
beingg treated n the camps, Wwhat
ratiors are given and how much
gener.l allowance s given—about Rs.
40 is given per family and if you per-
mit me, I will read out the whole
statement, But I may assure you...

MR. SPEAKER: You can better lay
it on the Table of the House.

o WURTT TF SMEr : 1971 F
F1 @T ¥ FANT 50 TATTH FTRY
weomdt agt W & | IR AR W
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SHEI R K. KHADILKAR: In respect
of these people placed in the camps
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this problem ig treated as a human
problem. But they are not our res-
ponsibility. 1 have made it very clear.
1 have also stated Pakistan in princi-
ple st least, have accepled the sugges-
tion 1n their correspondence. What
they do later on T cannot say. From
their past behaviour I connot say any-
thiny but so far as this Karigari
schemes they are making use of them.

SHRI INDER J. MALHOTRA:
During the pnsl so many times assu-
rances have Leen given that they are
taking rehabiitation measures *nd
recenily the Ceniral Government has
createq this Rehabuitation Authormty.
I want to know what practical steps
this Authority has taken regarding the
permanent sctilement of the refugees.

SHRI R. K. KHADILKAR: The hon.
Member 15 not relevant hecause that
hesaitlement Authority 1s for Chambal
refugees and they are Indian citizens.
That authority 1s under the auspices
of the Chief Secrotary ¢f Kashnir,
He is looking after this thing. We
have made thig provision.

SHRI P. G. MAVALANKAR: Is it
not a fact thai in Banaskantha dis-
trict of Gujarat hundreds of relugees
are living m ruserable conditions and
are denied even the basic amenities
of Wfe” Moreover there are rertain
professionals like doctors and lawyers,
ete, who are not able to do any prac-
tice 1n India because they are not able
to get registration with the respective
All India Councils. These Councils
rightly demanqd full Indian Citizenship.
So 1 want to know what is it that the
Government is going to do in the
matter?

SHRI R. K. KHADILKAR: Ag far as
those in the camps are concerned, out
of a total of 56,000 and odd, some
52,000 are in Rajasthan and Gujarat
in the camps and in Gujarat, I may
tell, 1,169 live with their relatives to
whom we do not give assistance but
about practising licence and other
things if they are brought to our
notice we shall pursue them.
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Pending cases in Labour Courts in
Ahmed\bad

*462. SHRI P. 3. MAVALANKAR:
Will the Muuster of LABOUR be
pleased to stata

(a) whether several thousana cases
are pending !n the Labour Courts in
Ahmedabad:

(b) if so, the urgant and remedial
step> Government propose fo tahe (o
sel the matters right, and

(¢) the number of labour courts and
posts of judges prov:deg for hearing
of such cases in Ahmedabad und whe-
ther duly fillej and appointed?

THE DEPUTY WINISTER IN THE
MINISTRY OF LLABOUR (SHRI BAL-
GOVIND VERMA) Information re-
garding the ca-es under the States’
sphere 1s being collected and will be
laid on the Table of the House So
far as Central sphere 1s concerned the
answeres are as f[ollows.

(a) No, Sir. OUnly 143 cases under
the Central sphere were pendmg at
the Central Gnvernment Labour Court
at Ahmedabad on 14-8-1974.

(b) Does not arise.

(¢) There 1s onlv one Central Gov-
ernment Labour Court at Ahmedabad
which has beea specilled for the pur-
puses of Sectioy 33 ) of the i dus-
trial Dispute~ Act. 1947. This Court
15 a State Gnverament Court buy its
services are ulilised by the Ceniral
Government -lsn  The Labcur (‘ourt
consisls of only one person appointed
as Presiding Oficer by the Central
Government.

MR. SPEAKELER: Mr. Mavalankar,
please ask one question only. There is
no time.

SHRI P. G. MAVALANKAR: Sir, 1
shall be very brief. If I have unfer-
stood him -nrrectly he said at the
outset that information wus being
collected with regard to the State
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Labour Courts and that the same will
be laid on the table of the House.

May I know how is 1t that in spite
of the fact that the question was asked
twenty days nhead of time; informa-
tion is still not available? Now, it so
happens that the information on is
available to me but not to the Minis-
ter. I mnever knew whethar 1 would
get the priority. So I asked the Guja-
rat Government authorilies and they
have given some Iinformation. But
the minister has no information. S,
my questionis with regard totoththe
central labour courts a. well as State’s
labour courts. Is it not a fact that
there are not only hundreds but thou-
sands of cases rending and that there
are still a number of labour court
judges not yet appointed by Govern-
ment? Therefore, will Government
look inio this gaestion and see that
the cases of labourers who nave to
come to the labour courts everyday,
after losing their dailv wages, aure—
dispased of? Otherwise, they come and
go without their cases being disposed
of. Wili he kindly look intg the matter
and see that cases are disposeq of
expeditiously?

SHRI BALGOVIND VFRMA: Sp far
as State Labour Couriy are concermed,
the State Governmeny will lovk mte
the matter. I have asked the State
Government {o furmsh the informa-
tion. The informaticn has not so far
reached us. The momeat it reaches
me, the same will be laid on the table
of the House.

MR. SPEAKER: Question hour is
over, Now, papers laid on the table.

SHRI P. G. MAVALANKAR: Sir, #
asked this question twenty days shead
and . 'cause I was not sure whether 1
wouldd or would not zet  priority
durin; the Question Lcur, I also
askend the State  Government
authorities directly 1o furmish me
with the information. Gujarat Gover-
nor's adviser gave me the information!
1 wanted but the Government of India
is not giving me the infnrmation.
How is it that the Gujarat Government
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wag able to give the information to
me, but not to the Government of
India?

MR. SPEAKER: Mr, Mavalankar, 1
have already declared Question Hour
over. You better sit with him and
ask the question,

BHRI P, G. MAVALANKAR: It is
strenge how the Government of India
works.

| AT T A w8 e
g *€ Ay wATT %7 §, 20 fa
<®F g7 W1 22T §, fow of Ay
wgl wrar g | w0 TES fag %9 &1
SHRI P. G. MAVALANKAR: As

soon as this laid, we may be permtied
to ask supplementuries.

MR. SPEAKER: That is not avai-
able. I shall asx him to give you the
information. Nnw papers laid on the
iable.

WRITTEN ANSWERS TO QUESTIONS

Suggestion by Bonus review Comumittee
to ralse minimum Boous

*447. SHRI R. N. BARMAN: Will
the Minister of LABOUR be pleased
to state:

(a) whether tne Bonus Review Com-
miitee hus sugeested mnmediale nise
in the minimum quantum of bonus
payable to the employee,

(b) if so. the
suggested;

(c) the reaction of
thereto; and

percentage of rive
Government

(d) the time by which the final re-
port of the Commstter will be made
public?

THE MINISTER 7F LABOUR (SHRI
RAGHUNATHA REDDY): (a) to (c).
The Bonus Review Committes has not
yet submitled its 4nal report. How-
ever, the Committee had submitted ip
September, 1972 their interim report
on the ferms of reference relating 1
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the raising of minimum bonus payable
under the Payment of Bonus Act.
These findings were contained in two-
separate reportt one signed by the
Chairman, Dr. S. D, Punckar, Shii N.
S Bhat and Shri Harish Mahendra
and the other >y Shri R. P. Bilimoria,
Shrn Mahesh Desai. Shr: . Ramanu-
jam and late Shri Satish Loomba
After careful consideration of the two
reports, an Ordinance was promulgated
on the 23rd September 1072, to amend
the Payment of Bonus Act, so as to
provide that the statutory minimum
of the bonus payable to workers
covered by the Paymeni of Bonus Act
would be raiseq from 4 per cent to
8-1/3 per cent for the accounting year
commencing vn any date in the year
1971. It was also provided in the
Ordinance that payment be made 1n
full in cash ro all persons covered by
the Payment of Bonus Acc upto 8-1/3
per cent. Where payments more than
8-1/3 per cent vere to he made during
the said accounling year the yositive
i.e. plus difference, if any, between
the payvments to be made during the
said accounting year and the puymenls
made during the accounting jyear
1870-71 (where they werz in excess
of B-1/3 per cent) would be deposited
into the provid:nt fund account of the
beneficiaries. (Copies of the Com-
mittee’s reporis and Government's
resolution thereon (dated the 18th
October, 1972, oublished in the Gavette
of India Extrauvrdinary of the same
date) were laid on the Table on 13th
November, 1972, The Ordinance was
later replaced by an Act of Farlia-
ment.

2. The Payment of Bonus Act, 1965
was amended again in September, 1973
to make similar jaovisions in respect
of payment of nunimum bonus for the
accounting year commencing ¢n any
day in the year 1972. Representations
were recelved that he provision rela-
ting to part of binus being deposited
in the provident fund account should
be done away with, In difference to
these represeatations, the Act was
amended in December, 1973 {5 enable
the entire amount ol bonus being paid
in gash.
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3. The Act is to be amended ipaln
to provide for the payment of 4
minimum bonus of 8-1:3 per ceny for
th: accounting year commeacing on
any day in 'he year 1373, Necefsary
amending Bill 1s being introduced in
the Parliament.

(d) This can bLe considered conly
atter the report 15 submifteg to the
Government.

Curbes on Free Distribution of
Commercial Grade Aluminium

*448. SHRI D. B. CHANDRA
GOWDA :Will the Minister of STEEL
AND MINES be pleused to state.

{a) whether the Ministry of Steel
41 Mines has mmiposed certain curbs
tn the free distribution of commer-
crdl grade aluminium to ensure ade-
cuile supplieg for prioniiy industries;
and
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ingols have been placed al the dis-
posal of sponsoring authorities wviz.
Ministry of Heavy Industry, Director
General, Technical Development, Deve-
lopment Commissioner, Small 3-ale
Industries, etc. for the year 1974-75 for
distribution t{o the various units under
their control. Unit-wise allocations are
made by the concerned sponsoring

authorities.
Unemployment due to Power Shortage

*449, SHRI ARVIND M. PATEL:
SHRI M RAM GOPAL
REDDY :
Will the Mimister of LABOUR be
pleased to state:

(1) whether Governmcnl are aware
that there is a large scale unemploy-
ment and lay offs 1n thousands of in-

(b) if so the main feature of the dustricl units throughout the countiry,

stheme? particularly i Gujarat. Jue to severe
power shortage during 1073-74; and

THE MINISTER OF STEE;. AND (b) if so what 15 {the remedy  Go-

MINES (SHRI K. D. MALAVIYA):
(a) and (b). Heavy power culs impos-
ed on the aluminium smellers hy the
different State Electricity Boards in
1073-74 and in the current year (1974-
75) have resulted in a substantial drop
in the production of aluminium. This
has affected the availability of metal
and there were complaints of inade-
quate or non-supply of commercial
grade aluminium. In order {o ensure
that the varioug industrial units re-
quiring the use of commercial grade
aluminium ingots do get supplies,
rertain quantities of commercial grade

vernment are considering?

THE MINISTER OF LABOUR (SHR{
RAGHUNATHA REDDY): (a) and
(b). The information sought for is
not readily av:i'~hle 1t is being eol-
lected from the variwous State Gov-
ernments and will be Jaid on the
Table of the House.

The available information about the
number of workers laid off in various
States during 1972-73 (due to the
closure of factories arising from power
shortage is however given below,

Stute Number of workers laid Remarks
of f
T 2 3 )
1. Andhra Piadesh . . 22,579 (laid offbetween  Information in respect  of

26-10-72 10 15-4~73).

Andhra Pradesh relates to
101 out of 163 units aTected
by power shortage.

2. Astam . N . Nil
3. Gujarat . : . 5,141 I;aid off gmpoﬂr!ly 1-2_ 1973,
4. Harvana . 47490 Laid off from 1-4-73 10 31-3-73

— —— — — T — 1 . 52 S
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Himachal Pradesh . .
Jammu & Kashmir , .

5

8. Madbya Pradesh, .

9.

10,
1I.

I12.

13.

I5.

16, Tamil Nadu .

17.

18. Uttar Pradesh

19. West Bengal . .

Andaman & Nicobar Islands
Dadra & Nagar Havels .

21,

23.

24.
25.

27.

Tnpura . . .

g g &

2,340

22,528

Nil

Nl
57,260

Nil

October, 1972 to  March,
1973.

Laid off during 1972.

Lad off mp to 9-3-73.

Laid off during 14-8-72 to
31-3-73.

Laid off during 1-4-72 to
31-3-73.

Laid off
down

power break
the last six

due to
during
ending 31-3-73.

Laid off the
from April 1, 1972 to
1978.

1801 L§—3



Qﬂﬁm Answers
Setiing np Naturopathy Hospital in
Delhi

*450. BHRI RAM PARKASH:
SHRI PRABODH CHANDRA:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Government propose to

set up a Naturopathy Hospital in
Delhi shortly; and

(b) If so, the outlines thereof,

especially the proposed location and
expenditure?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): (a) and (b). The Nature
Cure Adwvisory Committee has recent-
ly recommended ihe setting up of a
100 bedded hospital at or near Delhi
during the Fifth Five Year Plan at a
cost of Rs. 24 lakhs. This recom-
mendation will be examined in all its
aspects including financial ang suit-
able action will be taken.

Price Rise in Imported Stainless
Steel Sheets

*451, SHRI K. MALLANNA : Wil the
Minister of STEEL AND MINES be
pleased to state:

(a) whether the Minerals and Metals
Trading Corporation, has raised the
selling prices of imported stainless
steel gheets (0.5 mm) to its consumers;
and

(b) if so, the reasong thereof?

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
(a) Yes, Sir.

(b). The inerease is due to the In-
crease in the import price.

AUGUST 23, 1074
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Mismanagement in Kolar Gold Mines

*455. SURI G. Y. KRISHNAN:
Wil} the Minister or STEEL AND
MINES be pleased to state:

(a) whether Government have
received any complaints about the
mishaps and mismanagement in Kolar
Gold Mines (Bharat Gold Mines
Limited); and

(b) if so, the reaction of Govern-
ment thereon?

THE MINISTER OF STEEL, AND
MINES (SHRI K. D. MALAVIYA):
(2) and (b). Some complaints/alle-
gations against the Chairman-cum-
Managing Director, Bharat Gold Mines
Limited have been received. There are
being looked into by Government,

Unaccounted Steel Sale

*456. SHRI NAWAL KISHORB
SHARMA : Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to a press report
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in a local daily dated the 81st July,
1974 that Rs. 1.30 crores steel sale
remains unaccounted;

(b) it so, whether some arrests
have been made in this connection;
and

(c) the steps proposed to be taken
against the officials of the Income
tax/Bales tax concerned who did not
take prompt and timely action to
recover the gccounts of such steel?

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
(a) Yes Sir.

(b) and (c). As the raids were con-
ducted by the Sales Tax Authorities,
it 13 a matter primarily for the State
Government. As and when any vio-
lation of the Iron and Steel (Control)
Order, 1956 comes to light, appropriate
penal action will be taken.

Reirenchment in Heavy Engineering
Corporation

*457. SHRI RAGHUNANDAN LAL
BHATIA :

SHRI ANADI CHARAN DAS:

Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) whether retrenchment of ex-
perienced engineers has taken place in
the Heavy Engineering Corporation
recently; and

(b) i so, the reasons therefor?

THE MINISTER OF HEAVY IN-
DUSTRY (SHRI T. A. PAI): (a) No,
Sir.

(b) Does not arise.

Bogus Drugs Firms in Indore

*460. SHRI M. § PURTY: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether Government's attention
is drawn to a newsreport dated the
20th July 1974 that half of the 300 odd
drug manufacturing units supposed to
have been get up in Indore in the past
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five years are ‘bogus firms' and the re-
maining are not free from the guspicion

of having indulged in malpractices;
and

(b) if so, the reaction of Government

and whether CBI is looking into some
of the cases?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): (a) Yes, Sir.

(b) CBI enquiry regarding seven
units ig already in progress. Action
to entrust other cases to CBI is being
taken by the State Government.

Extension of term of Bonius Review
Committee

*463. DR. RANEN SEN: Will the
Minister of LABOUR be pleased to
state:

(a) whether the term of the Bonus
Review Commiitze has been extended;
and

(b) if so, the facts and reasons
therefor?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): (a)
and (b). No time limit has been fixed
for submission of the Committee’s
report. Its work is however, reported
to be 1n an advanced stage and the
report 18 likely 1o be submitted by {he
end of September, 1974

Bonus Review Committee views on
scope of Bonus Act

*464. SHRIMATI PARVATHE
KRISHNAN: Will the Minister of
LABOUR be pleased to state:

(a) whether the Bonus Review Com=-
mittee is divided on the question of
extending the scope of Bonus Act to
the employees in Public Sector;

(b) Government’s reaction thereto;

() whether the trade Uuion re-
presentatives on the Commiitee have
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strongly pleaded for payment of bonus
to the workers in the Railways, Post
and Telegraphs ang ordnance facto-
ries; and

(d) if so, what is Government re-
action to it? .

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA  REDDY):
(a) The Bonus Review Committee is
yet to submit its final report.

(b) to (d). Do not arise.

Mapganese Ore Stock Piled up by
Manganese Ore (India) Ltd, MP.

*465. SHRI NATHU RAM AHIR-
WAR: Will the Mmster of STEEL
AND MINES be pleased to state:

(a) whelher Manganese Ore (India)
Lid. is contemplating to retrench six
thousand labourers due to non-dis-
posal of manganese ore stock piled up
by them In Madhya Pradesh,

(b) it go, the proposals with Go-
vernment for the utilisation ot these
stocks; and

{¢) whether Government propose to
put up a manganese ore processing
plant like ferro-manganese, eleciroly-
tic manganese, dioxide, manganese
metal, etc. 1n Madhya Pradesh®

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
{a) No Sir,

(b) Ferro-manganese producers are
being urged to step up their off-take
from Manganese Ore (India) Limited.
Possibilities of export are also being
investigated.

(¢). Madhya Pradesh Udyogic Vikas
Nigam Ltd. has been recommended for
an issue of letter of intent to set up a
Plant in Madhya Pradesh for the
manufacture of 2,508 tonnes per annum
of electrolytic manganese metal.
There is no provision in the draft 5th
Pive Year Plan to set up plants in the
public sector for the manufacture of
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ferro-manganese electrolytic manga-
nese dioxide or manganese metal.

Malpractices and corruption in HA.L,
Ludknow

*486. SHRI JHARKHANDE RAI:
Will the Minister of DEFENCE: be
pleased to state:

(a) whether Government are aware
of the fact that the Hindustan Aero-
nautics unit in Lucknow has become
a den of malpractices and corruption;

(b) whether there has been already
a considerable delay in the completion
of the unit; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI

VIDYA CHARAN SHUKLA) (a) This
wilg allegation is not correct.

(b) and (c). There has been some
delay in completing civil works con-
struction due to shortage of construc-
tion, materials floods. transport diffi-
culties etc., but this has not seriously
affected the production programme.

Reservation of Seats for Ceniral
Government in Dayanand Medical
College, Punjab

3130 SHRI MADHU LIMAYE:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether it is a fact that the
Central Government had certain seats
reserved for them in the Dayanand
Medical College Punjab;

(b) if so, how many seats and since
when have they been reserved;

(¢) the criteria on the basis of
which these seats are filled;

(d) whether the College has since
closeq down; and
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{e) it so, whether the Government
proposed to take up the matter with
the State Government so thal the
Central quota is restored?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND

FAMILY PLANNING (SHRI A K.
KISKU): (a) Yes.
(b) Five seats were reserved

annually during 1964—1970 and seven
seats sinee 1971.

(¢) These seals are filled in order
of merit from amonast the students
from State/and Unioys Territories
having no medical college ot their
own and other authorised categories.

(d) The -college is running mor-
mally since 1st July 1974 It was
closed from April to June, 1974 due
to students’ strike.

(e) Does not arize

Financial Aid to Foreign Countries

3131. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) what is the financial aid given
by India to Bangladesh, Nepal, Bhutan
and Sikkim during the year 1873-74;

(b) the projects for which this aid
in these countries is being utilised;
and

(¢) whether any long term agree-
ment has been reached with these
countries for aid and if so, what are
the commitments for the next three
years?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL

SINGH): (a) fo (c). A statement
is placed on the Table of the House.
Siatement

1. BANGLADESH

During 1973.74. India's financial
assistance to Bangladesh was Rs. 60
CTores.

W boared
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This wag being utilised for com-
modity assistance (for supply of
umbrella cloth), technical assistance
(for carrying out feasibility studies
etc.), loaas for the supply of textile
machinery, commercial granis for
the supply of coaches, sleepers,
power cquipment, etc. and for the
supply of textiles, especially saris
and lungis.

No long-term wgreement has beer
reached between India and Bangla-
desh for providing assistance to
Bangladesh. However, during the
Bangladesh Prime Minster's visit to
India in May last, India agreed to
provide assistance of Rs. 28 crores
in respect of setting wup of a new
cement factory, for supply of capiral
t,00ds, agriculture and textile machi-

nery, for a 3-wheeler project and
for supply of fimshed textile pro-
ducts

' NEPAL

During the year 1973-74, Indiw’s
financial assistance to Nepal amount-
ed to Rs. 7.86 crores.

This assistance was utilised pri-
marily in the fleld of road building,
irrigation and power, telecommuni-
cations, industries, technical assis-
tance, horticulture, archeological sur-
vey, education, ete.

Indian assistance to Nepal began
in 1851 under the Indo-Nepal Econo-
mic Co-operation Programme. Since
then separate Agreements/Letters
of Exchange have been signed
between the two Governments
for various projects.

The quantum of aid is decided for
a five-year period, which coincides
with Nepal's five years plans, The
allocation for the perio@ 197176
(Nepal's Fourth five year plan) is
Rs. 45 crores. However, annual dis-
bursement of assistance within the
overall ceiling, depends o the pro-
gress of work .and,the requirements
during the particular year.
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3. BHUTAN

During 1973-74, India’s financial
asgistance to Bhutan amounted to
Rs. 10.24 crores.

India has pledged a sum of Rs. 38
crores towards Bhutan's thirg five
year plan (1871—T78) for implemen-
tation of developmentsl projects. A
sum of Rs. 2435 crores had been
made available to her during the
first three years (1871—74). The
projects included in the plan are
development of agricultural pro-
grammes, power, industry and min-
img, transport and communication,
social services, etc.

Under an agreement with Bhutan
signed in March 1074, India has
agreed to finance the Chukha Hydro-
electric project at an estimated cost
of Rs. 83 crores. 60 per cent of the
funds would be provided by way of
grants and the balance by way of
loans. The project is likely to take
geven years to complete. Flow of
assistance for the project over the
next 3 years would depend upon the
rate of progress of execution of the
Dhn. Lo

4 SIKKIM

During 1073-74, India's financial
assistaice to Sikkim amounted to
Rs. 4.41 crores.

India's contribution to  Sikkim’s
fourth five year plan (1971—76)

would be Rs. 18-5 crores; out of
this, a sum of Rs. 9.66 had been re-
leased during 1971—74.

This assistance is bcing utilised in
the field of development of agricul-
tural production and forestry, power,
large and medium industries, roads
and iranspori> n  ednecation, health
and soclal services, ete.
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ECFMG. Examination Centrey in
India

3182, SHRI S. M. SIDDAYYA: will
the Minister of HEALTH AND FA-
MILY PLANNING be pleased to
state:

(a) whether Government of India
have declined to have Examination
Centres for conducting the Eduecation
Council for Foreign Medical Graduate
examination in the country; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): (a) und (b). Yes, The
examinations conducted by the Edu-
catioual Council for Foreign Medical
Graduates are not allowed in this
Country primarily to discourage the
migration of Indian Medical Gra-
duates to the USA.

Alleged Charges of Corruption againat
Managing Director of Bharat Gold
Mineg

3133. SHRI H. M. PATEL: Will the
Minister of STEEL: AND MINES be
pleased to state:

(a) whether the Bharat Gold Mines
Workers’ Union President has level-
led serious charges of corruption
against the Managing Director of the
Mines, and

(b) if so, the mature of charges
levelled and the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b). Some complaints and
allegations against the Chairman-
cum-Managitag Director, Bharat Gold
Mines Limited have been received
and are being looked into by Go-
vernment.
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Technology to extract Crude Oil from I;r.l.lowtemperamrecubonhnuonot
Coal ;

3134. SHRI ROBIN SEN: Will the
MINISTER OF STEEL AND MINES
be pleaged to state:

(a) whether Government have
studied the technology to develop
crude oil from coal; and

(b) if so, the broad outlines there-
of?

v THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b). The esseuce of coal lique-
faction is to add hydrogen to the

-coal molecule and to bring down the
molecular weight. Various techno-
logies have been tried to achieve
this, which can be broadly classifled
as (a) hydrogenation of coal or tar
(b) solvent extraction of coal fol-
lowed by hydrogenation of the ex-
tract (c¢) conversion of coal into
carbon-monoxide and hydrogen fol-
lowed by catalytic synthesis of the
gases into liquids end (d) carbonisa-
tion involviag thermal decomposi-
tion of coal into liquid, gaseous and
solid product. It is necessary to
carry out techno-economic feasibility
study of the different processes be-
fore a process suitable for Indian
Coal is selected and decision to set
up a large scale coal to oil plant is
taken. Pilot plant trial will also be
necessary for this purpose,

Setting up of a Plant in Sarguja Dis-
trict of Madhya Pradesh for Low
Temperalure Carbonisation of Coal

3135. SHRI HUKAM CHAND
KACHWAIL

DR LAXMINARAYAN
PANDEYA:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Central Fuel Re-
Search Institute, Jealgora has recom-
;!Mndsd establishment of a plant in
‘Sarguja District of Madhya

(b) whether Madhya Pradesh Gov-
ernment bhave approached the Cen-
tral Government for the establish-
ment of the plant in MP. in the
Fifth Five Year Plan; and

(c) the effective steps being taken
to ensure that this plant is establish-
ed during the Fifth Five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b). Yes, Sir.

(c) The Government of Madhya
Pradesh have been asked to update
and revise the Feasibility Report
;‘or this Project which was prepared
in 1869 in consultation with the Coal
Mines Authority Limited and Cen-
tral Fuel Research Institute and sub-
mit the same to the Government of
India by 31st October, 1974, Further
course of action will be decided on

receipt of the revised Feasibility
Report.

President’s Assent to Two Pieces of
Legisiation passeg by West Bengal
Government

3136. DR. RANEN SEN: Will the

Minister of LABOUR be pleased to
state:

(a) whether employers’ organisa-
tions have asked his Ministry to re-
quest the President not to give assent
to two pieces of legislation passed re-
cently by West Bengal Government
till the measures are discussed at tri-
partite level; and

(hy if so, the reasons and facts
thereof”

THF DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and
(b} Representations have been re=-
ceived from some employers’ orgari-
satioas that the West Bengal Work-
men's House Rent Allowance Bill
and the Industrial Disputes (West
Bengal Amendment) Bill, 1074 should

-
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first be discussed in a tripartite
forum, following the usual conven-
tion. The Bills are under exami-
nation of Government.

Import of Urea from Japan

3137. SHRI C. K. CHANDRAP-
PAN:
SHRI C. JANARDHANAN:

Will the Minister of SUPPLY AND
REHABILITATION be pleased to
state:

(ay whether India is to imporl Urea
from Japan; and

(b) if so, the facts thercof?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) Yes, Sir.

(b) A contract fer 100,000 tons of
Urea was placed for delivery during
April to June, 1974 Out of this
56,845 MT have bcen shipped, For
the balance, vessels have been fixed.
Another contract for Urea has been
placed for 100,000 MT in PP Bags
and 50,000 MT in bulk for shipment
commencing from August, 1974.

Intelligence-cum-Legal Wing to trace
Trade in Spurious Drugs

3138, SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
HEALTH AND FAMILY PLAN-
NING be pleased to state:

(a) whether except Maharashtra,
Gujarat, Karnataka, Kerala and Tamil
Nadu, no other State including Delhi
have any intelligence-cum-legal wing
1o {race trade in spurioug drugs;

(b) whether as a result of the above
mentioned lacuna, the Drug Control
Act ig not being implemented proper-
ly; and

(e) if so, whether any change in
the Act ig contemplated to tackle the
menace and i so, the steps taken in
this regatil?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHREI A, K.
KISKU): (a) Only the States of
Mshareshtra, Karnataka, Gujarat and
‘West Bengal have a complete “legal-
cum-intelligence Cell” for carrying
on the campaign against spurious
drugs and for processing legal cases,
In Tamil Nadu the proposal for
such @ wing is under consideration.
In Kerala there is oaly one Drug
Inspector and one legal assistant for
this work which cannot be consi~
dered as a complete wing. In Hyde-
rabad, the D.I.G. Police heads the
intelligence wing and a law officer
is being appointed. In Delhi two
Drugs Inspectors and an  Assistant
Drugs Controller are looking after
this work. Other States do not have
such a wiag in their organisation.

(b) Yes,

(c) Yes. A proposal for amend-
ment of the Drugs ang Cosmetics
Act so as to make its provisions
moreg stringent is already wunder
active consideration of the Govern-
ment and a draft amendment Bill is
being processed.

Supply of Picture Tubes by Bharat
Electromics Limiteq

3139 SHRI C. K. CHANDRAP-
PAN: Will the Minister of DEFENCE
be pleased to state:

(a) whether Bharat Electronics sup-
plied 50 per cent picture iubes more
thap the licensed requirement of Tele-
vista in 1973;

(b) whether in 1873 the Bharat
Electronics denied the supply of pic-
ture tubes to small gscale T.V. manu-
tacturers, if so, the reasons therefor;
and

(c) what steps Government intend
to take against Bharat Electronics for
these irregularities?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE

v
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VIDYA CHARAN SHUKLA): (a)
No, Bir. As sagainst the licenced
capacity of 10,000 T.V. receivers per
annum, Televista was supplieq 13094
picture tubes in 1878. This happen-
ed because during the first half of
1878, the demand for picture tubes
from the TV receiver manufacturers
was less than the stocks available
with BEL. Accordingly, BEL was
able to meet the orders for picture
tubes placed by the various custo-
mers during this period. M/s. Tele-
vista were supplied 10058 picture
tubes against their orders during the
first half of 1973, However, during
the second half of 1973, the demand
for picture tubes increased dispro-
portionately as compared to BEL's
production, because of more units
“licensed for TV receiver manufac-
ture going inty production. BEL,
therefore, had to regulate the supply
of TV npicture tubes against the
orders placed by the wvarious units,
In the second half of 1973, M/s. Tele-
vista were supplied only 3,036 pic-
ture tubes.

(b) and (c¢). As stated mbove, the
distribution of picture tubes had to
be restricted by BEL in the second
half of 1973 as the demand was much
in excess of production. BEL have
irdicated that the supply of tubes
was not denied to any particular manu-
facturer. However, information is
being collected whether in any indi-
vidual case, no supply at all was
made by BEL against the orders
placed on them.
ther iaformation from BEL, the
question whether any action peed be
taken, will be considered.

SRAVANA 31, 1806 (SAKA)
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Training in Drugs Analysis (Chemis-

‘try) /Drug, Amalyiis (Miniblology) at
. ,

3140. SHRI ARVIND M, PATEL:
SHRI D. P. JADEJA:

Wil the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the Drugs Control Ad-
ministration of the Gujarat State is
imparting training in (i) Drugs Ana-
lysis (Chemistry) and (ii) Drugs Ana-
lysis (Minibiology) at the Drug Labo-
ratory, Baroda for unemployed per-
sonne] under the scheme of educated
unemployed;

(b)Y if so, the number of persons
trained during the years 1972-73 and
1973-74;

(c) the expenditure incurred on
the training; and

(d) for how long it is proposed to
continue the scheme?

THE DEPUTY MINISTER IN' THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): (a) The training was im-
parted at Drugs Laboratory, Baroda
for these courses for the period from
February, 1970 to June, 1973 under
educated unemployed relief scheme
on behalf of the Director of Techni-
cal Education,

(b) The pumber of persons trained
are as under:—

s Do
Session D“"F'.s Ans lysis
(Chemistry} (Mic"c-
bi. 8}}
- . 8
January, 1972 to June, 1972 . " . . : .
luly, 1972 to Decembet, 1972 . I 9 9
. 10 10
January, 1973 to June, 1973 . . N . . . .
- Nil
Tu'y, 1973 to December,1973 . . . . « =» » Nl
' ) i Nil
January, 1974 to June, 1974. il g
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(c) The expenditure incurred on
the training during the above ses-
sions was Rs, 23,764

(d) These courses have been dis-
continueqd from July, 1878 due to
shortage of space and difficulties ex-
perienced in conducting theoretical
and practical classes.

‘Treatment of Facilitieg for Cancer by
Radio-Therapy Units at Medical Col-
leges ang Hospitalg in Fifth Plan

3141, SHRI ARVIND M, PATEL;
SHRI VEKARIA:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether provision has been
made in the Fifth Five Year Plan to
strengthen the treatment facilities for
cancer by providing radio-therapy
units at Medical College Hospitals;

(b) if so0, the outlay envisaged for
this purpose; and

(¢) whether the assistance from
these International Bodies such as
W.HO. will be obtained in this re-
gard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): (a) Yes, Sir.

(b) Rs. 45 lakhs.

(c¢) There is np such proposal at
present,

Increment Promotion due {o Taken-
over Employees of Coa] Mines
Authority

3142 SHRT MADHURYYA IIAL-
DAR* Wil the Muuster of STEEL
ANT) MINES he pleased to state whe-
ther the yearly mcrements’/promotion
due tu the taken-over Employeeg of
Coal Mines Authority Limited, irres-
pective of any specific pay scale con-
firmed by all private-sector Compa-
nies or not, will be allowed to them
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by Coal Mines AutHtFity Limited so
long as any alternation of thelr terms
and conditions of service is not made
by the management of C.M.A. Lid., in
consultation with their employees?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL AND
MINES (SHRI SUKHDEV PRA-
SAD)* The taken-over employees
of Coal Mines Authority Limited
consist of two categories, namely
(i) those who were- enjoying re-
gular scales of pay it the erstwhile
coal companies and (ii) those in
whose cases no system of annual
increments existed. In the case
of the former, the incrementa
have been granted as and when due
as provided in the Coml Mines (Na-
tionalisation), Act, 1973. As regards
the second category, increments
were granted to such employees in
1973 on compassionate grounds pe:d-
ing finalization of negotiations which
were seitled on 5th April, 1974 in
accordance with which Wage Board
scales of pay have been offered to
the taken-over employees with effect
from 1st May, 1874, A majority of
the employees have opted for the
‘Wage Board scales of pay.

Demand for Government rup Ayur-
vedic Collegeg anq Iinspitaly and Dis-
pensaries ip the Country

2143, SHRI M K. KRISHNAN:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Government are gware
of a hig spurt in the demard for Gov-
ernment run Avurvedic Colleges and
Hospituls and Dispensaries ull over
the country;

(b) if so, what steps have been
taken i0 meet the demands; and

(c) whether Government intend to
give more attention to the indigenous
medicines?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU)- (a) to (c). The infor-
mation is being collected and will
be furnished to the Sabha as soon
as it becomes available.

Invitation to Pakistan for Bilateral
Talks

3144. SHRI RAGHUNANDAN LAL
BHATIA:
SHRI P. GANGADEB:
SHRI SHRIKISHAN MODI:
SHRI ANADI CHARAN DAS:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Government of
India have inwited Pakistan for talks
on the resumption of communication,
postal, diplomatic and trade ties; and

(b) if so, whether Pakistan has ac-
cepted the same?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) and (b). In response
to the suggestions of the Govern-
ment of India that Pakistan should
resume the talks for the implemen-
tation of the normalisation measures
envisaged in para 8 of the Simla
Agreement without any pre-condi-
tions, the Government of Pakistan
in their message of the 10th August,
1974 have offered to resume the talks
on communications and travel. An
Indian delegation may visit Islama-
bad in connection with these talks
and the relevant details are being
worked out,

Tanzanian request for Indian Assist-
ance ip Planning for Development

3145. SHRI Y. ESWARA REDDY:
Wil the Minster of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Tanzanian Government
have gought India’s assistance in the
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planning for
country; and

development of that

(b) if 80, the facts thereof and Gov-
ernment’s reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir.

(b) The Government of Tanzania
has sought India's assistance in
drawing up an integrated plan for
the development of the Singida re-
gion of Tatzania. This has been
agreed to, und a eight-member
team of exports iz due to leave for
Tanzania shortly.

Agreementy with Foreign, Countries
for Supply of Railway Wagong

3146. SHRI BIRENDER SINGH
RAO:

SHRI MUKHTIAR SINGH
MALIK.

Will the Ministry of HEAVY IN-
DUSTRY be pleased to state:

(a) the names and number of such
foreign couniries with whom Govern-
ment of India have agreements for
the supply of raillway wagons;

(b) the cost of production of a
wagon at the time of contract; and

(c) whether the cost of production
of wagon ha. msen bv 30 to 40 per
cent and 1n view ot the 1ise in pro-
duction piices, Gorernment propose ic
enter into fresh contracts with Lhose
counties ai « new price to off-ret the
losses™

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR BINGH): (a) The

"t

.
i
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following contracts are in hand for the supply of wagons:—

SL No. Country Quantity
1. Yogoslavia . . . . . . . . . . 36co wegons |
2. Iran . . N N . N . M . . [ « 492 wagons
3. East Afncan Railways. . . . . . . . . Ioo wngm‘a‘l'
4. Malaysia . . " . . . . . . . . 110 wagons
5. DBangladesh] . . ) . . . . . . . . 500 wagons
(b) All the above mentioned contirtcts were signed on the basis of

the following per wagon prices:—

Yugoslavia . . . r Open wagon Rs. 98,270 F.O.R. assembly
Pl fac.lm)..
L‘ Covered Rs. 1,14,200 1.O.R, asgembly
? tactorv.
Ian . ' - . Rs.Bs,125C& 1
I ast Afnica . . Rs. 1,34,000 - CIF
Malayma , . . Rs. 1,48,650,~ CIF
Bangladesh . . Rs. 65,500/- for Darshana
. (with cscaiatmn clause)

{¢) Thete has
efforty are being made to re-negotiate

Repatriation of Indians from Various
Countrieg

3147. SHRI BIRENDER SINGH
RAO:
SHRI MUKHTIAR SINGH
MALIK:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state;

(a) the number of persons of Indian
origin who repatriated to India from
various countries during the last three
years, year-wise;

(b) the nameg of those counmtries
from where they have been asked to
leave;

(¢) the value of movable and im-
movable properties left over in those
countries by the repatriates;

(d) the number of repatriateg who
are yet to be rehabilitated; and

been a general increase in costs. Wherever possible,

the prices.

(e) the action taken by Govern-
ment in regard to the left over pro-
perty and alsg in regard to their per-
manent rehabilitation?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) Presumably the
Hon'ble Members refer to those in-
dividual Indian nationals who en-
counter financial distress and are
therefore repatriated to India at re-
imbursable Government expense.
The number of such persons repat-
riated during the last three years is
as follows:

1971 — 184
1972 _— 138
1973 — 141

(b) A Statement showing the
break-up of the figure given in reply
to part (a) of the Question above, is
placed on the Table of the House.

(¢c) to (e). Do not arise,
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Statement

971 972 1973
Lbya . . , , 1T USA |, , 4 Thald , ., . X
Syra ., . ., . 1 WGermany 4 Turkey . . . s
Iran . s » . ¥ Burma = s 1 Burma . . a
Yugoslavia . . 2 Syma . - 2 Kabul . . 1
Emnu - . - . 108 UAR. . 2 W Germany |, . 3
United States , ., ., 3 Yugoslavm, , 3 Framee . ., . 1
yq . . . . 24 Iran . . 66 Algera . b ¢
Turkey . . « .+ I Maunbus . 1 Yogcslavia . . 2
UAR. . ) . . 6 Belgum , 2 Austria P 1
Netherland . . @I Tnmdad . 1 Sweden . i 1
W. Gamany ., . 3 Imq . 3 Ing Y
Belgiuom , ., ., ., 2 Imly = s 3 Belpum , . 2
USSR, . + + 2 Tukey , | 6 Italy . e 3
Sweden | . . . 1 Afghamstan . 6 Zambmm : 2 2
France ., , , ., 13 Nethedands . 1 Netherlands 2
Afghanustan s S Yemen . T UAR ", . . 3
Hong Kong . 1 Musest | . 52
Spain . . . 2
Smgon . . . 1
Torar, . . 184 138 141

Industrial Relations Bill

3148 SHRI P VENKATASUB-
BAIAH Will the Minister of LA-
BOUR be pleased to state*

(a) whether the Industrial Relations
Bill has been finalised, and

(b) if so, the salient features there-
of and the time by which it is lkely
to be introduced?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI

BALGOVIND VERMA)- (a) No,
Sir.

(b) The comprehensive Industrial
Relations Bill 1s hikely to cover mat-
ters relating to the machinery and
procedure for settlement of disputes,
procedure for strike/lock-out, reco-
gnition of {rade unions trade union
law, etc Efforts are being made to
imntroduce the Bill in Parliament as
soon &S possible.
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Righty and Privileges of Taken-over
Employees of C.MA.

3148, SHR] ROBIN SEN: Will the
of STEEL AND MINES

be pleased to state whether
there is any likelihood of con-
struction being affected to the

taken-over Employees of Coal Mines
Authority, Bharat Coking Coal Limit-
ed regarding their rights, privileges
and better terms and conditions of
service which they have been enjoy-
ing in their erstwhile Companies prior
to Nationalisation of Coal Mines?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): It is
presumed that the Hon. Member is
interested to know the changes the
terms and conditions on which the
taken-over employees of Coal Mines
Authority/Bharat Coking Coa] Limi-
ted have been absorbed in the ser-
vice of these companies. In the
case of Coal Mines Authority, status
quo is being maintained for em-
ployees who have not opted for
Wage Board geales, In the case of
Bharat Coking Coal Limited, the
terms have been fialised and ac-
cepted by the employees.

Statutory Compulsion for Houseg for
Employees

8150. SHRI C. K. CHANDRAPPAN:
SHRI M. KATHAMUTHU:

Will the Minister of LABOUR
be pleased to state:

(a) whether recently he had stated
that statutory compulsion will be
brought oh the employer to build
houses for their employees; and

(b) if so, the steps Government in-
tend to take in this direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) In
his address to the sixth meeting of
the Central Advisory Board of the
Mica Mines Labour Welfare Fund on
the 25th May, 1974, the Minister of
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Labour stated that if the mica mine
employers wers not coming forward
to take mdvantage of the schemes
drawn up by Board, the Govern-
ment would perhaps have no alter-
native but to enforce statuterily,
the provision of houses for workers.

(b) The progress of houting acti~
vity is being watched before any
step in this direction is taken.

Strike by Engineering Workesy in
Rajasthan

3151. SHRI SAMAR MUKHERJER:
Will the Minister of LABOUR
be pleased to state:

(a) whether the attention ¢of Gov=-
ernment has been drawn to the indefi-
nite strike of 15,000 Engineering wor=
kerg in Rajasthan since the 12th June,
1974;

(b) it so, the demands of the wor-
kers; and

(c) the steps taken by Government
to meet the demandg of the workers?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) to (e).
The matter falls essentially in the
State sphere. According to available
information about 10,000 engineering
workers in parts of Rajasthan went
on strike from June 12, 1974 in sup-
port of their demand relating to
enhanced wages.

Revitalisation of Rehabilitation Indus-
tries Corporation, Calcutta

3152. SHRI SAMAR MUKHERJEE:
Will the Minister of SUPPLY AND
REHABILITATION be pleased to
state:

(a) what steps Government are cone
templating to revitalise the Rehabili~
tation Industries Corporation of
Calcutta;

(b) whether any fund has been al-
located for future expansion and set-
ting of new Industries in the Fifth
Plan period, if so, to what extent; and
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7 the progress made s far by the
Commuttee set up on Rehabilitation
Industries Corporation Limited?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI G VEN-
KATSWAMY)., (a) A Committee
of officers has been set up to esti-
mate the profit and loss of the Cor-
poration for the period of the Fifth

0

an

()

(c) The Committee mentioned at
{(a) above 1s understood to have
made considerable progress in their
work and 1its report 1s expected 1n
the near future

Unearthing of Spurious Drugs Racket
by Gujarat Drug Control Department

3153 SHRI D D DESAI: Will the
Mimster of HEALTH AND FAIMLY
PLANNING be pleased to state:

(a) whnether (tujarat Drug Contrel
Department has unearthed a large
scale spurious drugs racket ag report-
ed in an English daily of 28th May,
1874,

(b) if so, the total number of per-
song arrested; and

(c) the action taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A K
KISKU) (a) Yes

(b) One person has been arrested

{c) The
gation

matter 13 under investi-

For meeting Working Capital requirements
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Five Year Plan and to recommend
the best way of managing the Units
of the Corporation and its future

(b) No fuads have been allotted
for the Rehabilitatfon Industries
Corporation for the Fifth Plan penod.
An ad hoc non plan allotment of
Rs, 40 lakhs has been made to the
Corporation in the form of loan for
the purpose midicuted below*

For meeting capital requirements 1n respect of Sukumar
eering Works, Sheet Metal Unit, Cast Iron Foundry
construcuion of sheds etc m Industrial

Estates Rs 1400 lakhs

Rs 26 00

ToraL Ri 40 oo lakhs

Coal Production for 1974-75

3154 SHRI D D DESAI. Will the
Minister of STEEL AND MINES
be pleased to state whether the target
of coal production 1n 1874-75 is gomng
to run mnto rough weather?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) The
target for production of coal during
1874-75 wms fixed at 965 mullion
tonnes to meet the increased de-
mand for coal arising out of the pre-
sent energy crims Inspite of the
vigorous efforts bemng made by the
coal producing agencies the produc-
tion during the first four months of
the current year s.e April to July,
1974 has been about 27 mnullion
tonnes Although this production is
about 14 milllos tonnes higher than
the production during the corres~
ponding period last year, 1t falls
short of the requirement to fulfil the
target of 93 milhon tonnes, which
was due to the wvairious contrailnts
ke shortage of power in Bengal-
Bihar coal fields, non-availability of
eqgentia] items of plant and machin-
ery, madequacy 1n raidl transport
disturbed law and order situation
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ete. Judging from the trend of pro-
duction so far and the all out efforts
that are being made to echieve the
target, it is expected that the level
of production that may be achieved
during the ourrent year may be
about 88 million tonnes as against
the lest year's production of 78
million tonnes. If however, the cou=
straints mentioned above are fully
or partially removed even from now,
the coal production, may go beyond
88 mullion tonnes during the current
year.

Blood Banks of Delhi

3135. SHRI D. D. DESAIL:
SHRI P. GANGADEB:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether blood banks of Delhi
have become anaemic ag reported in a
local daily of the 27th May, 1974;

(b) if so, whether Capital’'s blood
banks have never been able to meet
the demand;

(¢) if so, the steps taken to meet
the demand; and

(d) whether hospitals give blood
transfusion only when the patient can
find a voluniary donor to replace the
given quantity in the bank?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHR] A. K
KISKU): (a) Blood banks of Delhi
are not badly anaemuc.

(b) They have been able to meet

all demands where blood 1= needed
as an 1mmediate life saying measure.

(c) Attempts are being made to
step up voluntary blood douations.

(d) No.
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Coal Dumps
31508, SHRI ARVIND M, PATEL;
SHRI D. D. DESAIL:

SHRI HUKAM CHAND
KACHWAL:

SHRI D. P. JADEJA:
SHRI S. R, DAMANI:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the coal dumps propos-
ed to be established in States by CM.A,
have become operational;

(b) if so, the places where these
have been opened and their method of
distribution; and

(e) to what extent this arrangement
has relieved the hardships experiehe-
ed by the small and medium cen-
sumers?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(8HR] SUKHDEV PRASAD): (a)
and (b). In addition to the existing
soft coke dump in Calcutta (How-
rah), coal dumps have been opened
by CMA. Ltd. at Banaras, Kanpur,
Gorgkhpur and Lucknow in TUP.
Arrangements are also in the final
stage to set up such dumps at
Meerut., The distribution of coal and
soft coke from these dumps is to be
made through UP. State Co-opera-
tive Federation and State Govern-
ment 10 the persons recommended
by them. In the case of the dump
at Howrah the distribution is made
on the recommendation of West
Beugal Government.

(c) It is too early to assess the
results aceruing from these dumps
as some of these are in the early
stages of operation and the others
are being set up.
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of Primary Health
Centres into Rural Hespitalg

3167 SHRI ARVIND M PATEL:
SHRI VEEKARIA:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state

{a) whether the question of upgra-
dalion of Primary Health Centres in-
to rural hospitals 1s under considera-
tion of the Government of India in
consultation with the State Govern-
ments,

(b) 1if so, by what time the consul-
tation 18 likely to be given g final
€hape;

(c) whether the hosmtals so up-
graded would provide for specialised
services in medicine surgerv, cbsle-
tiies gynaecology etc in the 1ural
population, and

(d) the number of Primary Health
Centres which are Iikely to be up-
graded during the current year?

SRAVANA 31, 1806 (SAKA)
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A K.
KISKU): (a) The Scheme for up-
eradation of gelected Primary Health
Centres into 30-bed Rural Hospitals
has been finalized under the Mini-
mum Needs Programms.

(b) Does nof arise.
(c) Yes,
(d) 78,

Diversificatio, of Production by Publie
Sector Enterprises

3158 SHRI BANAMALI BABU-
Wil1 the Mimster of HEAVY INDUS-
TRY be pleased to state the number
of public sector enterprises under his
Ministry allowed diversification of
therr production with broad outlines
thereof?

THE DEPUTY MINISTER IN THE
VIINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): The re-
quired information 15 given below —

%. Name of the Publi. Sector Unie
o

Item of diversificanon allow ed

1.  Hmndustan Machine Tools Ltd ,
Bangalore

1801 L.S.eeg

(1) Hgrological Machines

(u Numerical Centrol Machines.
(m) Bed Type Milling Machines

Tool Die S and H hc
() Rmzjndlc hop ydrau

(v) Plasuc Extrusion Machines.

(W) Awnmlfnc Special Purpose Machines

(vu) Extrusion Machmes for Collapsible
and Rigid Wall Alummum Tubes

(vin) Web Offset Machines

(1x) Automotive Reconditioning Equipment.

(x) Agncultural Machinery and Equp-
ment

© ot S g, T

(xu) Precision Machine Tools Bearings,
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S1 Name of the "Public Sect v Lt Item of diwersification allowed
Nu

(xt) Preciston Machinery for manufacture
of Ball and Roller Bearmgs.

(av) merrype Hot Metal Slug Casung

(xv) Mﬂm Machines, Composing
Machines, Type Settmg, Boak Binding
and Smchmg Machines and Process
Cameras
(xvi) Precision Instrumentation, Cameras,
[imers, ete
(xvu) Electro Discharge Tubes
Miming & Allied Machinery Corporation (1) kquipment for bulk handling of raw
Ltd , Durgapur materials for Ports/Power Stations/
Fertilizer Industry cg, S Re-
claimers, Ship Loaders, Salt Scrapper
and Heavy Duty Conveyors
() Sand Plants for Mines
() Forgings for Railways

(1v) Heavy Duty Gear Bon (upto soo HP)
and flud couphngs

(v) Feeders, Special pumps, I u.hnolog:cnl
structures, various types of casungs
and forgings for stcel plants

(vi) Hydraulic Props

(vu) Equpment and components for coal
washeries

(vin) Special 1tems Iike cable stranding
Machines for the Cable Industry.

(1x) Annealing Turnace for steel In-

dustry
31 Bharat Heavy Electricals Laimitedd | Orgamse manufacture of ol dnling Rigs
4 M/s Jessop& Co Ltd . . (1) Steel Works Duty Cranes

(n) Aenal Rope-ways
(1) Crawler Tractors
(v) Paper Making machinerv

s M/s Richardson & Cruddas (1972) (1) Bot'e s pressure vessels and  other
Lid allied equpments
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Workers Rendereq Jobless due to
Power Out in Tami]l Nadm

3161. SHRI R. V. SWAMINATHAN:
Will the Minister of LABOUR
be pleased to state:

(a) whether a majority of five lakhs
labour force in the organised sector
in Tamil Nadu has been rendered job-
less for four days in a week due to
the 60 per cent power cut enforced on
all high tension industries from May,
1974;

(b) if so, how far this is true; and

(c) what steps are being taken in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA). (a) to (c). The
matter falls essentially in the State
sphere. However information is being
collected and will be laid on the
Table of the Housge .

Decline in Investment in Engineering
Industries

3162. SHRI MADHU LIMAYE: Wil
the Minister of HEAVY INDUSTRY
be pleased to state:

(a) whether that investment in engl-
neering industries has been generally
on the decline;

(b) if so, the reasons therefor; and

{c) the long term impact of this
trend on the production of engineer-
ing goods and specially on their ex-
iports?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Not so
for, -Sir.

(b) and (c). Do not arise.
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Fixation of Retentiop Price of Steel

3163, SHRI MADHU LIMAYE:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have taken
any decision in regard to the fixation
of the retention price of steel;

(b) whether the entlre additional
amouni realised will be passed on to
the producers; and

(¢) whether suggestions have been
made that the difference shomld be
put in a Development Fund and used
for the purpose of expanding the pro-
duction capacity and production of the
steel plants, both in the public and pri-
vate sectors?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Yes,
Sir.

(b) and (c).The additional amount
involved accrues to the respective pro-
ducers and the same has to be deposit-
ed with the Steel Authority of india
Limited into a Central Fund. With-
drawl therefrom to the extent amount
dejposited is permitted to the producers
for schemes relating to plant moderni-
sation and development of steel pro-
ducts as approved by the Steel Autho-
rity of India Limited in consultation
with the Planning Commission.

Reported Bcooter Grab by Madhya
Pradesh Ministers and Planning
Commission Members

3164. SHRI MADHU LIMAYE: will
the Minister of HEAVY INDUSTRY
be pleased to state:

(a) whether Government's attention
has been drawn to the reported
‘scooter-grab’ by Madhys Pradesh
Ministers and Plenning Commission
Members; and

(b) if so, the action taken by Gov-
ernment in the matter?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) and (b).
Some scooters are placed at the dis-
posal of the State Governments and
Administrations  including Madhya
Pradesh Government for allotment at .
their discretion to persons including
Ministers. As such, allotment of
scooters by the Madhya Pradesh Gov-
ernment to its Ministers is in order.

One scooter was allotted to a Mem-
ber of the Planning Commission who
had not till that day availed of any
car or scooter from the Central Gov-
ernment quota. The allotment was
m accordance with the rules.

I'roduction of Diesel Generating Scis

3165. SHRI BISWANATH JHUN-
JHUNWALA: Will the Minister of
HEAVY INDUSTRY be pleased to
state:

fa) whether the installed capacity
for power production within the coun-
try falls heavily short of the require-
ment;

(b) if so, whether Government have
considered the desirability of under-
taking production and augmenting
Production of diesel generating sets
within the country at least to meet
the requirement of industry; and

(c) if so, the schemeg drawn up for
thie purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) As
against the estimated requirement of
a capacity of 21.2 million KW, at the
end of the Fourth Plan period, the
installed capacity for power gener-~
ation' as on 31st March, 1974, was 18.5
million KW.

(b) and (e). In view of the power
shortage. Government have permitted
up standby
diesel generating sets to supplement
the availability of power from publc
supply. Bteps have been taken to in-
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. crease the indigenous manufacture of
diesel generating sets by giving the
manufacturers of Diesel Engines and
Generators as also of diesel generat-
ing sets, necessary facilities for step-
ping up their production. Proposals
from existing indigenous manufac-

turers to take up manufacture of sets
of highér ranges as well as proposals
from new parties to take up the manu-
facture of generating sets are being
considered favourably. Imports of
diesel generating sets above a certain
capacity have also been allowed.

Mini Steel Plants in Rajasthan

3186. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether licences issued by the
Centre for setting up Mini Steel Plants
in Rajasthan are not being executed
for shortage of funds;

(b) whether Rajasthan Government
have urged upon the Union Govern-
ment for financial assistance for these
projects through the I.D.B.IL; and

(¢) it so, the demand put forward
by the State Government and to what
extent this will be met through
IDB.IL?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) It
has been reported that some of the
entrepreneurs holding licences for
establishing mini steel plants in
Rajasthan are experiencing difficulty
in mobilising the required funds.

(b) and (c). The Rajasthan Finan-
cial Corporation has taken up with
the Industrial Development Bank of
India the question of eligibility for
refinance for these schemes. The In-
dustrial Developmni Bank of India
would, no doubt. be communicating
their views to the Rajasthan Finan-
cial Corporation. The information is,
however, being collected and will be
laid on the Table of the House.
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Opening of Medicat Colleges i
Kerala

3187. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister
of HEALTH AND FAMILY PLAN-
NING be pleased to state:

(a) whether the number of medi-
cal colleges as on the 30th March,
1974 in the State of Kerala was far
less compared to the population of
the State; and

(b) if so, the reasons thereof and
the steps proposed to be taken by
Government to increase the number
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A’ K.
KISKU): (a) No. As per the norm
laid down by the Health Survey and
Planning Committee. there should be
one medical college with 100 seats for
every 5 million population. The State
of Kerala with a population of about
21 millions has 4 medical colleges
with an annual admission capacity of
about 540.

(b) Does not arise.

Help to Flood Affected Fishermen and
Landless Labourers in EKerala

3168. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
LABOUR be pleased to state:

(a) whether Central Government
have issued any instructions to Gov-
ernment of Kerala to. help immedia-
tely the flood affected fishermen and
Jandlesp labourers in the State; and

(b) the amount of assistance pro-
posed to be given by hig Ministry to
the State Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a). No, Sir.
Providing relief to the people affect-
ed by a natural calamity is primarily
the responsibility of the State Gov-
ernment concerned and giving any
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instructions by Centre to the State

Governments does not arise.

{b) Following the recommendations
of the Sixth Finance Commssion, the
previous scheme of assistance to State
Governments for natural calamity re-
lief expenditure has been rescinded
with effect from Ist April, 1974. No
Central assistance would, therefore, be
available to the Government of Kerala
towards flood relef expenditur in
this year (1974-75).

On consideration of their ways and
means position, a ways and means
advance of Rs. 1 crore, recoverable
within the financial year 1974-75 has
been given by the Ministry of Finance
to the Government of Kerala so that
their finances are not strained while
meeting the expenditure or flood re-
life and other measures.

Man-hours lost due to Power Shed-
ding in 1972-73

3169. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister ot
LABOUR be pleased to state:

(a) the number of man-hours lost in
the country, State-wise every ‘month
due to power shedding in 1972-73;

(b) whether a large number of
Small Scale Industries have either
been closed or put to great difficul-
ties due to the power shedding and
shortage of raw material: and

(c) the steps Government are tak-
ing to improve the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) to (c)
Information is being collected and
will be laid on the Tahle of the House
after it is received.

Sale Proceeds of Coxl before and
after Nationalisation

3170, SHRI BHOGENDRA JHA:
Will the Minister of STEEL AND
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MINES be pleased to refer to the re-
ply given to Unstarred Question No.
4191 on the 14th March, 1974 regard-
ing sale proceeds of coal before and
after nationalisation and state whether
information has since been obtained
regarding sale ind sale proceeds of
post-nationalisation period?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): Coal
Mines Authority Limited have nnt yet
finalised their accounts for the post-
nationalisation period, viz., 1973-74.

Financlal Assistance fo War Widows

3171. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
DEFENCE be pleased to state:

(2) whether there ig any scheme
under which the widows of such Ex-
Servicemen are givep financial assist-
ance, who died before the launching
of the Family Pension Scheme; and

(h) if not, whether Government
would consider the suggestion to pro-
vide financial assislance to such
widows ag are covered in this cate-
gory?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK)- (a) No, Sir. The new
family pension scheme came in force
from 1st January, 1964 and has no
retrospective effect.

(b) Widows in financial distress are
however, given one time financial
assistance, on merits, from one or
other fund.

Detente between Iran and Afghanistan

3172, SHRI VISHWANATH
PRATAP SINGH: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) whether India is making efforts
to bring a detente between Iran and
Afghanistan; and
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(b) if so, the progress made 5o far
an this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
APFAIRS (SHRI SURENDRA PAL
SINGH) (a) No, Sir However the
Government of India 1s happy to note
the good relations existing between
these two countries and the increaqs-
ing cooperation between them 1n
many fields

(b) Does not arise

Alr Defence Ground Environment
System

3173 SHRI VISHWANATH PRA-
TAP SINGH Wil the Minster of
DEFENCE be pleased to state

(a) the propress inade in develop-
ing A Defence Giound Envuionment
System, and

(b) the main difficulties in the pro-
gramme?

THE MINISTFR OF DEFENCE
(SHRI JAGJIVAN RAM) (a) and
(b) The Air Defence Ground En
vironment System 18 being establish-
ed on a phased programme Consider-
able progress has been achieved 1n
implementation of the Phase now 1n
hand In regard to the Tropo Scatter
Communication System of ADGES,
considerable delays had occurred due
to suspension by US of contracted
supplies from private parties under
the US embargo imposed in Decem-
ber, 1871, which has since been hfted,
and the work thereon has also been
revived

Manufacture of Guideg Missiles

3174 SHRI WISHWANATH PRA-
TAP SINGH Will the Mimster of
DEFENCE be pleased to state the
progress made in the manufacture of
guided missiles for the Navy, Army
and Aar Force?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE

MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA)' The
tollowing guded mussiles are already
being manufactured in the couniry
for the use of the Army and Awr
Force —

(1) Anti-tank mssile for the Army

manufactured by  Bharat
Dynamics Ltd

(1) Aun to Air mssile for Indian
An Force

No guided missile 18 at present be-
ing manufactured 1n the country for
the Navy

Criuninal Cases flled under Section 14
of EP.F. Act against M/s. Ainul
Haque, Bidi Merchant, Madhupur

3175 SHRI RAMAVATAR SHAS-
TRI Wil the Minster of LABOI'R
be pleased to state

(a) whether a good number of cri-
mira]l cases under section 14 of the
EPF Act, 1952 agamnst M/s Anul
Haque, Budi Merchant, Madhupw
(SP) filed by the Provident Fund
Inspector in the court of the SDO,
Deoghar during the year 1969 are
still traceless and no report regard-
ing the development of the said cases
has been furnished by the Piovident
Tund Inspector ang

(b) 1f so what action has been tak-
en by the Regional Provident Fund
Commussioner, Bihar 1n this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA) (a) and (b)
The information 1s being collected It
will be laid on the Table of Sabha
in due course

Crimmal Cases u/s 14 EPF Act 19
champaran and Muzaffarpur Districts

3176 SHRI RAMAVATAR SHAS-
TRI Will the Mimster of LABOUR
be pleased to state

(a) whether nearly 150 criminal
cases under section 14 of the Employ-



79 Written Answers

ees Provident Funds Act 1852 filed
during the year 1967 in various courts
of Champaran and Muzaffarpur Dis-
tricts against severa] establishments/
factories are reported to be baseless
and no report regarding the develop-
ment of the cases iz forthcoming in
the Regional Office, Bihar; and

(b) if so, whether the authorities
of the Employees Provident Fund
Organisations propose to enquire into
the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR [SHRI
BALGOVIND VERMA): (a) and (b).
The information is being collected, It
will be laid on the Table of Sabha in
due course.

Taking over of Implementation of
Food Lawg from Loca] Bodies

3177 SHRI MOHINDER SINGH
GILL:

SHRI DEVINDER SINGH
GARCHA.:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the Central Commitiee
for Food Standards and other bodies
have suggested that the implementa-
tion of food laws ghould be taken out
of the purview of the local bodies
which do not have either facilities or
finances to carry out the task; and

(b) if so, the reaction of the Gov-
ernment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): (a) and (b). This matter was
considered. The Government is of
the opinion that at present the local
bodies cannot be ignored completely
in the implementation of the Preven-
tion of Food Adulteration Act.
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Report of Expert Comamitiee on
Synthetlc Oil Project

3178, SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Expert Committee
on Synthetic Oil Project, appointed
by Government of India under the
Chairmanship of Dr) J. C. Ghosh,
submitted its report in February,
1956;

(b) whether the Committee made
a detailed study on prospect of syn-
thetic oil project in India as an al-
ternative source of fuel oil for trans-
port and industrial needs;

(e} if so, why this report did not
see the light of the day since itz sub-
mission in February, 1956;

(d) the salient featureg of the re-
port;

(e) whether any action is being
contemplated on the report, in view
of the abnormal rise in the prices of
crude and petroleum products in the
international market: and

(f) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Yes, Sir.

(b) and (d). The Ghosh Committee
in their report had recommended the
taking up of a combined project, with
an estimated capaital‘outlay of Rs. 20
crores for its first phase, based on coal
from Jambad Kajora area in the
Raniganj coalfield. It provided for
the low temperature carbonisation of
1.2 million tonnes of non-coking coal
and hydrogenation of the lighter frac-
tion of tar so obtained by vapour
phase hydrogenation so as to yield:—

(i) 660,000 tons of smokeless
domestic fuel;
* (i) 130,000 tons of small size
coke/char;
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(iii) 120,000 to
motor fuel;

125,000 tons of

{iv) 2,000 tons of phenol; and

(v) 40,000 to 45,000 tons of road
tar.

(c) The scheme tould not be taken
up for implementation in view of the
constraints on  resources including
foreign exchange and unfavourable
economies arising from low price at
which oil was available so long.

(e) and (1). The J.C. Ghosh Com-
mittee Report is out of date at pre-
sent. The Government is however,
setting up a Group of Experts to
study the scope of production of oil
from coal.

Delhi Quota for Admission to
MBBS, for 1974-75

3178, SHRI SUKHDEO PRASAD
VERMA: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether such of the students
are included in the Delhi quota for
admission to the M\BB S. course for
1974-75 in Delhi University ag have
passed the pre-mediral examination
from Delhi University only, and other
students though belonging to the
Delhi State are debarred; and

(b) if so, the reasons for the ano-
maly?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): (a) Yes. A certain number
of M.BB.S. seats have been reserved
for the Delhi University students
only.

(b) The position is not considered
as ahomalous as other students be-
longing to the Delhi State can also
compete for the open seats alongwith
students from other Indian Universi-
ties, °
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Salem Sioel Plam

3180. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Government{ have en-
tered into technical consuliancy
agreement with the firm of Dastw
and Company for the Salem Steel
Plant; and

(b) it so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). M/s. M, N. Dastur and Co. Private
Limited have been commissioned by
Salem Steel Ltd., to prepare a De-
taileq Project Report which is ex-
pectedtobereeeivedbylheendaf
1974. Concurrntly, they have also
been engaged for rendering engineer-
ing services for the establishment of
the first phase of the Salem Steel Pro-
jeet which envisages production of
30,000 to 35,000 tonnes of cold rolled
stainless steel sheets and strips, from
purchased hot rolled stock.

Steel Delivery to Major Industrial
Projects

318 SHRI SUKHDEQ PRASAD
VERMA . Will the Minister o STEEL
AND MINES be pleased to state:

(a) whether the actual period of
delivery of steel to the major Indus-
trial Projects in the country is lag-
ging for behind the period of entitle-
ment; and

(b) if so, the steps Government pro-
pose to take to plug loopholes in the
movement of Steel?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA)- (a) &nd
(b). Presumably the reference is to
delays in supply of steel materials
against priorities in allocations sccord-
ed by the Steel Priority Committee.
Against priorities in allocations ac-
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corded during a particular period,
materials are usually despatched dur-
ing the period itself. If however,
there are spill-overs due to insufii-
cient production, delays in rail move-
ment, ete., such spill-overs are the
first charge on availability during the
next avallable period, for being sup-
plied on priority.

Mine Accidents

3182. SHRI SUKIIDED PRASAD
VERMA. Will the Munuster of LABOUR
be pleased to stafe:

(a) the total numbar of Jeaths mn
mine accidents 1n different Coal Mines
of the country during the year 1973-
T4: and

(b) whether the number has increas-
ed as compared to the yeax 1472-74
and f go, the reasons therelour?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) (a) The tota] num-
ber of deaths 1y mise accidents n
difterent Coal Mines of the ¢ wntry
during the periog from 1st Aoril, 1973
to 31st March, 1974 is 201.

(b). No. The number 1s less than
the number of daaths daung ihe
periog from 1st April, ;972 to 3ist
March, 1973, which was 281

Cases Filed u/s 14 of F.P.F. Act,
1552 against M/s. Jaishree
Udyog of Paina

3183. SHRI RAMAVATR SHASTRI:
Wil the Mnister of LABOUR be
pleased to state:

(a) whether three criminal czses
under sectinn 14 of the Employees
“rovident Fund Act, 1952 filed against
M/s Jaishree Udyog of Patna ended
In acquittal due to non-appearance of
“3:1 Inspector entrusteq with this job;
an

(b) if wo, the action taken against
the erring Inspector?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR! BAL-
GOVIND VERMA): (a) and (b) The
information 1s being collected. It will
be laid an the Table of Sabha in dGue
course.

Noncompliance of EPF, and FPF.
Act by Factories/ Establishmeun,
Mines in Bihar

3184 SHRI RAMAVATAER SHAS-
TRI° Will the Minister of LABOUR

be pleased to clate:

(a) whether more than 700 faclur-
1es/ estabhishments /mines covered
under the Employees Provideny Funds
and Famuly Pension Fund Act, 1952
and the schemes framed thereunder
in Bihar are got  complying with tre
ptovisions of tne sad  act and the
scn-mes right from the dates of their
coverges,

(b} 1t <o, whith are those umts srd
wha{ are the reasons for their non-
comphancr, and

(¢} what action hus tcen taken to
secure timely compliance from: them?”

THE DEPUTY MINISTER IN THE
MINISTRY QF ILABOUR (SIHRJ BAL-
GOVIND VERMA). (a) to (¢). The
requistle informeton 1s bung coilec-
tnd. If will be laid on the Table of
Sabha 1n due .ourse

Indo-French Collaboration in the
Nuclear Field
3185. SIIRI G. Y. KRISHNAN:
SHRI VIRBHADRA SINGH:
SHRI M. S. SANJEEVI RAO-

Wil] the Minister of EXTERNAL
AFFAIRS be pleased to state.

(a) whether Indo-French collabora~
tion in the nuclear fiely was discussed
a¢ the bilateral talks held between
O::ials of the two countries recently.
al

(b). it so, the outcome of the talks?
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THE MINISTER OF STATE IN THE
‘MINISTRY OF EXTERNAL AFFAIRS
(SHRI- SURENDRA PAL SINGH): (a)
and (b). Yes, Sir. Officiul leve] bilteral
talks are held perindically between
India and France to provide an oppor-
tunity for exchange of views between
the- two Foreign Ofces on matlers of
mutual interest. At the last bilatera)
talks held in June, 1974, both sides
welcomed, among other things, their
long-standing cooporation. in thke
nuclear field.

‘Cases of Tea Plantativn Labvarerg of
Kerala

2186. SHRIMATI BHARGAVL
THANKAFPPAN: Will the Minister of
LABOUR be pleased L. state

(2) the number of cases of tea
plantation labourers of Kerala which
are pending in the Latour Courls or
at any other places. ang

(b) the number of thosa cases which
have been settlel by the Union after
discussing them with the plantation
owners?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (&) and (b) The
matter falls essentially in the State
sphere,

Occupation by Pak troops of Indian
area in Poonch Sectur

3187. SHRI MOHINDER SINGH
GILL: Will the Minister of DEFENCE
be pleased to state:

(a) whether his al'ention has been
drawn to the press reports where it
has been reported that the entire
population of ‘Dara Khan village of
Mendhar area in the Poonch sector
was forcibly taken to Pakistan side
by Pakistani troops;

(b) if so, how it happened and the
fate of these peoole; and
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(c) whether it has been brought to
the notice of that Government and
their explanation thereto, if offered?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) {o (c).
Village Dara Khan is situated on the
POK side of the ling of control.  As
such, the question of taking away the
population of Dara Khan villuge to
POK side by Pak troops does not
arise.

Import of Stee]

3188. SHRI MOHINDER SINGH
GILL:

SHRI 5. R. DAMANI-

Will the Mimster of STEEL AND
MINES be pleased to state:

(a) whether the import of steel this
year is being stepped up o 1.1 millicn
lonnes as againsi 7.4 lakh tonnes imp-
porteq last year and firm grders have
already been nlaced; ang

(b) if so, the reasoms for not meet-
ing this demand from indigenous
production and alsp the made nf dis-
tribution of this imported steel”

THE DEPUTY MINISTER 1N THE
MINISTRY OF STEEL AND MINES
(SEHRI SUBODH HANSDA): ta) and
(b). About 1.13 million tunnes nf steel
are likely to be imported during the
current year against orders placed.

The itetns bewng imported are those
which are either not produced indi-
genously or are in shory supply.
Imports are allowed te actual usgers
under the Import Trade Conirol
Folicy. Items importeq theough canalis-
ing agencies are distributed to holders
of release orders,

Bhilai Steel Plant Faclhg Power Crizis

3188. SHRI MOHINDER SINGH
‘GILL: Wil the Minister of STEEL
AND MINES be pleased to state:

(a) whether the Bhilai Steel Plant
will face a serious disruption owing
to short power supply later this _year

-
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i commissioning of Korba

:lltt:nig;:m smellar, which will cause

diverting of power to ihat place.

f pro-
(b) if so, the extent of loss ©
duction at Bhilai expected due to this
power shortage; and

re mulnr Dﬂdﬂiﬁﬁ'
md
taken to ensu

THE E
DEPUTY MINISTER IN TH
v OF STEEL AND MINES
(SHRI SUBODH HANSDA) (a)
No such disruption is anticipated.

(b) and (c). Do not arlse.

Plan for making Medical Education
Rural-oriented

3180. SHRI BANAMALI BABU:
will the Minister of HEALTH AND
FAMILY PLANNING be pleased tO
state:

(a) whether Government _propose
to formulate a plan for making me-
dical education more rural-oriented:
and

(b) if so, the outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K
KISKU): (a) and (b).Itis envisaged
that the medical education
commission will look into the problem
in depth and recommend suitable plan
for making medical education more
rural re-oriented.

Air Process in Steel Production

3191, SHRI BHAGIRATH BHAN.
WAR: Will the Minister of STEEL
AND MINES be pleased to gtate:

(a) whether an industrialist in
Kerala had successfully demonstrat-
ed the use of “air process” exten-
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sively adopted for the manufacture
of steel in China and Czechoslovakia;
and

¥ .

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). Pneumatic processes for steel-
making are well establised. However,
details of the procesg reported to have
been used by an industrialist in Kerala
are being ascertained.

AN India Working Class Consumer
Price Index

3192, SHRI M. C. DAGA:
DR. GOVIND DAS
RICHHARIYA:

SHRI FATESINGHRAO
GAEKWAD:

SHRI SHRIKISHAN
MODI:

SHRI PRABODH
CHANDRA:

Will the Minister of LABOUR
be pleased to state the latest flgures
of All India working class consumer
Frice Index which have been re-
ceived by his Ministry as on date
and the twelve monthly averages
thereof for the last twelve months?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): The latest month
for which the All India Average Con-
sumer Price Index for industrial
Workers on base 1860=100 is avail-
able ig June 1974; and the index figure
is 301 for that month. A statement
giving he deails of twelve monthly
average for the last twelve months is
attached.
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Statement

All-India Average <Consumer Price

Index Numbers for Industnal
Workers (Base 1860-100)

—

Month CmuPnucr:er mﬂﬂi\

Index “L;S,'.’{:_'d
July 1973 243 217 33
August 1973 247 220 67
September 1973 248 224 00
0cwher_‘19||73 . 354; ‘.;zz*f 75
“Wov:nber 1973 ., _ 259 231 83
December 1973 N 260 -’;36?
Tanuary 1974 ., 264 k24° so
February 1974 . 3.67 'z.-,sboo
March 1974 . 275 249 92
April 1974 283 255 of
May 1974 : 294 260 58
June 1974 o1 266 25

Demand for Industrial Machinery

3193. SHRI M. KATHAMUTHU:
Will the Mimster of HEAVY INDUS-
TRY be pleased to state.

(a) whether the demand for va-
rious types of Industrial machinery
has been steadily going up, and

(b) if so, the facts thereof and the
steps bemng taken to meet the re-
quirementy in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Yes, Sir.

(b) The strategy of the Government
has been to asmst the existing indus-
trial units in a coordinated manner so
ag to make the maximum utilization
of installed capsacity. Units having
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the increasing requirements. Fresh
capacities are also being createg in a
systematic manner in order to meet the
targets for the Fifth Plan period.

AT T WX WIAWR

3194 oy HWWsT Tt FWT
e W wfear fAdies g4 a8
FA & FAT HCT &

() =r §9r &« mf-57 @
1973 ¥ ‘ST fouz = W WA
I nF a5% woifaa & af 41 w67
T ZEY AIRE A 9 W fear o,
11

(@) wdss & s ®
afg & U%x ¥ fau w1 S gEE
T & 6 WIRE AT T AN ¥
fo gurt #t wraifae frar oo
oo FEEs I T A ¢ 7

ey s gfar fAEem
waTeq ¥ I9 et (A HrEE a1geq )
(%) ¥que &6 TWW  F ¥ 17
qerE, ¥ 3 WIE, 1973 IF AT A
gidt | i ¥ Agw T faramdt
aw (qEeE) Aww =i oE-
fadrorr wre gfear) o afe Bl
T owefed B ¥ sTR TG A
qoﬁoﬁmﬁm&mh
¥ {97 47 | WTE EOHIK A IR
w1 Ag WA 4T )

(%) & &% & % wE fafor
¥ ak & gore w wawrh T g



91 Written Answers

3 gfvam wfufem o awi
3195 oft qwwx WO :
oY WX T st fog avel

T W HAT 4Z aqTy T FAT
s fF

(%) a1 "a@F # gar & %
AwET AN H AR ¥ §B AT Aar
miwe g 9 § w1 & wod fRfge
@l & fau F0 @ §;

(@) ¥n &7 & ¥ 1971 &
1974 % qui & @9 gw faFga g
gt & v gfy &, @1 feaer ot =@
T FT FdaEr w T AR

() #r AIETE w1 faE gw
afraw wfafraw 1926 &t qag ar-
THT ¥ AMad FOA AT g anE 3
afradt % awafew, afow & g3w
q1 a@% ?

w5 weren ¥ 99 W (o) W
wifa <arl) (%) 32 afrae s,
1926, azd wvafadt 1 A9t F qar-
ferdr a3 & o 2ar @ ) Wy
T JE A 2% FfAT & aarfarfoy
¥ w1 F amgdr wwefadi & qov fraio
# #g 5 “agdt wifafedt w1 g
AT T A @ 2, o IF 6 O
whTEm & faAge gaw @

(@) m fava v fowmat &
HeqT F WY H w1 wiwE ooy ag

A
(w) weifrs  HawY 92 e

faa =me Sfaa Ay wfew e
q4g, 33 T #ﬂﬂmﬁﬁm’fﬂ
wfiesr o ww § a9 )

AUGUST 22, 1974

Written Answers 92

nﬂnlsieelmthm

3196, SHRI BHOGENDRA JHA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government “have:
given Hcence to establish a mini.
steal plant in Haryana; and

(b) if so, the broad outlines thereof
and when it is expected to start
production?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES.
(SHRI SUBODH HANSDA): (a) and

(b). Presumably, the reference isto
the Industrial Licence issued to the
Haryana State Industrial Develop-
ment Corporation, Chandigarh. If sc,
they have been granted an Industrial
Licence for the establishment of an
undertaking at Hissar for the manufac-
ture of 50.000 tonnes (annual) of steel
billets. The ynit is being get up in the
Joint Sector under the name and style
of “Haryana Polysteels Ltd". Accord-
ing to present indicalions, the plant
is expected to be commissioned hefore
the end of March, 1975.

Filing of ‘Oriminal cases against M/s.
Unitel Printing Press. Bhagalpur
under E.P.F. Act

3197. SHRI K, M. MADHUKAR.:
SHRI BHOLA MANJHIL:

Will the Minister of LABOUR
be pleased to state:

(a) whether fllling of 48 of the EP.F.
Act, 1952 against M/s United .Printing.
Press of Bhagalpur was abnormally
delayed in Enforcement Branch of the
Regional Provident Fund Commis-
sioner's Office Patna, Bihar; and

(b) whether the said cases filed
against the management are still un-
traced in the court and no action to
revive the cases has been taken by
the Regional Authorities and { so,
the action proposed in this regard?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-~
GOVIND VERMA) The Prowvident
Fund Authoritieg have mntimaled as
under —

(a) No

(b) The cases filed against the
management are still untraced in the
court Action has been taken to re-
vive these cases The malter 15 being
pursued with the Sub-Divisional
Officer Bhagalpur

Criminal case; agmmnst M/s Gaya
Janta celd storage Gaya under EPF.
Act

3198 SHRI K M MADHUKAR
SHRI BHOLA MAMNJHI

Will the Mimster of LABOUR
be pleased to state

(a) whether a good number of
criminal cases under section 14 of the
Employees Provident Funds Act, 1952
filed against Gava Janta Colq Stor-
age Gaya ended in acquttal due to
fauily evidence tendereq by the Ins-
pector being the malp witness 1n the
cases and mishandling by the conduc-
ting Inspector as well, and

(b) if so, what action has been
taken agamnst them and the broad
outlines of the report with specific
remarks?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) (a) and (b) The
information 1s being collected It wnll
be laid on the Table of the Sabha 1n
due course

Regional Passport Office at Bangalore

J199 SHRI K LAKKAFPA Wil
the Minister of EXTERNAL AFFAIRS
be pleaspd to state

(a) the ressons for not lucating a
‘Regional Passport Offica in Bangalare,

neighbouring States, and

1896 (SAKA) Written Answers g4

(b) whether theig are any plang fer
locating the Regional Passport Office
at Bangalore short.y?

THE MINISTER OF BTATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH) (a) and (b) A proposal to
open a Passport Issuing Office at
Bangalore was examined carefully,
laking into account the volume of
work in relation to the costs of mamn-
taining an office and 1t was found that
the volume of work did not justify the
opening of a separate office at Banga-
lore at the present time The proposal
15 kept under constant review with a
view to considering implementation as
ang when the inerease in the volume
of work justifieg 1t

Instructions to Covernment Hospitals
for purchase nf life saving drugs

3200 SHRI C JAFFER
SHARIEF Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state

(a) whether Government propose
to 1ssue nstructions to all Govern-
ment hospitals and medical colleges
20 purchase life saving drugs directiy
from Public Undertakings manufac-
turing drugs instead of through the
usual procedure of mnwiting tenders,
ang

K

(b) 1f so, the outhnes thereof;

THE DEPUTY MINISTER IN THE

MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRT A K
KISKU) (a) No please

(b) Does not armse

Promotion of Carbonisation Process

3201 SHRT M S PURTY
SHRI N E HORO

Will the Minuster of STEEL AND
MINS be pleased to state:

(a) whether Government have de-
cided to promote carbomsation (LTC)
process for production of coke, and
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(b) if so, the broad outlines of its
progress?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
b). It 18 proposed to set up progres-
sively a number of L.T.C. plants in the
country for the supply of town gas and
soft coke for domestic use. To start
with one such plant has already been
sanctioned for being set up in Andhra
Pradesh basej on the Singarem coal.

Invitation to Isreal and Taiwan by
Internationa]l Union of Physiological
Sciences

3202. SHRI D. B. CHANDRA
GOWDA: Will the Minister of
EXTERNAL AFFAIRS he pleased {0
state

(a) whether permission granteg by
Government to the International
Union of Physiological Sciences uhout
two years ago to invite Isreal and
Taiwan to India this year, hag been
rescinded, and

(b) if so, the reasons therefor;

THE MINISTER OF STATE N
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) The 20th International
Congress of Physiological Sciences
scheduled to be held in India in
October, 1974 is a private meet and
Government of India does not control
its composition or invitations to various
participants,

(b) Does ont arise.

Cess of Iron Ore

3203. SHRI GAJADHAR MAJHI:
‘Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether he had suggested a
cess of one rupee a tonne on iron ore
1o finance development of the iren
ore industry; and

(b) if so, the broag outline of his
'suggestions and its implementation?

AUGUST 22, 1974
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): {(a) and
(b). While addressing the Annual
General Meeting of the Iron Ore Board
held on 2nd July, 1874, Minister of
Steel and Mines, had suggesteq that
the development of iron ore industry
should be financed by a cess Iimposed
for this purpose on iron ore produced
in the eountry. The matter is being
examined by the Iron Ore Board and
no specific proposals have yet heen
received by the Government.

U.N, Enquiry into violation of human
rights i South Africa

3204 SHRI GAJADHAR MAJHI:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether any inquiry to investi-
gate the violation of human rights in
South Africa has been conducted by
UN, Assembly; ang

(b if so the facts thereof

1HE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SIHIRI SURENDRA PAL SINGH): (a)
and (b) The question of violation of
human rights 1n South Africa 1s main-
ly dealt with by the Commission on
Human Rights. AnAd Hoc Working
Group of Exterts, established by Reso-
lution 2 (XXIIIY of the Commission
has been investigating, among other
things, question relating t; human
rights, in general, and to the treatment
of political prisoners in South Africa
in particular,

These Reports are considered in the
Commission. The subject in Its
various aspects is also discussed in the
Third Committee of the Genera! As-
sembly.

Several resolutions have been adopt-
€d by the U.N. expressing grave concern
at the intensification of inhuman
practices by the Government of Bouth
Africa agalnst the opponents of the
policy of apartheld. These resolutions
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Have also condemned the activities of
those states whuch, by political, econe-
muc and military collaboration with the
racist regimes of Southern Africa, en-
courage those regimes in the enforce-
ment and perpetuation of their policy
of apartheid and other forms of racial
discuumination

Incidence of T B Among workers In
Mica Mines in Gudur (AP)

3205 SHRI G Y KRISHNAN Wil
the Minigter of LABOUR be pleased to
state.

(a) whether the incidence of T.B.
among workers in Mica Mines n
Gudur, Andhra Pradesh 1s mcreasing
day by day: and

(b) 1f so, the number of workers
at present suffering from TB and
the steps Government have taken in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) (a) Thers 1s mo
report indicating that the incidence of
T B amongst the Mica Mmnes 15 1n-
creasing day by day, on the other hand
with the implementation of wet-drilling
1in mines 1t 18 reported to be on the de-
crease

(L) The Mica Mines Labour Welfaie
Organisation 15 endeavounng to pro-
vade maximum facilities for treatment
to the workers and their dependents
Suffering from T B A 20-bed T B
Ward 1s attached to the Central Hos-
pital, Kalichedu Six beds have also
been reserved for the mica muners in
the T B Hospital, Nellore, X-Ray of
the workers 13 also undertaken in the
Central Hospital Subsistence allow-
ance is given to the worker. suffering
from the disease

1801 LS —5
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Amendment of Factories Act for
provisioy of Safety Officers

3206 SHRI C K JAFFER SHARIF
WILl the Minister of LABOUR be
pleased o state

(a) whether there 1s any proposal
under the consideration of Govern-
ment to provide 1, the Factoriey Act
for appointment of Safety Officers 1n
factories employing 1,000 or more
workers or otherwise engaged 1n
hazardous operations, and

(b) if mo, the facts regarding the
responsibilities and safety in  this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) (a) and (b) Yea
A proposal to amend the Factories Act,
1948 with a wiew to empowenng the
State GoveFfiments to require factories
wherein one thousand workers or more|
are ordinarily éffiployed or where any
manufacturing process or Ooparation
carried on exposes any person employ-
ed 1n 1t to serwous risk of bodily n-
jury posioning or disease to employ
safety officers 1s under consideration

Performance of Mini Steel Plants

3207 SHRI N E, HORO.
SHR] CHANDULAL CHAN-
DRAKAR

Will the Minister of STEEL AND
MINES be pleased {o state.

(2) the number and the names of
States to whom licences were given
for setting up mini steel plants dur-
ln‘ 1973“'741 ar'd

(b) whether Government are satis-
fled with thei; performancest

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) {a) and
(b) The names of State Industrial De-
velopment Cerporations which have
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Leen granted Letters of Intent/Indus- ting up units for the manufacture of
trial Licences during 15973-74 for sei- steel billets/ingots are given below:—

S Nam= of the Under-  Date of Annual  Location Present st'ge of the
project

No. taking Letter Capacity
of intent/ of
Licence
(in tonnes)
1 2 3 4 5 6
w
1 The State Industnial & 20-12-73 75000 Clnndraﬂu Orders for major items
Investment Cor- Indl. tra) of plant and equip-
poration of Maha- Licence ment placed. Civil
rl::hm Lrd., Bom- works  in progress.
y.
"y
2 Haryana Ploysteels 8-5-74 50,000 Hissar Expected  to go into
Ltd,. Chandigarh IndL (Haryana) i before
Licence March, 1975.
el
3 The Anda Pradesh 30-7-74 50,000 Poloncha Orders for the furnaces
Induatml Deve- Indl kkuthmdem hwehbcen placed in
lopment Corporation ndhra arc]
Ltd., Hyderabad. Licence radesh) » T

L]
4 The Aswsam Industrial 27-8-73 50,000 Notspeci- Lettet of Intent ted
Development  Cor- Letter of f(i):d recently n’!‘hﬂcl:rmgm-

poration Ltd., Gau- Intent sultants  are reported
1.

to have carried out
market  suncy for

scrap.
L
The Gujarat Industrial 27-8-73 50,000 Bhavnagar New  Compan; has
ImeetmeRthm %23- Letter ot (Gujarat) been floated Sne se-
poration abad. Intemt lected. Feasibility re-
port submitteed
Consultants, Fuﬂhu-
steps bemz for
thmmt orders
plant and
machinery.

*Based on iron ore,
t'smp bm

. Anl:memmmin mmmmdimphhmhﬁm,hilmoﬂﬂrmumnnir per-
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Help of Foreign Firms to Produce Oil
from Ceal

3208. DR. KARNI SINGH Wil the
Mimister of STEEL AND MINES
e pleased to state,

(a) whether the help of some for-
<1gn firms has been sought in connec-
tion with the project to produce syn-
thetic 011 from oeal;

(b) 1f so, the names of those firms,
and

(¢) whether the firms which help-
ed the Ghosh Committee to produce
reports o synthetic ol production m
1455 are being consu ted?

THE DEPUTY MT'NISIER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) (a) No
Sir

(b) and (¢) Do not arise

Scheme of West Bengal Government
for Hydrogenation of Coal

-209 SHRI SAMAR GUHA wul
the Minister of STEEL AND MINES
be pleaseq to state

(a) whether the Government of
"West Bengal have submitted a sche-
me for hydrogenation of coal

(b) if so, the facts thereabout,

(¢) the estimate of production of
011 by such calatytic cracking of coal,
and

(d) whe such project 13 likely to
be workeq out?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR! SUKHDEV PRASAD) (a) to
{c) The Government of West Bengal
have submitted a proposal for the sel-
ling up of a coal based synthetic pet-
roleum plant 1n the Ramigan) coalfields
m West Bengal They have brought
out a proposal for the seiting up of a

Written Answers 102
plant with an annual production capa-
aty of 25 milion tonnes of synthetic
petroleum requiring 15 million tonnes
of coal per anfium and that it i1y ex-
pected that 1mtially a plant of smaller
mize would be conmdered for installa-
tion

(d) Techno-economuc aspects of the
production of the synthetic petroleum
irom codl are being studied

Interest shown by Foreign Countries
for Extracting Crude from Coal in
India

3210 SHRI VASANT SATHE
SHRI PRABODH CHANDRA.
Will the Mmster of STEEL AND
MINES be pleased to state

(a) whether a number of countries
mcluding USA  have approached
Govermment of India for extraction
of crude from coal,

(b) 1if so, the facts thereof and the
areas 1, which the interest was indi-
cated, ang

(c) the reaction of Government to
the proposals made by those countiries
and the decision taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) (a) No,
Sir

{(b) and (¢) Do not arive
Expertise technology acquired by
Bharat Heavy Electricals Limuted for

meeting Power Shortage

3211 SHRI P M MEHTA Wil the

Minuster of HEAVY INDUSTRY
be pleaseg to state
(a) whether the Bharat Heavy

Electricals Limited has acquired the
sophistication 1 Technology and
manufacturing expertise needed to
exploit nuclear energy to meet the
evergrowing demang for electrical
power m the country, and
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(b) if so, when the same techno-
Jogy will be utiliséd for meeting the
power shortage in the country?

THE DEPUTY MINISTER IN THE
M'NISTRY OF HEAVY INDUSTRY
(SHRI DAI BIR SINGH) (a) Yes, Sir
Bhirat Heavy Electricals Limited has
alreadv undertaken manufacture of
Steel Turbme and Turbo generator of
235 MW capacity with matching Steam
Generator for the Madras Atom'c
Pcwer Project and the supplies for the
1:t Unit of this Project will be com-
pleted during the current year

(b) Bharat Heavy El~ciricals Limiied
1, examimng jointly with Atomic En-
ergy  Commission arrangements tor
meeting the future equipment needs
of the Nuclear Power Programme

Business ix Steel

7212 SARDAR SWARN SINGH
SUKHI Wil the Mumster of STFEL
AND MINES be pleased to state

(2) whether owing to Government's
announced and intended anti-infla-
tionary reasons, the business in steel
has slackened and would have adverse
eflect on the steel production and
Trade 1n the country, and

(b) it so, the steps Government
propose to take to save the wholesale
Dealers, Distributers, the Stee]l Busi-
ness and Industry m the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(EHRI SUBODH HANSDA) (a) No,
Sir

(b) Does not arise

Export earnitig of HAL.

213 SHRI D P JADEJA Will the
Minster of DEFENCE be pleased to
stale

(a) the value of H.AL'S export
earmingg ncluding repair and over-
haul services for foreign countries
during 1Y73-74; and

AUGUST 22, 107¢
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(b) how it compares with the earn-
thee of the phétiohe t@d Pelirdd

THE M'NISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b) The export earings of HAL during
the year 1973-74 amoaunted to Rs. 16 74
lakhs agmnhst Rs 10.89 lakhs and
Rs. 11.27 lakhs for the year 1872-73
and 1971-72 respectively

wely YT & wrewry

3214. ST WEMN WY : W
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mwmw«ﬂm_
(s gow gwa) : (%) W (7)
T o 377 F TNT T W@ W
RATA AT & WA qF #7z 4§ 7
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Further Price Rise in Steel

3215 SARDAR SWARAN SINGH
SOKHI Will the Minster of STEEL
AND MINES be pleased to state

(a) whether the price of steel 1is
likely to go up again, as demanded hy
the Steel Authority of India, to make
up the shortfall in 1974-75 Budget,
tond!he tune of Rs 75 to B0 crores;
a
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(b) whether the further price rise
of Steel would seriously affect the
economy of the country and Bteel
Trade?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR! SUBODH HANSDA) (a) and
{b) There has been no demand from
the Steel Authority of India Lid,
(8AILL) for Increage in nrice: of
steal, Prices of steel are revised as
and when nesessary and relevant fac-
tors are taken into aceount when tak-
ing decisipns.

W qeraty gt § srafew farfes
¥ ot vvaen

3216 st wgriqw fag wew:
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Manufasture of Equipment for Sub-
marine Pipeline from Bombay High

3220. SHR] NAWAL KISHORE
SHARMA. Will the Minister of
HEAVY [INDUSTRY be pleased to
state.

(a) whether Government are con-
sidering to manufacture, in consulta-
fion with Oil and Natural Gas Com-
mission, equipment for a submarine
pipeline for the o1l flow from the
Bombay off shore area;

(b) M so, whether the prpeline
would be manufacturied indigenously
or with foreign collaboration,

(¢} the expecled expendituie to be
incurred theieon

(d) whether theie 1s any proposal
to have such 4 pipeline 1n Eastern
tegion also, and

(e) il so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSIRY
(SHRI DALBIR S'NGH) (a) Inte:-
mimsterial  hscussion weie held on
Znd July, 1974 to cunsider how to meet
the requirements inter alic of items
like dnlling platelorms, submarine
pmpehnes anc storage facilities ete, in
re otion to ollshore drilling ang pro-
duction proiramme of crude Oil and
Natural Gas Commission participated
m these discussions.

(b) For the manufacture of pipe-
lines, so far a, tne pipes are conecerned,
these are likely to be available indi-
genously It is possible that for laying
the pipelines foreign assistance may be

necessary hut no final discussipn has
been taken on this so far,
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(¢) Precise detalls and quantum of
work involved have not been worked
out and hence expected expenditure is
not possible i{p be indicated.

(d) As yet there is no specific pro-
posal.

(e) The question does not arise,

Elimination of Middlemen in Coal
Distribution

3221. SHRI MUKHTIAR SINGH
MALIK:
SHRI BIRENDER SINGH
RAO-

Will the Mmster of STEEL AND
MINES be pleased to state:

(a) whether Government have
any proposal under consideration to
take over the distribution system of
coal produced by mines in the country
by eliminating the middlemen. and

(b) if not. the reasong thereofl”

THE DEPUTY MINISTER IN THE
MINISTRY OF STEFL. AND MINES
(SHRI SUKHDEV PRASAD) (a) and
(b) The coal producing organisations
in the puble seetor are already sup-
plying most of the coal oroduced by
them directly 1o the consumers with-
out engaging any middlemen,

Eye Diseases in Adivasi Areas

8222 SHRI MARTAND SINGH-
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
wtate:

(a) whether Government are aware
that a number of persons in the Adi-
vasl area, particularly in Madhya
Pradesh are suffering from eye dis-
eases;

(b) if so, whether Government
have made any Central Assisted
Scheme fo solve this problem on a
nationsl lavel; and
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(c) whether Government propose
to conduct a survey of the persons in
the Adivasj areas of the Madhya Pra-
desh, whp are suffering from eye
diseases, ang the causes thereof, With
a view to eradicate eye diseases?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A K.
KISKU): (a) No survey of all the eye
diseases in Madhya Pradesh with
particular reference to Adivasi area
has been carried out m Madhya Pra-
desh; but a survey of ‘Trachoma’ was
carried out by the LCMR, in 1858
and the incidence of trachoma for the

State as a whole was recorded as
419

(b) A Centrally Sponsored Scheme
namely National Trachoma Control
Programme is in operation in the
State since March, 1963 and particular
attention has been paid to the Adivasi
areas 5 million population has
already heen covered under this pro-
gramme by the end of the 4th Five
Year Plan and a population of 9 mil-
hon is projected to be covered,

(c) Not at present. An Independent
Appraisal Team is being formed to
review the working of the National
Trachoma Control Programme and a
decrision regarding the survey will be
taken up on receipt of the report of
the team.
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Supply of Palitical Literature by
USSR. to India

8224 SHRI SAMAR GUHA: Wil
the Minuister of EXTERNAL AFFAIRS
be pleased to state

(a) whether several millioy, poliical
literatureg are sent to India every
Year by Russla and other communist
countries;

(b) if so, facts thereabout,

‘e)  whether part of 1% 15 sent as
g1ft and part for sale,

(d) if so, facts thereabout,

(e) the names of the importers or
reciprants otherwise;

(1) whether Ssuch political litera-
tures are utiised for purposes, largely
as not commercial imports;

(2) whether clearance for report of
such lteratures is required from
Government; and

(b) it go, the facts thereabout?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) to (b).
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Manufactuve of 500 MW »rty by
HRRL

8235. BHRI N. X F. 8ALVE: Wil
the Minister of HEAVY INDUSTRY

oe pleased to state;

(a) whether the Research and Deve-
lopment Organisation of the Bhopal
umt of the Bharat Heavy Electricals
Limited has drawn up a time-schedule
for the manufacture of 500 MW sets;
and

(b) 1if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALRBIR SINGH)- (a) and (b).
Yes, Sir The first prototype for
500 MW Thermal Generaung sets is
expecied to be ready in 1980.

Bhilai Refractories

3226 SHRI N. K, P, SALVE: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) the progress made n the con-
stiuction of Bhilai Refractories and
the amount of money spent thersfor;
and

(b) when the factory is likely to
start commercial production?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
The Detailed Project Report for setting
up a Refractories Froject at DBhila;
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(b) The schedule is vet to be fina-
lised. The factory is expected to com-
mseace production 30 months from the
date of appyoval of the project.

Output of Asian Befractories

3227. SHRI N. K ¥. SALVE: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) the total annual output of Asian
Refractories after its take-over by
Government;

{b) the production made during the
quarter ending 30th June, 1874; and
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(c) the total rated capacity of
Refractory units in the country which
supply their products to Steel Mills?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
The {otal annual output of the Refrac-
tory Plant of the erstwhile Asian Re-
fractorieg Limited, after its take-over
by Governmeni of India, 18 given be-
low ;=

— - — e T —

Period

Year

Firebricks Mortar

1972-73 May’ 72 to March’ 73
1973-74 Apnl® 73 to March’ 74
1974-75 April’ 74 o July’ 74 .

(In tonnes;
. : . . 6,226 897
. w 13,465 3,084
' . 4,147 1,537

- m———— ——— — —

(b) Outpug during the guarter April
t0 June, 1974 was 3,137 tonnes of
librebricks and 1,067 tonnes of mortar.

(c) The total licensed capacity of 50
rotractory units borne on the books of
the Directorate General of Techncal
Development 15 14 milhon tonnes per
year Of these, 13 umis meet nearly
807 of the sieel mdusiry’s require-
ments and account for a capacily of
815,000 tonnes,

Meeting of Demang of Power Genera-
tion Units ang Of Share Of Prifting
Equipmentg by BHEL.

9228, SHRI N. K. P. SALVE: Wil
the Minister of HEAVY INDUSTRY
be pleased to state:

(a) whether four major installations
of Bharet Newyy Blectricals Limited
ut Bhossl; Hydppsbed, Hardwar and
demanda ﬂu mw pred atien. units

Rer!
and off-shore drnur:: enuigments
according to schedule;

{b) if pot, the orders which are
still outstanding with the BHEL 1n
this regard. and

(¢) when these orders are likely to
be fully executed?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) to (0
During the Fourth Five Year Plan,
BHEL has by and large supplied the
power plant equipment as per the site
requirements. Though there was some
delay in the delivery of 13 sets, 10 of
them have since been supplied and the
delivery of the remaining 3 sets will
be completed in the curremt Yyear.

ed on this sctivity.
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Profit by Mining and Allied Machinery
Corporation, Durgapur

3229. SHR]1 RAJDEO SINGH: Will
the Minister of HEAVY INDUSTRY

be pleased to state:

(a) whether for the first time gince
it began functioning in 1965, the
Mining and Allied Machinery Corpo-
ration, Durgapur earned a net profit
of Rs. 12.42 lakhs 1n 1972-73; and

(L) whether the profit trend of
1972-73 is being maintained?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Yes, Sir.

(k) The financial results of the Com-
pany for the year 1973-74 are not yet
known ag the audit of the Company's
accc.nis for that ycar has not yet
been completed. The present indica-
tions are that this trend will Ye main-
lained during 1973-74.

Record Production of Power Genera-
tion Equipment by BHEL

3230. SHRI RAJDEO SINGH: Will
the Minister of HEAVY INDUSTRY
be rleased to state:

(a) whether Bharat HeaVy Electri-
calz Limited has set new records in
the production of power generation
equipment valued at Rs. 228 crores;

and

(b) if so, the amount of yearly

saving in foreign exchange?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Yes, Sir.
The value of equipment produced dur-
ing the year 1973-74 is of the order of
Rs. 231 crores which is the highest
sp far produced by BHEL in one year.

(v) The net foreign exchange sav-
ing during 1973-74 is Rs. 116 crores
approximately.
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Soviet Geologists’ visit to India

3231. SHRI RAJDEO SINGH: Will
the Minister of STEEL AND MINES

be pleazed to state:

(a) whether 5 Soviet team of geo-
logist will visit India shortly to pros-
pect for ‘minerals in the Deccan region;

(b) if so, whether that team is
stated to have visited Mirzapur in
U.P, and old Vindhya Pradesh belt of
Hilly tracts to study the mineral
deposits; ang

(e¢) if not, whether Government
propose top get the region studied by
our own geologists and minerologists?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) No.
Sir.

(b) Does not arise.

(c) Geological Survey of India are
already engaged in geological mapping
and regional mineral investigations in
this region. The State Governments
concerned have also taken up this
work on a selective basis.

Introduction of Diesel-Run Engines
by Car Manufacturers

3232, SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
HEAVY INDUSTRY be pleased to
state whether Government propose to
ask the car manufacturers to introduce
diesel-run engines in place of petrol
run ones to save country’s petrol con-
sumption?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): There is no
such proposal under consideration of
Government,
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Calcutta Dock Labour Beard Staff

| 3233. SHRI ROBIN SEN: Wil the
Minister of LABOUR be pleased to
state ;

(a) whether the employees/staff of
the Calcutta Dock Labour Board are
covered under the Industrial Disputeg
Act, 1947; and

(b) which authority is the employer
of the said staff/employees?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) It has been
held by the Supreme Court in Civil
Appeal No. 2113 of 1963 (Vishakha-
patnam Dock Labour Board vs. Steve-
dores  Assoclation  Vishakhapatnam
and Others) that the Dock Labour
Boards fuffctioning under the Dock
Workers (Regulation of Employment)
Act and the Scheme framed there-
under do not carry on any industry so
as 1n attract the provisions of the In-
dustrial Disputes Act, 1947.

(b} If by the words ‘staff/ employees'
is impltied those workers who have
been engaged by the Board to carry
on ifs work, rather than the dock wor-
kers. the Caleutta Dock Labour Board
would be the employer,

Protection of Trade Union Rights of
Dock Workerg in Calcutta

3234, SHRI SAMAR MUKHERJEE:
Will the Minister of LABOUR be
pleosed to state.

{a) whether the registered Tnions
of Caleutta Port Trust ang Calcutta
Dock Labour Board workers can take
up their disputes with the authorities

as per Industrial Disputeg Act, 1947 to
protect the trade union rights; and

(k) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). If the
protection of trade union rights refers
to the recognition and allied matters,
they are not covered by the definition

R L e ]
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of the ‘'industrial dispute’ as defined in
section. 2(k) of the Industrial Disputes
Act, 1947, Whereas if it refers to the
‘right to espouse’ an industrial dispute,
it can be raised under the said Act.

Production of aerial ropeways by Min-
ing and Alllegq Machinery Cor-
poration Limited, Durgapur

3235: SHRI BANAMALI BABU:
Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) whether the Mining and Allied
Machinery Corporation Limited, Dur-
gapur is also producing aerial rope-
ways; and

(b) if so. the broad outlinesg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH). (a) No, Sir.

(b) Does not arise.

Selection Grade {0 Dressers working
in C.G.H.S. Dispensaries in
Delhi

3236, SHRI SHRI KISHAN MODI:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

{a) the number of Dressers working
in C.G.H.S. Dispensaries in Delhi and
the number of Dressers who have been
granted selection grade;

-

(b) the criterion of granting selec-

tion grade to the Dressers in C.G.HS,;
and

(¢) the number of Dressers who are
likely to be granted Selection Grade
during the current financial year?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A K.
KISKU). (a) No. of Dressers—142,

No. of selection grade
Dressers—13.
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(b) Permanent Dressers with 10
years continuous gervice are appointed
to the selection grade amecording to
seniority, subject to rejection of those
found unfit.

(c) Six.

Lifting of Ban on Import of Diesel
Generator Sets

3237. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
HEAVY INDUSTRY be pleased to
state:

(ay whether there is any proposal
under consideration of Government
for hfting of ban on imports of Diesel
Generator  sets;

(b) if so, the broad features there-
ot and the uime by which the bap 1s
cxpected to be lifted;

(¢) whether there is a likelfhood
of problem of supply of dlesel for
these impoited sets;

(d) 1f so, the steps proposed io be
tuken in the matter;

(e) the value of the sels 1o be im-
poried, including foreign exchange
involved; and

() the estimated ncrease n pro-
duction of power in the country after
mport of these generators?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH)- (a) to (f).
The ban on the import of diesel gene-
rating sets had been hfted during the
petiod from 1st April, 1973 to the S1st
October, 1973. The question whether
the ban should be relaxed again for a
similar period is under examination,
During the period whep the ban had
been lifted upto 31st October, 1973,
535 import Mcences were issued for
fmport of generating pets in the Tanges
between 300 KVA and 1500 KVA. The
tota] value of the licemces issued was
about Rs. 32 croges, If 3}l the sets
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are and installed the copa-
city for four generation in the coun-
try will increase by about 0.48 million
KVA,

The ban on imports has agam
became effective after the 3lat Octo-
ber, 1{78. The question of relaxing
the han for a further period is Leing
examined in the light of the continu-
ing shertage of eleciric power and, In
doing so0. all relevant factors including
the availability of diesel oil for ope-
raling the generating sets will be
laken inty account.

Co-ordinated efforts i, sireamline
Steel Production

3238 SHRI C, K. CHANDRAPPAN:
Wil the Mimster of STEEL AND
MINES be pleased 1o state:

(a) whether Government have made
efforts to co-ordinate closely the work
ot stec] mills, coal-mines and railways
with a view to streamlining the
slecl production in the country:

(b) 1f so,
achieved;

what are the results

(c) the installed capacity of each
of the steel plant; and

(d) how much of it Is being utilised
for the last thiee years?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
Yes, Bur. Close and constani liaison
is also bewng maintained with the
Minisiry of Irrigation and Power, the
authonties of Damodgr Valley Curpo-
ration and the State Governments
concerned in regard to the supply of
power,

(b) Phe a preduction  of
salesble steel from the five major
#loel plants dquting the menths, April
J4ly, 1974 bas peen & Ntile above the
kgt for this pevied,
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(c) The annual installed capacity of each of the five major steel plants m
terms of Ingot steel and saleable steel 1s given below —

- —— — -

(In coco’ tonnes)

Plant

_— —_— —— - —— ——

Bhila Stetl Plant .
Durgapur Steel Plant . .
Rourkela Steel Plant . .
TiSCo .
118Co .

. . . s

Installed  capacity
Irgot Saleable
Steel Steel

. . 2500 196%
N " " 1600 1239
o . _ 1500 1225
. . . 2000 1500
. . 1000 Boc

() The percentage capacity utibzauon duting the vears 1971-73, 1972-73 and 1973 "4

15 indicated bulow —

Percentage  capacity unhzahion

— S ——

Plant 1971-72
In Saleable
3:231 Steel
Blula 78 o
Durgapur 44 3s
Rourkela . . 46 49
rsCe . . . 35 92
IsCo N 62 62

-

Economic Aid to Sikkim

325 SHRI SAMAR GUHA Wil
the Miuster of EXTERNAL AFFAIRS
be pleased to state

{a) the steps taken by Government
to g1ve economic aid for the develop-
ment works of BSikkim,

(b) whether schemes for educational,
agricultural, road and transport, hous-
ing, electnification, ruial industry,
mineral exploitation and other deve-
lopment works at Sikkim have been
undertaken and 1if so, the facts there-
Rbout; and

1972-73 7374
ne o St WEotwr
LT} 90 76 86
45 3b 49 30
65 62 6o 60
L} 97 76 80
43 43 4 45

{c) whether Sikkimese are also pro-
posed to be reerulted in the Indian
Army and if so, the facts thereabout?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (S8HRI SURENDRA PAL
SINGH) (&) The Furst Seven-Year
development Plan (1954—%1) and thc
Gecond Five-Year Plan (1961—68) of
the Goveinment of Sikkim were finan-
ced fully by the Government of India
through grant aswustance to the extent
6t Rs 965 crores The Thrd Five-
Yéar Plan (1966—71) amounting ta
Rs 950 crores was slso financed fully
by the Government of Iadia to the
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extent of Rs, 8.90 crores as grant and
Rs. 680 lakhs as loan. The Fourth
Five-Year Plan of the Government of
Sikkim (1971—76) which is currently
under implementation envisages an
oullay of Rs. 20 crores, which would
be financed by the Government of
India to the extent of Rs. 18.5 crores.

(b) The devclopment works under-
taken with the above assistance en-
compass a wide range of projects and
programmes in the fields of communi-
cation, education, public health, agri-
cnlture, power, social services, {iain-
g, ete. A brief account of physical
targets achieved by the end of the
Third Plan (1871) and the targeis to
be acheved by the end of the 4th Plan
(1976) is given in the statement laid
on the Table of the House. [Placed in
Library See No. LT-8245/74.]

(¢) Sikkimese are alrcady eligible
‘or recruitment to the Indian Army.

Pak allegations against India and
Afghanistan in U.N.O.

3241 SHRI BANAMALI BABU:

SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government approached
recently UN Secretary-General and
expressed concern at the baselesg al-
legations and statements made by
Pakistan against India; and

(b) if so, the nature of allegations
made and the reaction in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) No, Sir.

(b) Does not arise.
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Registration o Sclentists with
Employment Exchanges

3242, SHRI JAGANNATH MISHRA:
SHRI BOKSI NAYAK:

Will the Minister of LABOUR
be pleased to state:

(a) the number of scientists regis-
tered with Employment Exchanges all
over the country; State-wise;

(b) the number of scientists provid-
ed with Jobs during the last two
years, year-wise and (State-wise):
and

(¢) what steps have been taken by
Government to provide employment
to the remaining scientists registered
with the Employment Exchange.?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
The available information 15 contain-
ed in the statement laid on the Table
of the Housé [Placed in Library.
See No. LT-8255/74].

(c) During the Fifth Five Year Plan,

a Jarge number of employment
opportunities will be created for
Scientisls, among  others mainly

through the implementation of the
sectoral programmes in the fields of
agriculture; agro—service centres; major
medium and minor irrigation, command
area development; power generation;
large medium and small scale indus-
tries; education and public health, ete.
Besides these, an Employment Promo-
tion Programme has been taken up
during 1974-75 with a thrust on self-
employment; under this Programme,
scientists desirous of setting up self-
employment ventures will be provided
requisife financial assistance.
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Production of Wagons

3243, SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
HEAVY INDUSTRY be pleased to
state the total number of wagons Gov-
ernment propose to roll down the
mills this year?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): According to
the present expectations the production
of wagons (in terms of four-wheelers)
during 1974 is likely to be ag under:

Railway Workshops—2000
Other Manufacturers—10000/ 11000

Forged ceriificat, for recruliment in
Armed Forces

3244. SHRI BHALJIBHAI PARMAR:
Will the Minister of DEFENCE be
pleased to state:

{a) whether it is not an offencs to
cheat the Government in order to get
recruitment in the Armed Forces of
India (Army, Navy and Air Force)
by means of producing forged certi-
ficate of educational qualifications and
date of birth;

(b) whether such cases of cheating
have come into the notice of the Gov-
ermnment after the recruitment of such
candidates in the Armed Forces; and

(c) if so, what action has been taken
by Governmeni to deal with such
cases and what are the major punish-
ments for such grave offences?

THE MINISTER OF DEFENCE
\SHRI JAGJIVAN RAM): (a) It is an
offence to obtain recruitment in the
Army, Navy or Air Force baseq on
forged certificates of educational quall-
fications and/or date of birth.

(b) Yes, Sir.

(¢) Disciplinary action is taken In
all such cases, in conformity with the
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appropriate Sections in the Army/
Navy/Air Force Act and Rules made
thereunder, The prescribeq punish-
mente for this offence under these
legzl provisiong range upto 5 years
Rigorous Imprisonment Apart fiom
being punished the offender 1s dis-
charged /removed/dismissed from
service.

In cases in which action is not pos-
sible under these legal provisions the
matter 18 handed over to the vl
police.

Utilization of capacity of HE.C,
Ranchi in another couniry

3245 SHRI VIRBHADRA SINGH:
Wil the Minister of HEAVY
INDUSTRY be pleased to state-

(a) whether a proposal is under
consideration of a team of joint experts
of Government to utilise the capacity
of Heavy Engineering Corporation,
Ranch; in another country; and

(b) if so, the main features of the
proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): .a) and (b
The possibilities of exporting steel
plant equipment by the Heavy
Engineering Corporation Ltd Ranchi
to Soviet aldeq projects in third
countries, are being explored in con-
sultation with the Soviet Authorities.
No concrete proposal has emerged so
far.

Increase in prices of Cars
3246 SHRI JAGANNATH MISHRA:
SHRI SAT PAL KAPUR:
SHRI R R SHARMA.:

SHRI SHRIKRISHNA
AGRAWAL:

SHRI CHANDU LAL
CHANDRAKAR:

Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) the number of timez the car
manufacturers in the country have



-

127 Written Answers

been allowed increase in prices of cars
during the last two years and the
reasons therefor;

{b) whether the increase in prices
of cars has reduced the demand of
cars and if so, to what extent the de-
mand has gone down during the last
two years;

{¢) whether the manufacturers have
started reducing their staff in view of
the shortfall in production; and

(d) if g0, what steps are being taken
by Government in this regard?

THE DEPUTY MNISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH). (a) 1In
accordance with the judgement of the
Supreme Court, Government have
been refixing the prices of cars every
s1ix months. During the year 1973, the
revised prices were notified on 1-1-
1973 and 1-7-1973 respectively and
the prices of the Ambassador car was
further revised with effect from
10-8-1973 on account of increased
wages payable by the manufacturers
to their workers under the tripartite
wage  settlement for engineering
werkers in West Bengal. Similarly
durmg the year 1974, the revised pri-
ce. were notified on 1-1-1974 ond
1-7-1874 respectively,

«b) Due to steep increase in the
price of pelrol from November, 1973
and increase in the prices of cars, it
is reported that there has been some
customer resistance in the sale of new
cu's as a result of which sales of par-
ticalar makes have slowed down.

(¢) No such report has come to the
notice of Government,

(d) Does not mrise.

Decrease in production of Triveni
Structurals

3247. SHRI JAGANNATH MISHRA:
Will the Minister of HEAVY INDUS-
TRY be pleased to state.

(a) whether the production at
Triveni Structurals Limited., has gone
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down considerably during the last two
years; .

(b) it o, the extent of shorttall in
productien and the reasons therefor;
and

(c) the steps taken by Government
to accelerate the pace of production
in order to achieve the desired resulta?

THE DEPUTY MINISTERsIN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR BINGH): (a) No
Sir; the production in TSL has been
registering a progroesive increase
during the last ¢wo years.

(b) and (c). Do not arise.

Legislation for compulsory vaccination
for eraification of Simall Pex

5048. SHRI M. M. JOSEPH: Will
the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether according to a daily
newspaper dated the 24th July, 1974
Government are thinking of making
law for compulsory vaccination of.
every child in its fight for total eradi-
cation of small pox during the Fifth
Plan period; and

(b) if so, the calculated amount
Government proposes to spend for its
eradication?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (BHRI A. K.
KISKU): (a). Yes.

(b) Apart Irom the amount to be
spent by the State Governments and
Umon Territories, who ere primarily
responsible for the implementation of
heal:h programmes, an alloeation of
Rs. 17.50 crores has been made by the
Central Government during the Fifth
Plan for assisting the State Govern-
ments and Union Territories under the
Cenirally Sponsored Scheme of Na-
tional Smallpox Eradication Pro-
grammé,
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Allocation made for Alaminigm
Plant In Ratnagiri

3249. PROF. MADHU DANDAVATE:
Wil the Minister of STEEL AND
MINES be pleaseq to state:

(a) the allocations made for the
alummium plant in Ratnagiri in
Maharashtra; and

(b)+ whether these allocations are
adequate?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). Ag against the approved cost
estimate of Rs. 78.825 crores for the
Ratnagiri Project, a provision of Rs.
50 crores has been made for this Pro-
ject m the Fifth Plan. The Project,
will therefore be completed in phases,
early in the Sixth Five Year Plan.

Reservation of posts in Central Health
Service for released commissioned
Officery

3250 SHR] BHOGENDRA JHA:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Rules regarding reser-
vation of posts in Central Health
Service for released Commissioned
Officers were identical in 1968 amgd
1967,

(b) if not, what was the difference
in 1967 as compared to that of 1966;

(e) whether the attention of Gev-
ernment has been drawn to certain re-
leased Commissioned Officers recruit-
ed on the basis of UP.S.C. Advertise-
ment in 1967 whoe have been regarded
an senior to similar officers recruited
on the basis of 1986 Advertisement in
G.D.O. Grade-H;

(d) what action is being taken te
remove thig hardship; and

(e) the number of Scheduled Caste
released Commissioned Officers who
have been hit by this hardship and
Advertisement in 10667
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) Yes.

(b) Does not anse

{c) and (d), Emergency Commis-
sioned Officer's/Short Service Com-
mssioned Officers, if any, recom-
mended by the UP.S.C, on the basis of
the advertisement issued in 1966 were
recruited against general vacancies and
not against any vacancieg reserved for
ECO/88COs Candidates selected
against reserved wvacancies in 1867
have not been given the benefit of any
seniority on the basis of the orders
1ssued by the Government of India. No
hardship in this respect has been
caused.

(e) Does not arise.

Kedla Jharkhand, Colliery
Hazaribagh

3251. SHRI DEBENDRA NATH
MEHATA ;
SHRI SAKTI KUMAR
SARKAR:

Will the Minister of STEEL AND
MINES be pleased to state:

"“(a) whether about 6,000 workers
of Kedla Jharkhand Colliery in Haza-
ribagh District have been rendered
jobless for the last few months;

(b) if o, the reasong thereof; and

(c) the action taken by Government
in the mattery

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) (a) to
(c): Services of about 2,200 workers
who were appointed on purely casual/
temporary basis for dry season work-
ing upto 30th June, 1974, have been
terminated with effect from 1st July,
1974 as per the terms and conditions
of their appointment. The question of
their re-employment will be considered
in the month of November.
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Intake of S.C. and S.T. candidates tn 'Bnrmq repahmes 11 mmm ine:
' OMA, SALL cliiding trade snd rimefte; and

' ' KUMAR SAR (c) whether Govemment depart-
3252, SHRI" BAKTI " ments following this pblicy?
KAR: Wil the Minister of STEEL AND wre s per
MINES be pleased to state: THE DEPUTY MINISTER IN THE
a) whether there are any specific MINISTRY OF SUPPLY AND RE~-
(a) ) , Fhat
orders issued by the Minisiry for in- HABILITATION (SHRI G. VENKAT-
take of Scheduled Caste and Schedul- SWAMY): (a) 128 families of Burma
ed Tribe candidateg in various cate- repatriates consisting of 325 persons
gories of services in the newly set up belonging to the State of Orissa have
organisations like C.M.A, S.ALL, if arrived from Burma in the current
not, th.e‘ reasons therefor; year and have been dispersed to Orissa.
(b) if not, whether any recruitment f",;ﬁfmfﬁo" it pvailable about “:e
has been made in Class III and 1V, o of ‘repaririates belonging to
. . ' Origsa who may come in future years
other than the mine-workers, since (b). (1) The following concesslen;
t?'e t-ormatmn of the above organisa- in regard to empolyment under the
tions; Central Government offices to re-
specific patriates from Burma who have mi-
qu(:t)a wr!:::f::dthfi? tihsenfn:n a I;:cso, grated to India on or after 1st June,
the manner {hese are going to be filled 1983, and repatriates from Sri Lanka
up and when this will be completely who have migrated to India on or after
filled up; and 1st November, 1964 under the Indo-
Pi : Ceylon Agreement of October, 1964
(d) the total number of Scheduled have been extended from time to time
Casteg and Scheduled Tribes at pre- and will, for the time heing be vaild
sent working in C.M.A, and S.ALL. up to 28th February, 1975:—
and the total . vacancies (raserv- e i
. T still exist? (i) Tn respesct of employment
ed for S.C. and S.T\) still e through the Employment Ex-

THE DEPUTY MINISTER IN THE change uncler the Central Gov-
MINISTRY OF STEEL AND MINES ernment over-riding priority

'KHDEV PRASAD): (a) Ves, (in priority III) in their home
(SHRI SUK (@) States and priority IIT in other

Sir,
States. Migrants from the
{b) Does not arise. : former East Pakistan and re-
_ . patriates from Burma wher-
l(li)cte agdmsdd)- i]i;ut;.;mlaaigm ::e ::;:’1‘ ever includeq in the same pri-
C? —— w on € . ority would be ranked in a
o ouse. common list according to the

date of registration.

Burma repatriates in Orim,
(ii) The maximum age limit for

3253. SHRI SHYAM SUNDER entry into Govermment service
MOHAPATRA.: (i.e., for appoiniment to class
: I and IV posts, recruitment
Will the Minister of SUPPLY AND fo which is made normally
REHABILITATION be pleased to through the Employment Ex-
state. change) wnuld be relaxed upto
(a) the number of Burma repatri- “ s
ates coming to Orissa now; . (itf) !1;1215 app;intments filled on the
. s - of the results of com-
(b) whether there was.a Govern- = - . petitive- examinations held by
ment circular previoualy fo .all de- . the Unioh Public Service Com-

partments and mlnhtrm to help © miselon, relaxation of age
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limit would be allowed upfo
3 years in excess of the nor-
mal upper age Lhmmt, subject
to the condition t1iat the candi-
date 13 not allowed to avail
himself of a larger number ot
chances m respect of recryt-
ment to a Service or group of
Services thai: the maivr 'm
number of chancer permis

ble to any reneccral cand:late
under the normal age limit

av) In respect of other appomnt-
ments made 1n consultation
with the Union Public Service
Commussion the maximum age
Lmit for entry into Gouvern
ment Service as well as tor
permanent absorption there
in would be relaned upto 45
years

(v) The age imits mentionc? in
sub-paras (1) (u1) anc (1v)
above would be further re-
laxed upto 5 years in the case
of persons belonging to the
Scheduled Castes ind Schedul
ed Tribes

NB The concession of upper age
Iimit would not apply {o appointments
in the Defence Services

(v1) The Union Public Service Com-
mussion are authorised to re
mit the prescribed application
or examination fee where they
are satisfled that the applicant
1s a bona fide repatriate and
15 not 1n a position to pay the
prescribed fees

(2) In October 1965 the State Gov-
ernments were requested to consider
the desirabiity of 1ssuing similar
instructions for appointments of repat-
riates from Burma and Shr Lanka in
the State Services/posts
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{3) in December 198% all State Gov-
ernments were reguesied to give pilori-
ty to repatriates in the matter of —

() allow neue us ~ho, o/5tal s under
tue coutiol o1 ihe State Gov-
erntuents 11 i0cal bodies

(b, grant of Lceices permiis etc,
w ert the e aie requred for
ny occupation or trade

(4) In October 1865 all Ministries/
Dep iriments of the Government of
India concerned with pubhe sector
undertakings were requested that with-
out prejudice to the claims of the em-
ployees declared surplus irom other
puhhe seclor undertekings and per-
son. ousted trom the land acquired
for the projects 25 to 33 1/3 ver cent
vacancies tn the public sector unde:
tkings may be made availab'e to the
repatriates from Burma and Sr1 Lanka
provided &0 Statng v hama tha mugrants
from fo=cr Tost Peleetan aleg ceek
emplryment  th~ reservation for mi~
grants from former East Pakictan and
Burma and Sn Lanka reoatriates put
together may not enceed 50 per cent
of the vacancies

¢3) A scheme of husiness and hous-
ing loans as indicated below 14 10
force for enabling the repatriates to
engage themselves in small trade or
husines-

(1) Loans are sanctioned for small
trade and business upto a
celling of Rs 5,000 per famu-
ly the actual amount depend-
ing on the nature of the trade
or business

(1) Loans for purchasing plots and
construction of houses are
given as follows —

Urban areas Rural areas

(Rs) Rs
. 600 (loan) 200 (foan)
. . . 2000 (loan) 1250 (loan)
B . . 1500 (loan} 600 (grant)
. . . 500 (loan) 2c0 (loan)
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The scheme is administered by the
State Governments, Funds are provid-
ed in the form of loans and grants by
the Central Government to the State
Governments.

(c) (1) As far as employment in Cen-
tral Government offices is concerned,
subject to quahfications and suitability
of the candidates, the instructions are
bemg followed.

(2) Having regard to the existing
reservation to ex-servicemen ang the
members of the Scheduled Castes and
Scheduled Tribes, and the legal aspects
relating to reservation, none of the
public sector undertakings have been
able to set apart any portion of the
vacancies for repatriates from Burma
and Sri Lanka,

(8) As regards employment in State
Government offices and permits and
licences required for occupation or
trade, it is presumed that State Gov-
ernments are giving due congideration

to the request of the Central Govern-
ment,

(4) The scheme of financial assis-
tance for gmall trade and business and
housing is in force in all states

Durgapur Steel Plant hit by
Coal crisis

3254 SHRI SAKTI KUMAR
SARKAR:

SHRI S N, SINGH DEO.

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it has been reported in
the press that Coal crigis has hit
Durgapur Steel Plant; and

(b) if go, the facts thereof and the
action taken or proposed to be taken
in the mattery

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No
such Press ilem has been brought to
Government's notice so far.

(b) Does not arise.

AUGUST 22, 1974
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Agreement by Indisn Brm with Boviet
Union for manufacturing tractors

3255. SHRI P. K, DEO:
SHRI BOKSI NAYAK:

Will the Minister of HEAVY IN-
DUSTRY be pleased to state:

(a) whether an Indian firm has
entered into an agreement with the
Soviet Union for meanufacturing the
tractors; ang

(b) if so, the galient features of the
agreement entered into and the foreign
exchange allowed by Government to
the firm for this purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Yes,
Sir,

(b) The agreement relates to the
procurement of technical know-how
for the manufacture of T-28 (26 HP)
tractors in India on the basis of pay-
ment of know-how fee and recurring
royalty for a period of 5 years

Conditiong set forth by Pakistan for
resumption of talks

3256 SHRI H. M, PATEL; Will the
Mister of EXTERNAL AFFAIRS be
pleased to state

(a) whether the Prime Minister of
Pakistap, hag sent another communica-
tion listing the conditions for resump-
tion of talks between the two coun-
tries; and

(b) if go, the gist of the communi-
cation received ang the reaction of the
Government of India thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
(SHRI SURENDRA PAL
SINGH): (a) No, Sir.

(b) Doea not arise.
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Asgistance from foreign countriey for
Family Planning

3257 BHRI H, M. PATEL: Wil the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) the assistance received by Gov-

ernment from foreign countries in-

the UN agencles during the

year 1972-73, 1973-74 and the current
financial year; and

(b) to what extent it would help
implementation of the programmes
for family planning?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (BHRI KON-
DAJJI BASAPPA): (a) A statement
is laid on the Table of the House.
{Placed in Library. See No, LT-
8256/741.

(b) Most of such assistance is not
additive to the Plan outlay. Neverthe-
less it is useful in speedier implemen-
tation of the programme.

Grant of concessions o gtudents of
Sainik School of Kapurthala

3258. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
DEFENCE be pleased to state:

(a) whether there iy any change in
the policy of granting concessions to
the students at Sainik School, Kapur-

(b) if so, the changes made in the
ﬂw obtaining in the previous years;

(¢) whether any distinction has beep
made between the students whose
burents’ monthly income i3 upto
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Rs, 500 per mensem ang those whose
income is above Rs 500 per mensem?

THE MINISTER OF DEFENCE
(SHRI JAGJIVANRAM): (a) No, Sir.
(b) and (c). Do not arise,

Increase in rent of D.G.OF. office
building in Caleutis

3259 SHRI 8. N. SINGH DEO:
Will the Minister of DEFENCE be
pleased to state:

SHRI DEBENDRA NATH
MAHATA,

(a) whether Government have de-
cided to increase the monthly rent of
the 27 years old office of the D.G.OF.
at Calcutta from Rs, 50,000 o Rs 80,000
per month; if so, the facts thereabout;
and

(b) whether Government had decd-
ed to build the office of D.G.O.F. at
10-A, Auckland, but due to scarcity
of funds, it hag been gec:ded not to
proceed with the construction?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION)

rent of Rs. 53,910/~ for accommodat-
Ing a portion of the office of the
DGOF. The last lease expired on
March 31, 1974. The questiont of the
fixation of the rent payable and the
renewal of the lease ig under
deration

]

(b) The foundation stone of the
building proposed to be constructed
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at 10-A Auckland Road, Calcutta,
has been latd. A sum of Rs. 5 lakhs
has been provided in this year’s bud-
get for the preliminary work Esti-
mates for the construction of the
building are under preparation.

Disposal of drilling mechines owned
by N.CD.C.

3260. SHR] S N. SINGH DEO:
SHRI A. K. M, ISHAQUE:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the N.CD.C, was own-
ing about 115 drilling machines till
the beginning of 1870 and just after
thet a large number of machmes were
cither sold out or auctioned for scrap
value, and

1) 1if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD), (a)
and (b) The NCDC had a fleet of
118 drills at the end of March, 1964
Of these, 2 drills were sold to Assam
Government in June, 1964. 96 drills
were declared surplus on different
occasions between 1965 and 1968 by
a Survey Committee which determin-
ed the reserve value of each drill
As per the recommendations of this
Committee, the details of all the 96
surplus drills were circulated to dif-
ferent Government organisations as a
result of which 41 drills were sold on
reserve value to different Government
orgenisations, viz. Geological Survey
of India, Tenughat Project, Rajasthan
Government, Hindustan Copper Ltd
ete. Of the remaiming drills :n which
Government orgamsations were not
interested, 39 were sold to different
private parties by public auction
Of the remamning 16 drills, 4 were
withdrawn later on for use and 12
are now awaiting disposal.

AUGUST 22, 1974
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Coal transported $o Kerala, Punjeb
ang Gujarat

3261. SHRI A. K. M, ISHAQUE:
Will the Minister of STEEL AND
MINES be pleased to state the quan-
tum of coal trgnsporied to Kerala,
Punjab and Gujarat and the price at
which 1t is being sold in the respec-
tive States?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUKHDEV PRASAD): The
information is being collected and
will be laxd on the Table of the
House

Confirmation of Economic Investi-
gators in Labour Bureau

3262 SHRI VASANT SATHE- Wil
the Minister of LABOUR be pleased
to <tate

(a) whether a good number of eco-
1omic 1nvestigators Grade-I, Grade-
I ond computors in the Labour
Bircau have heen made permanent;

(b) if so, the list thereof;

(¢} the number of employees in tne
above categories category-wise, who
havr completed five years of service
btut have not becn declared perma-
nent so far, and

fu) the steps being taken to ex-
pecite cases of permanency of such
employees?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) to (e).
A stetement giving the required
details iz attached.
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(d) Action is being taken to con- employees against avmilable perman-
firm as early asg possible some more ent vacancies in each category.

Statemen.
Category Number 1n Number of Number of Number of
posiuon as on  Permanent  permanent  cmployees
17-B-74 emplovees  posis sanc- completed §
tioned 30 yeats of ser-
far vice but have
not been
declared
permanent
%0 far.
T 2 3 4 5
Invesugator Grade I . 43 I 8§ 20
Investigator Grade IT , P 159 25 33 49
Computors , . 131 B 27 62

Loss of 8,000 tonnes of coal a day

3263. SHRI VASANT SATHE Will
the Mimister of STEEL AND MINES
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the news
report dated the 29th July, 1974 un-
der the caption “B000 tonnes a dey
coal output loss™;

.

(b) i so, the reaction of Govern-
mert thereto; and

(c) the action takepn in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD)- (2)
Yes, Sir.

(b) end (c). It is a fact that the
Eastern Division and the Rokaro-
Kargali area of the Ceniral Division
of the Coal Mines Authority Limut-
ed have been facing substantial loss
in production due to shortage of
power, particularly from the D.VC.
system, While the loss cannot be
precisely estimated, it has been
assessed at about 8,000 to 10,800
tonnes per day in the Eastem Divi-
sion alone.

The matter has already been taken
up with the concerned power gene-
rating authorities Ineluding DVC.
to ensure better availability of power
to the coal industry in the Eastern
Region.

Research programmes by Uabour
Burean

3264 SHRI DHAMANKAR Will the
Miuster of LABOUR be pleased io
state

va’ what are the operation/action
oriented research programmes/sche-
mes cnvisaged by the Labour Bureau/
Min:stry for industrial/rural labour
durmg Fifth Plan;

(b, whether similar programme
taken up during the Fourth Plan
have not been used for policy formu-
lation during the Fifth Plan; and

(c) if so, the reasons therefor and
the steps taken or proposed to De
taken to ensure to undertake more re-
search work projects which will guide
and help in policy formnlation/correc-
tive action?
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THE DEPUTY MINISTER IN THE MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) to (c). A statement giving the required
details is attached,

Statement

LisT oF RBSEARCH PROGRAMMES/SCHEMES.
Labour Bureau, Simla Continuing Schemes from the Fourth Plan

1. Second Rural Labour Enguiry.
2. Third Occupational Wage Survey.

3. Intensive Type Studies on Rural Lsbour in Indim
(2nd Round plus residual work of 1st round).

4. Emuﬁm of Margin of Error in labour statistics
and follow up action thercunder.

Collection of data on Employment and Wages in
# uwm-hmmtjnumrmmed of
6. o ing and living conditions of

:if::vmhﬁng ‘;uhu “I‘j e
Il

7. Working Class Pamily Income and Expenditure sur-
vey at 6o Centres.

NEW SCHEMES INCLUDED THE sTH PLAN

8, Rescarch Project (Socio-cconormuc condiyons of
Woman Workers in Industry

9. Collection of Statistics of Industrial Disputes.
10, Improvement of Labour Statistics-Traming-cum-
Liaison Scheme.

. Conecdwdhpmnsm Annual Survey
" of Lndusir-Sample Sectr (Facsories) Pantations

12. Central Directory of Establishments.

Most of the Schemes taken up in Fourth Plan are still
mdsuzneofﬂ:mm are bench-mark
Surveys new ones are designed to bring data
up-togdate. Others are oriented towards th.ro'?ftelh
dntlmn:wupemmduua Completion
studies would strengthen the statistical base
mwfufwmﬂhﬂmo{ based on the

en]manoftbemuaﬁm. process is
[ 3

Directoraie General of Miness, Included in the Fifth Plan
Dhanbad.

1. Survey of Accident Prone Mines.
2. Development of Mine statistics.
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: General of Applied research involving the develop-
;%ﬁ: 3 ment of the aress of vocstional traning
& - at the Central Staff Training and Research Insumte at
, Howrah:—
1. Trade Corriculum development,

2. Training methods and technigues development.
3. Training aids and materials development.

taken up during the Fourth Plan are bemng

used in policy formulation during the Fifth Plan.

«Chisf Labour Commissioner (Central)
New Delki.

1. Study of Trends, Techniques and Machinery for
tates

(Indisn Institute of Labour Studies,”
New Delhi.)

settlement of Industrial Dhium in
(continuing from Fourth Plan

ol @Tm“u‘?ﬂ'mwrdmm
nionisation,j Multiplicity and recognition 1 cotton
Textile and Coal Mnnes Industries.

Recrultment of Economic Investigator
Grade 11 in Labour Baresu

$265. SHRI DHAMANEKAR: Will the
Minister of LABOUR be pleased to
state:

(a) whether the recruitment fer the
pos: of Economic Investigator Grade
II in the Labour Bureau is not done
through Advertisement by Director
‘Genera]l of Employment and Training;

(b) if so, the reasons therefor;

(c) whether there is a manoeuvring
.at the employment exchanges for for-
warding the names of candidates for
such posts and that the existing pro-
cedure does not ensure wide publi-
«city to the vacancies and leaves scope
for manipulation; and

(d) if so, what steps are proposed
to effect necessary changes in the ex-
isting systern of recruitment for Fco-
nomic Investigator Grade II to ensure
Idr representation to the various re-
glons in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
?&GOF‘:ND VERMA): (a) and

. recruiting the Economic
Tnvestigator Grade 11, Labour Bureau

sends a requisition to the Central
Employmeat Exchange, Directorate
General Employment and Training,
New Delhi specifically mentioning
the need for calling for nominations
from different regions. The Central
Employment Exchange circulates the
vacancies to all the Employment Ex-
changes in India wdvising them to
sponsor suitable candidates. The
Central Employment Exchange ad-
vertises ouly those vacancies for
which either there is a general shor-
tage or the qualifications and experi-
ence prescribed by employers are
such as are normally not available
among Jthe registrants of the Em-
ployment Exchanges. For the post
of Investigator Grade II in the Lab-_
our Bureau, the Centra] Employment
Exchange is able to sponsor suffi-
cient number of candidates based on
the lists received from various Em-
ployment Exhanges in the country.
The question of advertising the
vacaticles for such posts in the news-
papers does not therefore, arise.

(¢) Government is not aware of

any cases of manoeuring or malprac-
tices.

(d) Does not arise.
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Kenaming of Pehradun an? Poona
Academies

3266. SHRI SAMAR GUHA* Will the
Minister of DEFENCE be pleased to
state,

(a} whether Government will re-
nuime Dehra Dun and Poona D=2‘ence
acatiarmies gs Netayl Defence Academy
ard Swvan Defence Academy, respec-
tively,

{b) if so, the steps proposed, and

(¢) the reasons for not ienaining
tiae 3ritish days nameg of 'h: acade-
nue-~ after the names of great Lobitary
leaders of India®

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to
(¢} 'There is no proposal to rename
Indian Military Academy. Dehradun
and National Defence Academy
Pune The present namesg are con-
sidered appropriate

Workers' participation ip management
n public sector undertakiogs

3287. SHRI R, K. SINHA. Wil the
Minuster of HEAVY INDUSTRY be
pleased to state:

(a) the steps taken to implement
the scheme ol workers' paiticipation
in the management of the public sector
undertakings under his Ministry; and

(b) the mam featureg therzof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH). (=) and
(b) So far as the public sector un-
dertakings under the admirmstrative
control of the Ministry of Heavy In-
dustry are concemaed, steps have
been taken to associate the represen-
tatives of the workers with the
management in the several ways
Joint Conspltative Commuttess have
been set up in Bharat Heavy Elec-
tricals Ltd, Bharat Heavy Plate and
Vessels and Engineering Projects (I)
Ltd. to discuss different aspecis of
industrial relations. The manage-
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ment of the Heavy Engineering Cor.
poration has recently arrived at an
agreemeat with the uion for estab-
Lhishment of Joint Consultative Com-
mittees ut Plant level. Workers Com.-
mittees have been set up in the
Machine Tool Corporation Bipartite
Committees, such as Works Com-
mittees, Production Commuittees and
Productivity Commattees ara func-
tioning in the Miming and Alled
Machinery Corporation and the Heavy
Engineering Corporation; Works
Councils and Shop Councils lmave
been constituted in the Bharat Pumps
and Compressers Ltd., Jessop and
Co, Scooters India Ltd, and the
Heavy Engineering Corpn Bharat
Pumps Compressors Ltd have also
constituted a Staff Council with a
60:50 1epresentation for the manage-
ment and ths workers union to dis-
cuss welfare subjects, inter-employee
relationships etc Triveni Siructu-
rals Ltd have proposed 1o set up o
Consultative Commuttee and the
Tungabhadra Steel Products Ltd
also propose to constitute an Imdus-
trial Relations Committee for this
purpose

Disposal of adjoining vaeant plots in
Rehabilitation colonies in Delhi/New
Delhi

3268. SHRI AMBESH. Wil the
Minister of SUPPLY AND REHABI-
LITATION be pleased to state

(a) whether certain wvacant plots
have been offered to the owners of
adjomning houses in Rehabilitation
colonies in Delhi/New Delhi at certain
fixed prices; ang

(b) if so. the area of such plots and
the rate at which these pioits have
been offered showing the "uaber of
the rlot and the name of eolony in
each cese?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUFPLY AND RE-
HABILITATION (SHRT G VEN-
KATBWAMY): (a) Certain strips
of land adjoining houses/plots al-
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ready allotted/transferred have been
offered to the concerned allottees/
transferees

(b) The nformation 1s bemng col-
lected and will be laid on the Table
of the Sabha.

Reabsation of paymeniy for houses
allotteq in Rehabilitation ocolonies in
Dethi

8209 SHRI AMBESH Will the
Minister of SUPPLY AND REHABI-
LITATION be pleased to state

(a) the number of plots/houseg 1n
various rehabilitation colones, cnlony-
w1 ¢ 1n Delhi/New Delm .r respect
of which full payments have not been
made so far,

(b) the number of the above un-
pall houses which have been taken
possession of by Government and dis-
posed of by re-sale op auction, and

w) the action taken by Govern-
ment in respect of other houses In
respect of which full payments have
not been made so far?

THE DEPUTY MINISTER IN THE
MIRNISTRY OF SUPPLY AND RE-
HABILITATION (SHRI G VEN-
KEATSWAMY) (a) and (b) The
information 1s being collected and
will be laxd on the Table of the
Sabha

(c) Notices of demand are issued
to the defaulters requiring them to
pay up the dues by a specified date,
failing which properties are resumed
and disposed of as per rules

Vacatloy of plots cocupieq unautho-
nsedly in Rehabilitation colonies in
Delhi

8270 SHRI AMBESH Wil the

Minister of SUPPLY AND REHABI-
LITATION be pleased to state

(a) whether Government have s:nce
got evaruated pjl those plots of land
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which were unauthorisedly occupied
1in various Rehabilitation Colontes mn
Delh: and New Dellm

(b) 1 not, the reasons for the delay
in taking action agamnst the u v utho-
11sed occupants, and

(e) the action taken or proposed to
be taken against the unauthorised
occupants?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI G VEN-
KATSWAMY) (a) No, Sir

(b) and (¢) In the past action has
been taken to serve notices on the un
authorised occupants A committee of
ofhiers was appointed some months
ago 1o examine the problem ofi en
croachments in the Union Teriitory of
Deln1 on properties belorging to the
Custodi~n of Evacuee Property or pro-
perties vested in the Central Govern
ment under the Displaced Persons
(Compensation and Rehabilitation)
Act 195¢ and to suggesl measures for
their vacation as also for preientmg
future encroachments The rewnort of
this Committee has been submitted and
the question 15 under examnation 1n
the light of the overall policy regarding
disposal ot all such lands in the urban
and urbanisable limits of Delh

Setting up of machine tool project In
Bhavnagar

3271 SHRI P M MEHTA

Will the Minister of HEAVY IN-
DUSTRY be pleased to state

(a) whether a machine tool project
which was proposed to be set up at
Bhavnagar during the Fourth Five
Year Plan has now been decided to
be set up i the Fifth Five Vear
Plan,

b) 1f <0, when the same 2: hkely
to be set up,

( , whether it wag postponed be-
cause of recession m engineering 1n-
dusity at that time, and
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(d, whether the situation iz now

more conducive for setting up of the

machine tool project at Bhavnagar?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) to
(d). The decision to defer the esta-
blishment of machine tool project at
Bhavnagar was taken against the
backdrop of recessionary tendencies
whiech had developed in 1867, when
there was a sharp fall in the demand
for machine tools ad the existing
public sector units manufacturing
machine tools were not fully occupi-
ed. There ig no immediate proposal
to reconsider the decision at the pre-
sent moment. The Government have,
however, approved a proposal madc
by the Gujarat Rivestment Corpora-
tion Limited, a Government of Guja-~
rat undertaking, to set up a machine
tool project at Bhavnagar,

Fiant to separate differepnt Metaly from
Base Metals Ore

3272. SHRI P. M. MEHTA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Gujarat Government
had decideq to set up a pilot plant to
separate different metals found in the

base metals ore near Ambaji in North
Gujarat;

u(bii!n, whether thig will be set
p a3 a prelude tp the settin
bigger units; and s up o

(c) the necessity fop settin,
a pilot plant and hu:e benéiupt;u;t
accrued?

THE DEPUTY MINISTER

MINISTRY OF STREL mmmrg
(SHRI SUKHDEV PRASAD): (a) The
Gujarat Mineral Cor-
poration, a State Public Sector agency
mmmﬂh&,hm.
ing the possibilities of setting up a
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piot benefication plant to obtain the
concentrates of the different metals from
the run of mine ore raised from the
Amba Mata multimetal deposit during
the exploratory mining stage.

(b) and (c). The setting up ot this
Pilot Plant is mamly for studying the
vital beneficlation characteristics of the
ore prior to the designing and setting
up of a commercial ore beneficiation
plant.

Issue of licence for manufacture of
small ecar

3278. SHRI S. N. MISRA:
Will the Minister ¢ HEAVY IN-
DUSTRY be pleased to state:

(a) whether Government have final-
ly decided to 1ssue the Licence for
manufacture of small car in private
sector; and

(b) if so, the names of the parties
and their source of finances?
° THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) and (b).
In the private sector one party, name-
ly, M/s. Marut: Limited, Gurgaon has
been granted an industrial licence on
25.7-1974 for the manufacture of
50,000 Nos. per annum of passenger
cars Besdes another party namely
M/s Sunrige Industrals, Bangalore, has
been granted a registration certificate
on 13-6-1074 for the manufacture of
3,000 Nos. per annum of three-wheeled
pessenger cars. Details of the finan-
cial arrangements made by these firms
are not readily available,

Heavy loss to nationalised coal mines
3274, SARDAR SWARAN SINGH
BSOKHI:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether mismanagement in the
Nationalised Coal Mines, especially in
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the Central Zone of the Coal Mines
Authority has resulted in heavy loss

of production;

(b) whether there hag been lay-off
of workers and dislocation of coal
movement and about a million tonnes
of coal in stock had not been lifted;

(¢) whether illegal mining is ram-
pant 1n the area by the former con-
tractors in collusion with certain offi-
cers; and

(d) if so, the steps Government pro-
pose to take against the officers of
C.M.A. and its management?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD). (a) No,
Sir.

(b) There has been no lay-off of
workers except that the services of
about 2200 casual/temporary dry- sea-
son workerg of Kedla-Jharkhand have
been terminated with effect from
1.7.1974 on the expiry of their term of
appointment. There is no dislocation
of coal movement as such except the
usual difficulties about coal transport
which are being constantly attended
to.

(c) and (d). It is not correct to say
that illegal mining is rampant by for-
mer contractors in collusion with
officers There has been unauthorised
mining in some areas of Hazaribagh
District and steps are bing taken in co-
operation with the State Government
to put down such unauthorised mining.

CG.HS. facilities to empioyees of
Delhi Administration

1275. BHRI MUHAMMED
SHERIFF:

Wil) the Minister of HEALTH AND
VAMILY PLANNING be pleased to

(a) whether Delhi Administration
employees canmot avell of C.GHS.
Scheme benefit;
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(b) whether there is any proposal
under the consideration of Govern-
ment to introduce C.G.H.S, Scheme
for the employees of Delhi Admini-
stration; and

(c) if so, whep a final decision is
likely to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU)- (a) The Central Government
Heallh Scheme 1s primarily intended
for Central Government employees
As the employeeg of the Delhi Admi-
instration are not Central Government
employees they are not covered by
the Central Government Health
Scheme. The Scheme has, however,
been extended to the Delhi Police
personnel as a special case.

(b) No, Sir.
(c) Does not arise.

Ferro-Vanadinm Factory at
Rairangpur

8276 SHRI ANADI CHARAN
DAS:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have fina-
lised the detailed project report of
the Ferro-Vanadium factory to be es-
tab]iuhe.d at Rairangpur (Orissa);

(b) the estimated cost of the pro-
ject and the amount earmarked for
the project to be spent during 1974~
75; and

(c) the amount already spent in
preparation of the feasibility report
for the project?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (®) No,
Sir. Only a Feasibility Report has
been prepared by the Consulting
Engineers engaged by the Industrial
Development Corporation of Orissa
Limited.
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(b) The cost estimates have not
been finalised. However, for the pro-
duct mux comprising 480 tonnes of
Ferro-Vanadium and 47,500 tonnes
of foundry iren, tentatively, the esti-
mated cost 18 about Rs 14 crores
No provision for this Project has
been made for 1974-T5

(¢) The Government of Orissa have
reported that a sum ot gbout Rs. 9 10
lakhg has been spent on this project,
including the expenditure incurred for
the preparation of the Feasibility
Report, up to the end of 1973-74

Misappropriation of accounts of
Sainik Samachar Journal Office

8277 SHRI K LAKKAPPA

Will the Minister of DEFENCE
be pleaseg to state:

(a) whether any official Committee
or O and M Division of ihe Mmistry
of Defence have gone into the affairs
of Samik Samachar Journal,

(b) whether there has been a large
scale musappropriation of the funds
mamntamed by the Saimk Semachar
Journal Office and

{c) if so, the facts thezeof?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRIJ B
PATNAIK\ (a) Yes, Sir

(b) No, Sir
(¢) Does no arise

Shortage of Refractories

3278 SHRI E V VIKHE PATIL
Will the Mimster of STEEL AND
MINES be pleased to state

(a) the latest pomtion of action
taken on the recommendation of the
Commuttee on Publie Undertakings
(1973-T4) contmneg m paragraph 13
of their 4lst Report;

(b) whether private refractories
manufacturers 1n the country are
charging exorbitant prices from the
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public sector Steel Mills taking ad-
vantage of serlous shortages of refrac-
tories, and

(c) the steps Government have
taken or propose to take for ensuring
adequate and constant supply of re-
fractories to the Steel Plantg?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) (a) The
Detailed Project Report for the refrac-
tolieg plant at Bhilar has been accept-
el by the Steel Authoriy of India
Limited (SAIL) and submutted to (-ov-
ernment.

(b) No Sir IL 1s however a fact
that the piices quoted by the re-
fractory manufacturers for the current
year are higher than those of last year
This 1s said to be due {0 escalations n
the cost of raw-materials labour, fuel
auq firansp. rtation

(t) Apart from the proposed teirac-
tory plant at Bhilai, the State Indus-
trial Development Corporations of
Tamil Nadu Karnataka anq Andhra
Piadesh have been granied Letters/of
Intent to put up refractory plants 1n
the viamty of the three new sleel plants
being set up in South India Govern-
ment took over the Asian Relractories
Plant in 1972 and 1t 15 now functioming
as a subsidiary of the Bokaro Sleel
Plant under the name Bharat Refrac~
tories Governmeni have also taken
over the management of the refrae-
tories plant of M/s Assam Sillimanite
Ltd. judicious imports are also allow-
ed to make good shortages in specific
categonies All these steps are expect-
ed to ensure regular and adequate
availability of refractories to the steel
plants

Bhilai produced Runner and Cast
Scraps

3279 SHRI P GANGADEB Will the
Mimster of S1EEL AND MINES be
pleased to state*

(a) whether Bhilai Steel Plant s
eager to sell runner and cast scraps
to g few selected local parties;
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(b) whether there are demands for

the aforesaid materials from actual

consumers of the State, and

(e) i so, the facts thereof and the
reasons of limited buyers?

THE DEPUI'Y MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) (a) No,
Sir

{b) and (c) Sale of runner and rast
scraps 18 dealt with by the Central
Sales Orgamisation of Hindustan Stleel
Limuted

There are a number of foundries in
ang around Bhilai which arc engaged
in executing orders of the Bhilai and
other Steel Plants These foundries
have been experiencing difficulties due
to shortége or non-availabiity of raw
materjals As a small quanhty of
runner scrap was available wath
Bhila: Steel Plant, thege mater:als were
offered by the Central Sales Organisa-
tion to such of the foundries around
Bhilam as showed inlirest These
materials were also offered subse-
quently to two other frundries ore
m Madhya Pradesh and one in Maha-
rashtra whp had made enquries of
the Sales Office n the maiter

The rcasons for iestricting the offer
to local and nearby foundries and
actua] consumers were that the mater-
1al available was limited and whoever
took 1t would have h.d to move 't by
road in view of the fact that wagons
were not likely to be available in
adequate numbers fo: mowing «ich
material

Bookings by Rallways of Ingot
Moulg and Bottom Plates Soraps

3280 SHRI P GANGADEB Wil
the Minister of STEEL AND MINES
be pleaseg to state

(a) whether Bhilai Stee] Plant
suthorities are unable to arrange book-
ing by Railways of Ingot Moulg and
Boftom Plates Scraps
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(b) f so, the reasons therefor and
the total quantity of the materials ly-
ing at ste of the Plant,

(¢) wnethe; an unusual sale oifer
has been made after lapse of two
years or more to Hind Galvamsing
and Engineering Company Private
Limited, Calcutta, and

(d) the facts and reasong thereof?

1HE DEPUTY MINISTIER IN THE
MINISTRY OF STEEL AND MINES
(SHRI <1 BODH HANSDA) (a) and
() No, Sir

Howcever Bular Steel Plant had diffi-
culty v 1972-73 1n  booking wagons
lo wled with rejected ingot moulds/bot-
tom plates for wanl of clarification re-
garding applicability of freight as per
scrap classification The reguisite
clanfication was recelved [rom the
Raillways n Apmnl, 1973

Subsequently due to wagon whort-
ige the stock of all saleable preducts
went up and the Plant had to concen-
trate on despatches of saleable rolled
steel products and pig iron

In 1973-74 ansings of reiected
moulds went down wath the result
that there are no surplus inget moulds
presently avtilable with the Bhilai
Stee Plant As on 20th August 1974
the plant had a stock of about 3 000
tonnes of rejected ingot moulds/botiom
plates kept for breaking for ullimate
consumption 1nternally in the plant

(c) and (d) The information 1s be-
ing collected and will be laid on the
Table of the House

Sale of Adulterated Food Articles in
Vasant Vihar, New Delhi

3281 SHRI B S BHAURA Wil
the Minister of HEALTH AND FA-
MILY PLANNING be pleased to refer
to the reply given to Unstarred Ques-
tion No 4349 on the 27th August, 1973.
regarding sale of adulterated food
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articles in Vasant Vihar, New Dellu
mdltats..

(a) the outcome of the tions
against the firm for violating the pro-
visions of the Prevention of Food and
Adulteration Rules;

(b) whether the sale of adulterated
food articles 15 still contnung, and

(c) the number of cases in which
the prosecutions have been initiated
and their present positions

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A K KISKU)
(a) There was only one case against
the firm under the Prevention of Food
Adulteration Act 19564 The firm was
acquitted itn this case on the basis of
the report of the Central Food Lab-
oratory, Calcutta

(b) No

(c) All the samples Lfted from the
shops 1n Vasant Vihar during August
1973 and afterwards have been found
to be conforming to the standards laid
down under the Prevention of Pood
Adulteration Act, 1954

Sale of Drugs and Cosmeties in
Vasant Vihar, New Delhi

3282, SHRI B, 8§ BHAURA Wil
the Minister of HEALTH AND FA-
MILY PLANNING be pleased to state

(a) whether imported and Indian
drugs and cosmetics are bemng sold
m a resdential colony of New Delln
known as Vasant Vihar,

(b) whether the firms have obtain-
ed lcences for the sale of such goods;
and

(¢) if not, what action has been
taken to stop the jllegal sale of such
goods?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A K KISKU)
(a) and (b) 12 Firms have been grant-
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ed licences In Vasant Vihar, New
Delhi under the Drugs and Cosmetics
Act and Rules. No licence is required
under the provisions of Drugg and
Cosmetics Rules for sto¢king and sale-
of Cosmetics

(e) Question does not arise

Overpricing of Tractors by over-
estimating their Tesi Performance

3283 SHRI RANA BAHADUR
SINGH Will the Minister of HEAVY
INDUSTRY be pleased to state

(a) whether indigenous tractors of
37 40 h p ang imported tractors of
4343 hp are overpriced by over-
estimating the test performance; and

(b) 1f so, the measures proposeq to
be taken to ensure pricing of tractors
on their actual test performance?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH) (a) No, Sir

(b) Does not arise

Exploitation of Singrauli Coal Field
Reserves

3284 SHRI RANA  BAHADUR
SINGH Will the Mimster of STEEL-
AND MINES be pleased tp state

(a) the year-wise break-up of plans
to exploit the reserves of Singraul
Coal-fleld in Madhya Pradesh, and

(b) the uses for which and the
places where the coal produced will
be utilized?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR! SUKHDEV PRABAD): (a) and
(b)* The target of coal production from
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the Sungraulj goalfield during the the next five) years is ag follows;—

(In Milhon Tonaes)
197475 75-76 76-77 77-78 78-79
278! 2 375 525 73
The coal produced st present s (a) whether the working of NCDC

being consumed in the Obra and Renu-
sagsr power stations In Uttar Pradesh,
Singrauli coal will also be used in the
other power stations that may be com-
g up In that area.

Slabs of income of Guardiany of
Studients of Sainik Schools

3285 SEHRI RANA BAHADUR
SINGH Wil the Mimster of DEF-
ENCE be pleased to refer to the reply
given to Unstarred Question No 8205
on the 25th April, 1974 regarding slabs
of income of guardians of students of
Samik Schools and state

(a) whether the revision of Means
Test for State scholarships in Saimk
Schools has beep, done, and

(b) 1f so, whether the reviseg Means
Test will apply to this year's entrants?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) and
(b) The matter s still under cons-
deration of the scholarship sanction-
mg authonties viz, State Govern-
ments, Union Terntories and Mimstry
of Defence,

NCDC Project in Madhyg Pradesh

is unde; danger of bein, stopped due
to non-payment of royalty, dead rent
and surface rent to Government of
Madhya Pradesh, and

(b) if so, the steps bemng taken to
obviate such danger?

THE DEPUYY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRABAD): (a) No,
Bir

(by Does not arise,

Age concessiop to Registered Uncm
ployed in Delhi

3287 SHRI BHALJIBHAI PARMAR
Will the DMmster of LABOUR be
pleased to state

(a) whether there 18 a  proposal
under consideration of Government to
give age conocession to those candidates
who have got their names regstered
in the Employment Exchanges of
Delh1 for more than flve years and
have npot been provided with any
employment, and

(b) i so, the factg thereof”

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) (a) Ne, Sir

(b) Does not arise

Registered unemployed in Delhi/New
Delhi

3288 SHRI BHALJIBHAI PARMAR
Will the Minister of LABOUR be
pleased to state:

{a) the number of Matriculate snd
Graduate candidates registered with
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the Employmetit Exchanges of Darya-
ganj, Delhi and Curzon Road, New
Delhi since 1972;

(b) the number of such persons who
were provided with jobs through the
said Employment Exchanges upto
date;

{c) the number of persons who have
not been issued any letters by the
Exchanges and the criteria adopted
for the issue of call letters; and

(d) the steps taken or proposed to
be taken by Government to provide
livelihood to these persons?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) to (c), Infor-
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mation is given in the statement
attached.

(d) Apart from the jobs ariging in
the normal course, the Government
initiated {wo speclal schemes for pro-
viding employment i.e., The ‘Half-a-

In 1973-74, gbout 2,700 educated u.u-
employed were provided with employ-
ment under the ‘Half«a-Million Jobs
Programme' in Delhi. In addition, 882
industrial sheds are being constructed,
which on completion, are expecied to
provide employment to about 10,200
persons including 1200 engineers In
1974-75 ‘Employment Promotion Pro-
gramme’ has been launched and the
Union Territory of Delhi has Leen
allotted Rs, 60 lakhs under this pro-
gramme,

Statement

No. of Matriculates and Graduates, Registered and Placed in Em ent, etc. in Dar-
f’“’""" Delhi and Kasturba Gandhi Marg Exchange, New Delhi from January, 1972
17-8-1974.
(@) to (c) :
Daryaganj Exchange  Kasturba Gandhi No. in res of
Marg, Exchange  Whom letters
.&nm Road)  have not been issued
Register- Phoemm Regﬂter- Phcement Du-yagnm Kasturba .
ed Exchange. Gandhi
Since 1972 Since 1972 E angc
1 2 3 4 5 6 7
(i Matriculates . L,17,347 6,142 26,788 680 46,974 7379
i) Graduates §%151 1,369 - 10,310 .

*Graduates are not being registered at this Exchange.

Criteria Adopted for Issue of ‘Call Latters'
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Adscumuintion .of Ire, and Serap at
Durgapur Steel Plant

3289, SHRI ANADI CHARAN DAS:
Will the Ministey ot STEEL AND
MINES be pleased to state.

(a) whether huge iron and scrap
items are accumulated at Durgapur
Steel Plant, awaiting disposal by
sales;

1b) if so, whether officers in Hindu-
stan Steel Limited are unable to close
sales expeditiously; and

(c) if so, the reasons thereof and
the steps being contemplaied to clear
scrap materials?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No,
Sir.

(b) and (c). Vo not arise, Arrange-
ments are made for time to time for
the disposal of the arisings of scrap
taking into account the market condi-
tions as well as the ability of the
parties who desire to purchase the
material to set up processing facilities
for the scrap.

H.SL. Officers Tours

3200. SHRI ANADI CHARAN DAS:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the officers of Hindus-
tan Steel Limited Calcutta, undertake
innumerable tours by air and Rail-
ways; -

(b) if so, whether due to indecision
a large amount is spent on cancellation
of tickets and tours; and

{c) the nature of tours, amount
spent both on cancellation of tickets
and tours undertakep during preced-
ing six months as at July, 19747

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBOUDH HANSDA): (a) No,
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Sir. Tours are undertaken by the offi-
cers of the »ales and Transport orga-
nisation of the Company at Calcutta
only # and when necessary in the in-
terests of the work of the Company.

(b)y and (c). The tours are under-
taken in connection with the business
of the Company and include periodical
visits 1o ihe steel plants and stock-
yards located in different parts of the
couniry and other visits of official
nature. During the period, January-
July, 1974, tne total amount spent on
the tours comes to about Rs 243
lakhs. The a«mouunt of cancellation
charges on wwcount of tours/tickets
cancelled during this period comes to
Rs, 265,

Vehicle Racket ip Central Vehicle
Depot, Delhi Contonment

3201. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of DEF-
ENCE be pleased to state:

(a) whether a gang of employees of
Central Vehicle Depot, Delhj Canton-
ment, 1n league with some officers,
arrange good mercury vehicleg select-
eq for those Ex-servicemen who agree
to sell to Kabadis and then receive
plenty of amount from them in return
and give a very little of it to thes:
innocent Ex-servicemen; and

(b) if so, whether Government pro-
pose to institute C.B.I. Inquiry in order
to unearth this gang to check this
vehicle rocket?

THE DEPUTY MINISTER IN THE
MNISTRY OF DEFENCE (SHRI J. B.
PATNAIK): (a) No such complaint
bhas been received

(by Does not arise,

Strike by Pharmacists in Government
Organisation in Delhi

3202. SHRI S, C. SAMANTA:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
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refer to the veply given to Starred
Question No. 223 on the 7th March,
1874 regarding striké by Pbarmacists
in Government Organisation in Delbi
and state*

{a) whether the decisions on the
demands of the C.G.H.5. Pharmacists
regarding their pay scaley selection
grades and promotions as per assur-
ance given by him on the 12th Febru-
ary, 1974;

(b) whether he assuerd them tn
cornmunicate his decision by 3lst
March, 1874; and

(c) it so, the reasons for the delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): (a) to (¢). As per the assur-
ance given on tne 12th February, 1874,
the matter was taken up with the ap-
propnate authorities. It has not been
possible to reach an agreed decision
so far as two other Ministries of the
Government ot India whp also employ
large number of the Pharmacists, have
not supported the proposal

Royaliy to Rajasthan Government for
Exploitation of Minerals

3203 DR. H. P. SHARMA, Will the
M:mister of STEEL AND MINES be
pleased to state:

(a) whether Rajasthan Govern-
ment had submitted any proposals
for increasing the Royalty on mineral
exploitationg in that State, if so, the
bread outlines thereof; and

(b) the recommendations of the
commiitee appoined to go into the
question of increasing the royalty on
minerals generally and in regard to
these propospls in particyiar?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES

(SHR! ST'KHDEV PRASAD)
(®). Yes Sir. Rajasthagy Go

: (a) and
vernment
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had proposdd- inesshse in the. segaily
rates on minSrdly which are grimanly
mined in that State. A statement
indicating he exising raeg -of royally
on minerals, rates proposed by the
Committee and the rates proposed by
Rajasthan Government is laid on the
Table of the Houss, [Placed in Lib-
rery, S¢e No LT-8351/74].

Development of Bushings by BHEL.

3204. SHRI D P, JADEJA; will
the Minister of HEAVY INDUSTRY
be pleased to state:

(a) whether the 22 K. V. 5600 Amps.
Bushings used in transformars im-
porteq till recently have been success-
fully developed by Bharat Heavy
Electricals Limited at Bhopal; and

(b) it so, the amount of foreign
exchange likely to be saved per year
on this account?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSIRY
(SHRI DALBIR SINGH): (a) Yes, Sir.

(b) Rs. 90,000 per year,

Conversiop, of Letters of Intent of
Maruti Lid. into Industrial Licence

3295, SHRI JYOTIRMOY BOSU: .
SHRI BHOLA MAJHI:

Will the Minister of HEAVY
INDUSTRY be pleased to state.

(a) whether the Masuti Private:
Ltd. has applied to his Minisiry for
converting its letters of intent which
expired on 30th June, 1974 into, an
industrial licence;

(b) if so, the facts thereof: and’

(c) the progress so far of the saidf

small car project in physical andt
financial terms?

THE DEPUTY MINISTER IN THE
ummara&mg}ymg
(§5R] DALBIR SINGH).

The letter of intent beld by Maruhi
has been comveried intp sn.ingustrial
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iiange for the manufacture of 50,000
Nos, cars per anqum on 25th July,
1974,

. (¢) M/s, Maruti Ltd. has intimated
that land has been acguired and office
block including the design office has
been congtructed. Machinery worth
Rs. 97.81 lakhg has been installed.
About 300 persons have been employ-
ed,

Proportion of Wage Earners to Total
Working Force

32y6. SHRI JYOTIRMOY BOSU:
Will the Minister of LABOUR be
pleased to state;

(a) the sector-wise number and
proportion of wage earners to the
total working force as in 1971;

(b) the gector-wise ghare of salaries
and wages in the total national in-

SRAVANA 31, 1898 (SAKA)

Written Answers 170

come at 1960-81 prices for the latest
available year;

(¢) the share of salaries and wages
in the gross value of industrial pro-
duction for the latest availlable year;

(d) whether any survey of imp;ct
of salaries and wages on price level
in the country has been made; and

(e) if so, the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) A statement is
laid on the Table of the House.

(b) The information is not available.

(c) Wages and salaries accounted
for 13.3% of ithe gross value of pro-
duction m manufacturing industries in
1970 (the latest year for which data
are available),

(d) No, Sir.
(e) Does not arise,

Staiement
S. Industry No. ot Total Propoit-
No. Wage Working wn of
earners.  force, ‘wage
(in "o00s) ‘(in'000s). carners ‘to
total
working
{orce./*, )
1 Agriculture, hunting forestry & fishing. |, . . 49584%*  120063* 3K
2 Mmning & Quarrying. ., ., ., . . 97 923 86
3 Manufactuning and repairing. . . . . 8020 17068 47
4 Elcetricity, gas and water, R . . 514 532 97
5 Construction. . . . . . . 1271 2215 57
6 Wholesale and reltail trade, restaurats and hotels. 2308 8748 26
% Transport, storage and communication . 3396 4401 77
8 Financing, insurance, real estate and business sm:ces a26 1290 72
9 Community, social and personsl services. | . . 11067 14018 79
0  Activities not adequately described. i . . 319 121§ 26
Allindustries. , ., |, | | 78198%* 180373* 42

WeoTe:— The'ﬂgnm given abovs are estimates based on a 1°, sample tabulgtion of-x _1
P 97

*In cludes cultivators and agricultural laboures (based on 100°%; schedules of 1971

**Includes agricultural
(based o 100% schedules of 971

labourers who wor')k for others for wages in cashor kird
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Retrenchment of Engineers in H.S.L.

3289. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether retrenchment of ex-
perienced engineers hag taken place in
the Hindustan Steel Limited recently:
and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SITBODH HANSDA): (a) No,
Sir.

(b) Does not arise.
wd §  ‘ewcaga’ s oo
"R ¥ W W v

3300. st wre fagrdr avwad :
st SRR Tw W

T TG W WA qg q@TH A
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(w) wrew % wmr gwEET W
‘T W @ JTEW
& fortr war wrdaefy v § Wk

(%) & 97 @ ¥ werg
w o &7 fifar I fear wrn
t ?

At FEm RwEe X IIRW
(s v fo )+ (T) ¥ (%)
‘FECIGA ET ww dw AT nE
e & fog fawfam o fawrfon
¥ ware a1 ¥ wfur gwa ¥
& g gomr &t 3fwm Ifar & fag
@ fFmm o as ¢ ) @ Tw
€I 9T SMT AT AH  qIETAAA
ww ww &1 sfheaws aft §
I AT & WH 9T TH 99T
T Y qv g@ww  q@ Ry o @
¢ wiv afr & Vot & wema
e e § gafew sTC gAY @
Ifar zatan & fag dFo w e
A 3 gEE ARl A A
W T Y "eAfa & o aEdr 20

Reference made by Mmister of Ship-
png and Transport regarding
Sethu Samudhram Project

3301 SHRI MURASOLI MARAN
Will the Mmmster of EXTERNAL
AFFAIRS be pleased to state

(a) whether the Sethu Samudhram
Project Scheme has been referred to
hig Minstry by the Minstry of Ship-
ping and Transport;

(b) if so, the reasons thereof, and

(¢) the action takey, thereon?
THE MINISTER OF STATE IN
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SINGH) (a) to (¢) The Sethu
Samudhram Project wis referred by
the Minustry of Shupping and Trans-
port to the Mimstry of External
Affairs in 1968 for comments on its
international aspects, since 1t con-
cerned the historic waters lying bet-
ween India and Sn Lanka The
comments of the External Affairs
Ministry were duly furnished

r

Reference to Sethu Samudhram
Project during discussiong with
Sri Lanksa

3302 SHRI MURASOLI MARAN
Wil the Minister of EXTERNAL
AFFAIRS be pleased to state whether
Sethu Samudhram Project was cver
mentioned during the discussions with
regard to the agreement between India
and S Lanka on the boundary in

historic water between the two
countries?
THE MINISTER OF STATE |IN

THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH) No, Sir

Fall in demand of Stee] Rods and
other Steel items

3303 SHRI VAYALAR RAVI Wil
the Minister of STEEL AND MINES
be pleased to state

(a) whether the demand of steel
rods and other steel items have fallen
conmderably in the local markets
raking 1t very difficult fo, small mills
to function,

(b) whether Government are aware
that there is good export potentiahity
of these items to the Middle East
and Arabian countries but it does not
materialise due to Government policy
m this regard, and

(c) if 80, the steps Government pro-
pose to take in this regard?
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THE DEPUTY IN THE
MINISTRY OF STERL AND Mitis
(SHRI SUBODH HANSDA): (a) to
(c). There are indications of some
reductior In dematd of barg and
rods. Expott of these products has
been allowed in the context of demand
and availability within the country,

Supply of Components and Equip-
ments to Boviet Aided Projects Ly
USBER

3304. SHRI VIRBHADRA SINGH:
Will the Minuster of HEAVY INDUS-
TRY be pleased to state

(8) whether Government app:oach-
ed USS.R. for the supply of compo-
nents and equipments to some Soviet
aided projects; and

(b) if so, what has been the res-
ponse of that Government in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Yes, Sir.

(b) By and large, the Government
of USSR have arreed to meet the
requirements of these units 1n this
regard.

Study by United Nations Conference

of Tradé and Development regartiing

Loss Suffsred by India due to Migra-
tion of Medical Doctory

3305. SHRI JAGANNATH MISH-
RA: WII the Minister of HEALTH
AND FMILY PLANNING be pleased to
state:

(a) whether attention of the Gov-

ernment has been drewn to the study
carried out by the United Nations
Confeteneh of Trade and Development
Ya reard tv the ees India has 1o
sulfer sy a result of the migretion of
Medical Doctors to U.SA.; and

(b) & mo, the remction of the
mh! ed e

AUGUSYT 22 194

Written Whotoérs 175

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) and (b). The United Nations Con-
ference on Trade and Development
conducted a study om “The Reverse
Transfer of Technology; Econormic
effects of the Outflow of Trained Per-
sonnel from Developing Countries”
This study was placed before a recent
imeeting of the Inter-Governmental
Group on Transler of Technology,
Their report has not yet been receiv-
ed.

Production of Bilver

3306, SHRI NAWAL KISHORE
SHARMA : Will the Minister of STEEL
AND MINES be pleased to stale:

(a) whether in Zavar Mines in
Udaipur District in Rajasthan, the
tnnual production of silver is:decreas-
ing;

(b) if 8o, the reasons therefor;

(c) the steps being taken hy‘Gav-
ernment to improve the production of
silver by applying new methods;

(d) whether some geological survey
is being conducted in the area for ex-
ploration of silver and other metals in
the area; and
broad outhne.

(c) if 8o, the

thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRABAD): (a)
Zawar Mine in Rajasthan ig basi-
cally a lead-zinc mine with traces of
silver whieh is tecovered as a by-pro-
duct in lead smelting. The stlver con-
tent of the ore mined at Zawar has oot
shown any marked decline. Silver
productién has also not declimed.

(b) and (c). Do not arise.
(d) and (e). No special survey is
being conducted in TaWa dtdg for ex-

ploratioh of sitver. lbvestiiation of the
hiatl-zint o body i T ares L Bbing
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coatinued By the Hindhistan Zinc Ltd.,
44 the vbursé & whieh all other me-
tailic wiilues Tike cedmium and silver
are Mvestifated. ..

_.mu...cummm-m
to Chandigarh

3807. SHRI DHAMANKAR: Will the
Minister of LABOUR be pleased to
lute:

(a) whether a proposal for shifting
the Labour Bureau office from Simla
ip other centrally located place has
been shelved for some years in view
of the huge expenditure involved in
shifting; if so,-the facts of the matter;

(b) whether the shifting move for
the Labour Bureau is a foot for the last
several yeprs causing tension to the
employees; and

(c) whether Government have final-
iged the time schedule and taken firm
decision in the matter for shifting of
the existing establishment of the
Labour Bureau at Simla and if so, the
bread outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) to (c). A part
of Labour Bureau was shifted from
‘Simla to Chandigarh in August, 1971
and it has already been decided to
shift the remaining portion of the
‘Bureau also to Chandigarh. The space
requirements and other allied matters
for accommodafing fhie TEst of the
‘Bureau's office at Chandigarh are still
under examination.

De-recognising of Private Medical
Colleges
3308, SHRI ¥. BSWARA REDDY:
KHEBI 8. M. BIDDAYYA:

will Minister of HEALTH AND
Tm%gmm pleased to

(a) whether the India, Medical
Coemiell andill 06 the Tov-

ictitihen el

dical collégeg in.the country and if
80, Govérnmiefit's decision thereon;

(b) what steps. Goverpment have
taken to gave the education career of
the students of these private colleges
if ‘tihey are to be finally de-recognised;
an

(¢) in view of the experience of
bad state of affairs in Private Medical
Colleges, whether Government proposs
not to allow the Private Medical
Colleges to be set up?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) and (b). The Medical Couneil of
India had recommended to the Gov-
ernment of India to de-recognise
some of the private Medical Colleges.
After careful consideration it was felt
that the de-recognition of the colleges
would cause undue hardship to the
students. It has, therefore, been decid-
ed that the annual admissions in the
concerned colleses should be suitably
reduced till additional facilities ure

provided warranting fareview by the
Couneil,

(c) The matter is under considera-
tion.

—————

12,04 hrs.
PAPERS LAID ON THE TABLE

Norrricatrons unper INpUsTRIES (DE-
VELOPMENT AND m_:cmmn) Act

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI KEDAR
NATH SINGH): On behalf of Shri
Ziaur Rahman Amsari, T beg to lay
on the Table a ¢opy each of the fol-
lowing Notificstions (Hindi and En-
glish versions) under sub-section (2)
of section 18A #f the Industries
(Develaprhent wnd Regulation) Act,
11—

(1) S.0. 808 (E) - published in
Gazsite of India dated the
28th Jupe, . 1074 regarding
management of the Om
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Gazette of India dated the with themm&hdm-
12th July, 1874 regarding mm“ vl oo
menagement of the Model e A Comptroll
Mills Nagpur Limited, Nag- uditor  General
pur. thereon.

(Placed in Library. See No. LT-  go1, el Library, See No. LT-

8249/74.]

Aruvmmvum  (CoNTROL) AMENDMENT NOTIFICATION UNDER ContRacT Las-

OrDER, 1974, AND REVIEW AND ANNUAL

Rerorr OF GuJARAT MINERAL DEvVE-

LOPMENT CORPORATION LTD, AHMEDA-
BAD For 1872-73

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): I beg
to lay on the Table—

(1) A copy of the Aluminium
(Control) Amendment Or-
der, 1974 (Hindi and En-
glish versions) published in
Notification No. S.0. 440 (E)
in Gazette of India dated
the 17th July, 1874, under
sub-section (6) of section 3
of the Essential Commodi-

ties Act, 1855, [Placed
Library. See No. LT- 8250/
74.]

(2) A copy each of the follow-
tng papers under sub-sec-
tion (3) of section 619A of
wune Companies Act, 1956 read
with clause (c) (iiiy of the
Proclamation dated the 8th
February, 1974, issued by the
President in relation to the
State of Gujarat:—

(i) Review (Hindi and En-
glish versious) by the
Government on the work.
ing of the Gujarat Mine-
ral Development Corpo-
ration Limited, Ahmeda-
bad, for the year 1972-
3.

(fl) Ammual Report of the
Gujarat Mineral Deve-

lopment Corporation
Limited, Ahmedabad, for
the year 1972-78 wlong

OUR (REGULATION AND ABOLITION)

Act, ANp ANNUAL REPORT re-WORK-

mG oF CxntrRan Coan Minzs Reacue
StaTioNs COMMITTEE, DHANBAD,

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): I beg to
lay on the Table—

(1) A copy of the Contract Lab-
our (Regulation and Aboh-
tion) Central (Second Am-
endment) Rules, 1974 (Hind:
and English versions) pub-
lished in Notification No
GSR. 87 in Gazette of
India dated the 10th August,
1974, under sub-section (3
of section 35 of the Con-

tract Labour (Regulation
and Abolitiosy Act, 1970
{Placed in Library. See No
LT-8252/74.]

(2) A copy of the Annual Re-
port (Hindi and English
versions) on the working of
the Central Coal Mines
Rescue Stations Committee, '

Dhanbad, for the year 1872-
78. [Placed in Library. See
No. L'T-8253/74.]

12.06 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED ALARMING INCEREARE IN
SMuaGLING CAUSING SErIOUs DAMAGE
10 NaTronat EcoNomy

MR SPEAKER: 8hri Ram Gopal
Reddy. He ia not heye. Dr, Rao.

0
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_DR. . V. - K. R, VARADARAJA
RAO (BELLARY): -Sir, I call the
attention of the Minister of Finance
to the following urgent matter of
public importance:

o g 2t B e 2, 6y i e

‘“Reported alarming increase in
smuggling causing  serious
damage to national economy.”

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): Mr. Spea-
ker, Sir, In recent years, the modus
operandi of smuggling into India has
undergonz considerable change. Pre-
viously, smuggled goods like gold
and watches used to be secreted on
the person of carrfers arriving at
internationa] wirports and major
ports. Also, contraband used to be
concealed on board ships and country
crafts arrtving at various Customs
ports. Now, smugglers' boats con-
taining large quantities of contra-
band goods leave certain places iu
the Persian Gulf and in a matter of
four to seven days land their goods
at any of the pre-arranged spots on
the West Coast. While certain areas
may be more vulnerable to smuggl-
ing, intelligence as well as seizures
show that smugglers use any part of
West Coast for landing the contra-
band. Thus, the problem of anti-
smuggling operations earlier con-
fined to Customs ports has now
assumed far greater dimensicus and
presents unprecedented difficulties
with hundreds of miles of coast be-
ing avgilable to the smugglers for
'anding their goods, The organisers
of smuggling operate behind the
scene, The carriers who get caught
are afraid to . give any evidence
against the organisers. .

I need hardly take the time of the
House in elaborating the harmtul
effects of smuggling on the economy
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becomes a part of the fund of black-.
money operating in the country.
But for smugglig the foreign ex-
chunge savings of Indians abroad
would become available for import
of esgsential raw materials and capital
equipment.

Various measures have been taken
during recent years and as a result.
of these, seizures of smuggled goods
have risen from Rs. 6.6 crores in
1966 to Rs, 25.8 crores in 1872, Since
then the tempo of anti-smuggling
efforts has been further increased
with the result that the seizures.
went up to Rs. 33.5 crores in 1973
and in the first half of 1874, they
have gone up to Rs. 28,7 crores.

In order to counter the new
modus operandi of smuggling, Go-
vernment has placed orders with a
Norwegian firm for the supply of 20
fast medium-sized boats. The sup-
ply of these boats is expected to be
completed in the next few months.
After these boats have been tried for
anti-smuggling operations, orders for
another 80 boats will be placed.

Preventive Collectorates were set.
up with headquarters at Bombay,
Ahmedabad, Madurai and Patna in
the recent years. A comprehensive.
scheme for strengthening the pre-
ventive formations on the West Coast
has been sanctictied. The scheme
provides for Shore-Guard Parties,
Road Checking Parties and City Pre-
ventive Parties. Necessary vehicles.
and fire arms are also being pro-
vided. In addition, a comprehen-
sive scheme for providing wireless
communication net work is under-
implementation. This scheme will
provide secret reliable and quick
means of communication between the
anti-smuggling formations.

Companies of Ceutral Reserve. !
Police have been deployed in areas ;
around Damap and Surat where the |
smugglers were posing a law and or- !
der problem. Whenever there is !
specific information and naval ships

luilable trearby, naval authori-. g
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ties are being requestsy by the Cus-
toms formations to help in  anti-
smuggling eéffort. Certsin other de-
terrent measures are aiso under con-
sideration, Irecome-Tax authorities
are also taking appropriste action
uwader Income-Tax and Wealth-Tax
Avts,

The various measures are being
kept under constant review to meet
the changing needs of the situation.

DR. V. K. R. VARADARAJA RAO:
Sir, I do not think I need take much
of the time of the House in enlarg-
ing upon the seriousness of the situa-
tion which has been revemled by the
statement made by the hon. Min-
1ster. We all know how 1-1¢ country
is suffering from inflatie: {oday. I
think everyday the House ,s seized of
that subject and we ulso know that
black-money is one of the most im-
portant contributory causes for this
inflation, This enormous increase in
smuggliig from the feures given by
the hon, Munister it appears that the
seizure of smuggled goods has in-
creased something like seven to eight
times 1n the course of last eight
years. As comvared to the last year
‘when the seized goods were 1o the
tune of Rs. 356 crores this year it will
come to Rs. 57 crores. I do not know
what is the estimate of the hen. Min-
ister for the muitiplier fcr estimat-
ing ihe total smugglng. I presume
it would be anywhere of the order of
Rs, 300 to Rs, 400 crores. That would
be the tota] volime of smuggling
going on in this couniry It is not
merely 8 question of black-money
arising from non-receipt foreirn ex-
change used by smugglers, When
this money is used. the smuggled
goods do not pay any customs duty.
So, we lose customs revenue and we
know what the tetrible state Govern-
ment is in to avoid deficit financing.
Thetrefore, smugghing leads 1o  in-
cresse in daficlt Bnamcing.

Then, Sir, the income which is
made in the smmgglad goods js not
accomnted for Irom their peying In-
-omune-tax, This unacosumted money
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becomes Ylack-money which further
#dds to the problem.

Then, Sir, these smuggled goods
provide conspicuosig items of con-
sumption on which black-money is
used. Therefore, Sir, both on the
wupply as well as demand side
smuggling i{s having greater effect on
the black-money then stated by the
Minister in the statement.

Sir, the ho.. Minister hag talked
about coastal smuggling and our
coast-line being very long. Till now
it was limited to the ports, But I
am rather frightened by the note of
helplessness which I find in the hon.
Minister's statement and if I were to
supplement the statement by the pub.
lic statement that he made as re-
ported in the Times of Indiu issue
of August 19, thg helplessness shown
hy the Minister is even more cons-
picuous.

AN HON. MEMBER: Hg wants to
resort to satyagraha.

DR. V. K. R. VARADARAJA RAO:
Satyagraha I will leave to Swatan-
tra member from Gujarat. I will not
mention Satyagraha. But the point
1 want to make is that if this kind
of indeflnite smuggling is such that
we cannot protect the coastal ling

areas, what happens if arms are
smuggled? I want to pose this
guegtion. It is a question that can

threaten the safety of this country.
If goods are smuggled from the areas
in the Persian Gulf, and we know
these areag are also known for arms
purchases, and ¥ arms efe smuggled
and i you cwinet detect smuggled
goods worth Rs. 400 crores how you
are in a position to detect smuggled
arms. Why is the Government not
considering the position much more
seriously than merely telling us that
Government has placed orders with
a Norwegisga firm for the supply of
20 fast medipm-sived boats and also
ordering wireless equipment and s0
on. Sir, is not merely a
question of under.
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involving but it is a question of
enormously strengthening  black-
money in the country and its infla-
tionsry influence and also, i I may
siy s0, causing a somewhat possibly
alarming situation even pelitical by
the opportunity that may be used
by the smugglers to import arms
into this country.

I would like to read one extract
from the hon. Minister's statement
that hé made on thy 18th August and
covered by the Times of India:

“Mir. Ganesh pointed out that
the legal system in India was such
that only the smal] fry among the
smugglers got convicted. The big
smugglers were well known......

Well-known to whom?

“and moved freely in high
society......

I do not know if the Mimstry of
Finance 1s connected with the high
society Then he says:

“In a few Iig cases, such as

Bird and Co. and Mr. Rikhya,

legal action in the court dragged
for years. Several smugglers were
sentenced only till the rising pf
the court. The top men had very
good political and other connec-
tions "

I want to know what are these
political connections® Also what are
these ‘other connections’? Evident-
ly when the Minister makes a public
atatement he should be very careful.
It is not a statement made on the
Then further he says:

“Their intelligence system wus
almost foolproof, and they were
even known to tap the telephones
of the customs with impunity,”

existed in other impoxtamt couniries.
Sir, then the statement. says:

“and they were even known to
tap the telephones of the customs
with imrpumity.”

Then, the report says:

“It seemed to Mr., Ganesh that
the use of MISA....” I think MISA
means the Maintoaance of Internal
Security Act, and that Act has
now recently received very strong
Judicial support. I am not a law-
ver, but this was what I read in
the papers that the MISA can be
used for almost any purpose; you
can be in jail and still you can bLe
put in jail further for offences
which you are supposed ‘0 commit
when you are in jail or some such
thing; I do not know law but that
was what I read. ]t means that
the MISA is good and if cap be
used, The report says:

“It seemed to Mr Ganesh that
the use of MISA wuas the only
possible way to put the big smug-
glers behind the bars.”.

If you take that gtatement and
compare 1t with the statement that
the hon Mimster has made before
the House, [ suggest with great
humility that the statement thet he
has made before the House is much
less informative than the statement
that he has made before the public
I thought, when I gave the call-
attention notice because 1 was horri-
fied by that statement, that the hon.
Minmister would add to that statement
when he came before the House,
give us more details, would identify
the big smugglers and would also
suggest what action he is proposing
to take to deal with the problem.

Now, I shall ask some concrete
questions and I shall be very fast
with them

My first question is this. What
are the commodities that are being
smuggled and from where? If they
have already captured within six
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months about Rs, 38 crores worth of
smuggled goods, I would like to
know what are the goods that are
being smuggled and from where they
are being smuggled. What is the
estimated wvalue, in the opinion of
‘Government, of the smuggling that
soes on today?

My second question is this. What
is Governmeint's awareness of the
smuggling operations? They have
got their own intelligence system,
and the hon. Minister is very much
concerned about it and hs wants to
do all sorts of things about it. So, I
would like to know what Govern-
ment’s awareness is of these smug-
gling operations? Where does this
smuggling ordinmance and where does
it terminate? What are the Indian
parties that are involved? I do not
mean political parties. What are the
Indian parties that are involved in
these smuggling operations and what
action are Government taking
against these parties? Have our Go-
vernment made any representation
to the countries with whom we have
very friendly relations from where
smuggling is supposed to be taking
place? Have we taken it up for-
mally or informally with these coun-
tries? What have we done with the
smugglers within the country?

The hon. Minister has made re-
ferences to people mowing in high
society. If you will allow me to ask
a question, will he kindly define
what is meant by high society and
who are these people who are mov-
ing there?

My next gquestion is this........

MR, SPEAKER: He can ask only
rone question,

DR. V. K. R. VARADARAJA RAO:
‘I shall make them parts (a), (b),
(c) of the same question. This is
the first time in eight years that I
have tabled a call-attention notice. I
shall make it part of the same
question..,... .

AUGUST 22, 197

-

in smuggpling (CA) 188

MR. SPEAKER: Let him make
it a continwous question.

DR. V. K. B VARADARAJA. RAO:
Part (¢) or (d) of my questicn is
this. How are these-smuggled goods
sold, because the amount involved is
about Rs. 40 crores in six months?
What action ure Government taking
against the display of smuggled
goods and against the sale of these
goods in public? Have we become
so helpless that the hon. Minister
has to threaten to do a dharna or to
conduct a satyagraha before the
shops where the smuggled goods are
being sold in order to prevent their
being sold? Are Government so
helpless that they have got to re-
sort to satyagraha {o enforce the
law? .

Why are they not using our intel-
ligence machinery and naval ves-
sels? To what extent can we use
our naval vessels and our military
forces for the purpose of stopping
this smuggling?

The last and most important point
that I want to make is that this
statement is not satisfactory. It is
much less than what the hon. Min-
ister has stated in public. It does
not give us any details or any time-
bound programme or @ny progress
report as to what is being done,
‘What is Government's coicrete pro-
gramme and plan of action to deal
with this smuggling? Will they re-
port to Parliament in the very near
future on what action they are tak-
ing in this matter and what progress
they are uchieviig in the suecess of
their operations?

SHRI K. R. GANESH: 1 had
thought that by my bringing this
problem before the public, in view
of its being a menace to our national
economy and in view of the fact that -
in the present inflationary situation
it hmd assumed an urgency, I had
thought very humbly that, I had
done or I was trying to do a public
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DR, V. K R VARADARAJA
RAQ: Surely.

BHRI K. R. GANESH: Consider-
ing the question that my friend, the
esteemed hon, Member, a senior
Member, a former Minister a4 an
economist has put to me, I thought
or rather I was having & feellng that
perhaps it would have been better if
1 had not come out in the public so
openly, go ruthlessly and so frankly.

D. V. K. R, VARADARAJA RAO:
I want g follow-up.

MR. SPEAKER: He says not ruth-
lessly, but helplessly.

SHRI K. R. GANESH: I am coming
to that.

‘He has asked a series of questions.
- Before that, he has put the problem.
It is a fact that smuggling is a serious
menace, there is no doubt about it; it
18 a fact that there is an integral
link between smuggling and black
money operations—no doubt about it;
it is also true that smuggling not only
deprives us of valuable scarce foreign
exchange but also involves losses in
terms of taxes, customs duties and
various other things, It is also a fact
that smuggled goods are a conduit
for the use of black money and for
ostentations living.

PROF. MADHU DANDAVATE
(Rajapur): Nothing is being done—
1hat is also a fact.

SHRI K. R. GANESH: I am coming
1o that.

He made a point about seizures. I
have said in the statement that seiz-

blem affecting our economy; he saw
a note of helplessness in my .state~
ment; I dg not think it is helplessness,
I am prepared to be frank;'] am not
prepared to hide anything from this
august House (Interruptions),

MR, SPEAKER: Please take it ser-
iously.

SHRI K. R. GANESH: I was going
to say that partly it may also be due
to increase in anti-smuggling oper-
ations conducted by the customs de-
partment about which I have detail-
ed certain steps that have been taken.
The number of seizures have increas-
ed, the number of boats that have
been captured have increased; I also
mentioned about the preventive
acetion being taken. I do mot want
to take up the time of the House on
that.

He wanted to have a quantification.
It is difficult to estimate and quantify.
All that can be said js that the Kaul
Committee went into it in 1971--that
report hag been placed before the
House—and they came to the conclus-
ion that illegal foreign exchange re-
quired for financing smuggling would,
at that point of time when the report
was compiled, be of the order of
Rs. 160-170 crores. May be during
this period it may have increased I
am even prepared to concede that this
estimate may have been on the lower
side.

As for the other point raised by the
hon, member, I had tried to put the
problem of smuggling in my press
interview in its proper perspective,
There are two or three aspects which
have got to be understood. One is
that smuggling is no longer an illegal
operation conducted by individuals
bringing these goods in ships or air-
craft. That was the position a decade
or 15 years ago. But now there is a
neighbouring country from where
smuggled goods are laden in  high
speed boats. Each of these boats cam
hold goods of Rs. 50 lakhs.
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DR. V, K, R. VARADARAJA RAO:
Do you have diplomatic relations with
that country?

SHRI K. R, GANESH: We will take
that up.

They have their own laws; they
have their understanding on this,
These operations are not understood
in those countries in the same way
ag they are here. But the fact is that
from a particular eountry smuggled
goods are coming in high speed boats.
There the banking institutions have
grown. the insusance institutions have
grown and it has become a legal
affair as far as they are eoncerned It
is dumped into our country in large
numbers in the wide, vast coast we
have got. Therefore, Sir. this pro-
blem has become very gerious. It is
not that only individuals are carrying
on this large-scale dumping, Smuggl-
ing has assumed, because of this fac-
tor, almost the statug of an organised
industry.  Thousands of peop'e are
involved in this operation of smuggl-
ing. When goods come, thousands of
people, fishermen villagers, etc, are
engaged in the transportation of goods
from the arrival point to the distri-
bution centres and then to the con-
suming centres Let me submit that
no part of India today is safe from
the dumping and consumption of
smuggled goods because of the large~-
scale operations that are being con-
ducted It is true that smuggling has
increased and the responsibility lies
with the Government.

Sir, being Minister-in-charge of the
department meant for anti.smuggling
operations, there is no escape for me
from this responsibility., But, Sir, I
want to mention about the social and
economic roots of these smugglers,
This has to be understood What are
the social and economic roots of these
smugglers? They are wo longer in-
dividuals whom you can pab.

MR, SPFEAKER: You have men-
tioned only in regard to sea. Double
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or may be more. They are very
powerful persony owning property and
all that goes with it, whether it is a

is
question af patronage or influence etc.
(Interruptions).

MR SPEAKER: He is not referring
to patronage from himself or others
It is just a simple observation. Why
do you add your own meaning to it?

SHRI K. R. GANESH: Sir, the pro-
blem has various dimensions, That
is why I went to the Press I thought
I owed a responmbility to the people.
I wanted to put the records straight
when I sald that pub’ic opinion has
to be built. Somebody asked me
whether I will conduct a Satyagraha.
I saxd’ I do not mind conducting a
Satyagraha. That is a separate as-
pect. Public opinion has got to be
built. It means, those persons who
are operating from behind the scenes
and who have, in the course of last
several years, acgquired considerable
property and influence, have got to be
un-masked before the publie.

AN. HON. MEMBER: Who
they?

SHB! K, R, GANESH: 1 was trying

country. Ome is that public opiniem
should be crested 40 give.p oall....
(Interruptions).
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MR. SPEAKER: Let the Minister
speak. He has done such a wonder-
ful research work on it. We are all
very happy to learn that, after all,
some attention is inviteq to this pro-
blem by him and Dr V. K. R. V. Rao.
Here may I advise the Minister to be
very brief? I think he has already
covered a lot of points.

SHRI K, R. GANESH: Sir, as you
have directed, I will be brief. The
commodities that are smuggled into
the country are gold—it was reigning
high at one time but now it is not
s0  high—aynthetic fabrics, yarn,
watches, electronic eguipments, tape
recorders and various items of mach-
inery. So far as the value of these
goods is concerned, as I have indicat-
ed earlier, according to the Kaul Com-
mittee it comes to Rs. 180 crores to
Rs 170 crores.

A question was asked as to how
the smuggled goods are disposed of
They are given to the varfous co-
operative societies, National Co-oper-
ative Federation, defence and police
canteens. There is a procedure for
it. After the goods are seized, till
they are confiscated we have to follow
various procedures, including adjudi-
cation,

SHRI INDRAJIT GUPTA (Alipore):
What about the smuggled goodg which
are not seized, which are sold open-
Iy in Bombay?

DR, HENRY AUSTIN (Ernakulam):
Instead of selling the seized goods,
could they not be destroyed then and
there?

selling these goods are being arreste’
also, They are taken to courts also.
But there are certain problems in
that because in arresting these per-
sons, there is some gort of hostility
also there; the physical assaults are
also there, The fact remains that
when the persons are sent for pro-
secution, they are let out lightly by
the Magistrates because of various
factors. This is a problem that has
got to be dealt with.

The hon, Member has asked what is
the concrete programme that the Gov-
ernment has got. I have already in-
dicated how the Customs and other
enforcement agencies are being
strengthened to meet this challenge
that we have got. They are being
provided with fagt speed boats; the
staff has also been strengthened: the
wideless communication net-work is
being provided to them; more vehi-
cles are being provided to them; the
guards are also being provided and
more intelligence ig being done. There
is coordination between various en-
forcement agencies, the Customs, the
Central Excise and the Income-tax
under the Directorate of Revenue
Intelligence.

These are the steps that would make
some impact on the question of
smuggling. He has asked why other
measures are not being taken., For
instance, he gaid about the use of
MISA The Law Commission has
gone into the question In theiwr
Forty-seventh Report, they have in-
dicated this, I would like to read
out that because it has a bearing on
the serious question that js there. In
their paragraph 16.12 of their re-
commendations, they have gaid:

“We have carefully considered
this question and have given due
eonsideration to the general tener
of the majority decision in
Dhillon's case the obiter observa-
tion made by Chief Justice

MR. SPRAKER: You make it very
clear, What is this!
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SHRI K. R, GANESH: *....who
spoke for the majority in the sald
case,

Our considered opinion is that, on
the whole, it would be advisable for
the Government to secure a con-
stitutional amendment enlarging the
contents of Item 9 in List I of the
Seventh Schedule. We accordingly
suggest that Item P of List I may
be amended so as to read as fol-
lowsiw—

“Preventive detention for re-
asons connected with Defence,
Foreign Affairs, the security of
India, the effective realisation of
duties of Customs and Excise, or
the conservation of Foreign Ex-
change; persons subjected to such
detention.”

This is under active consideration of
the Government.

So far as present Preventive De-
tention Acts, are concerned, on ques-
tlon of law and order, on question of
public goods, on question of move-
ment of essentin] supplies, these are

matterg on which active consideration*

is again being given by the Govern-
ment as to whether present law itself
could be used as far as these persons
are concerned.

SHRI H. N. MUKHERIJEE (Calcutta-
North-East): The Minister has pro-
mised to give out the names,

SHRI INDRAJIT GUPTA:
do it here and now.

Please

SHRI ATAL BIHARI VAJPAYEER
(Gwalior): You do it now.
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SHRI INDRAJIT GUPTA: Who péo-
tests him?

SHRI K. R GANESH: I am giving
the names.

It is also fairly known that another
person called Yusef Patel is a smug-
gler of the country. In Gujiwrat, there
Is a person called Sukar Narain who
has amassed considergble wealth. He
hag also a citadel, as far as that area
is concerned, in which he remains.
He hag been responsible for large-
scale smuggling, He has been
prosecuted for various cases under
the Customs Act ang various other
Acts. The Income-tax Department is
looking after their income-tax matters.
Like that, there are a hos* of smug-
glers in the country.

MR. SPEAKER: Why this discrimi-
nation? You have not included Punjab.

st WanR wege (stonfie)
TS TEET, T aewd & s f
T, o, O, aeh, Wi el aad
F AT A § | qg N el et g
w0 & fag o o wnt fafear 7 2,
e, w,maﬁtwﬂ&m&w.
ORI IR A T & | T A
P W WS W oL
gy & wraw drenfiat, e fed-
I N fgem & wf ark omhr
werdt & ffaw srerdt & Wi} wpad
§ Y e M W
¥, o & wie o agt TC Wiy wr
wrw et & 1 ag wurer wivefr firey
¢t
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T §T & WY & AERT SO
o i o vt g R @ g
& wolr wirew ¥ orrr W fe W
FERT WIT U FORIX Faw fg
m ¢ wwr g e faww
@ w1 gew § fF ag
T & yoe B WY faww 7 awar
§ o< foordt oo wreer e
§ T e A qE aan ?

Irpramfrwas ¥
sgast #t vy & fag fafw
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o gem Ywag R fs ww
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afefmr & wWue TR F
@ ww ar  frgr & i fead
F&T e v § & qg Y S
wigr fF frar & s & og ®
w1 Qar s W Swww § fred
wem  Qfefeted @@ ®1 s
t o aw W Afefaled dw &
w § W 9 ¥ aw Ak W W

@ ¥ a0 & T fawd § 99 W
sl fpwr oT B 7 QoW O
qaw % fag ooy wW ¥ s
o § 7

SHRI K R GANESH Tt is a fact
that recourse to anhclpatory bail 18
taken by some of these persons Ii 18
Rlso a fact tnat there are certan
areag which one can exaggerate a
little and call 't a citadel of smug-
glers because they own the entire
property mn  those areas 1n various
benanus, they have their own intelli-
gence system, they do various kinds
of intelligence work, they have got
craft they have got trucks they have
got cars, and they are having 1n thar
employ avery large number of people
who are engaged in this operition
That 15 also a fact

As far as co-ordination 18 concerned
co-ordination hag been set up with the
other enforcement agencies like the
Director of Revenue Intelligence then
the customs .uthomties which are
very important, Income-tax, as far as
taking these people intp income *1ix
matters are concerned, then with the
excise authorities, with the Border
Security Police and also with the
Naval authorities

I have already indicated that the
public opinion has got to be aroused,
at least for one purpose, that these
people must be exposed before the
society what they are not honised as it
was tried to be done in some papers
Some of these smugglers have their
own lifs serieg published

Ag far ag open display 1s concerned
it 18 a perious problem We are o/ n-
ducting mass raids as far as open dis-
play is concerned People are arrested
It should be intengified and it will he
done

SHRI C M STEPHEN (Muvattu-
purha) The admissions made and the
revelations made btk outelde the
House ad jo-day, on the floor of the
House are such, if I may say so, as to
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send § sense of shock through the
sping of apy patriotic Indian,

Smuggling there has been. Every-
body knows and about the dimensgions
of smuggling slsc everybody !as got
his own ideas. I had somelime back
read a report tp the effect that the
Maharashtra Government had identi-
fied 45 leading smugglers and they
have estimated the value of smuggled
goods at about Rs. 600 crores in Maha-
rashtra alone gnd that the report had
been passed on to the Union Govern-
ment. I would like to know whether
the report is correct, whether 1ihe
wdentification of these 45 people had
been made and what exactly hag heen
done to waylay them or to bring them
under the net of the law,

The most dangerous aspect of the
whole picture that has emerged is
that everybody knows wand the Go-
vernment know who the smugglers
are Everybody knows where the
smuggled goods are being sold.
Everybody knows the gssets of these
people. Everybody knows every-
thing about everybody and yet, the
Government has not been able to do
anything

In 1966 there was a Committee
under the chairmanship of hon. Shr!
Tiwary—The Customs Inquiry Com-
mittee, some such thing—and the in-
Yormation is that they submitted
their report in 1987. I would like
to know ‘Has anything been done
on the report, submitted by them
and what action has beerx taken on
that”* This sort of steps which the
Government now say that they are
proposing to teke—my information
is, were proposed even as far back
as 1987. What exactly has been done
about it? 'That is something which
the Government must reveal to the
House.

Thirdly, Shri K. R. Genesh
to be complimsented for
ness with which he came the
Press, but I wm redily shocked that
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when he came ta the Parligment, he
put forth a statement which was too
jejune, lfeless, angemic, nothing new
which is farmal, something prepared
by some officer. Not even a men-
tion of the MISA has occurred in
the stalement that iz placed before
the Huuse. He now states that
whereas the proportion of smuggling
operations are so big but he said
the committee has indicaled that
goods were smuggled to the extent
of Rs. 200 crores. But subsequent
to that, the character of the opera-
tions have changed and huge, mas-
sive operations are taking place, If
that is the case, when these opera-
tions ar¢ so massive and it was only
Rs, 200 crores then, you can just
imagine what it can be today with
the speed boats running between
foreign vountries and our shores. All
these things are taking place.

With respect to these things, he
now wants public opinion to Dpe
aroused. He could not come out
with the entire statement before the
House. I am sorry it appears that
he has developed a cold feet. Other-
wise, he could have come out with
the whole thing when he made the
statement before the House. When
we gave the call attention, we had
the Tunes of Indwa report before us.
The purpose of the call attention
was to get additional imformatiom.
Any way from the reply glven to
the question of Dr, Rao, quite a lot
of things have come.

Mr. Ganesh wag saving about
arousing the public opinion May I
raisc mv humble voice to protest
against this method of finding somé
scapegoat for what is takiag place in
this country? Is it that there is no
public opinion wmgainst this evil of
smuggling? Is it that the people of
this country are acquiescing with
this sort of anti-socia] activities? TIs
it that the people are lioniding them?
Who exactly are Honising them?.

The- Minister says that the topmen
had very good politica] and other
connections. Is it o any &efinite
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information that he is saying that?
If so. which is the political connec-
tion? If gome political connections
are shielding them, are the public
to be condemned for that?

SHRI K. R. GANESH:
said that.

SHRI C. M, STEPHEN; There 1s
no lack of public opinion in this
country. The public opinion m this
country is furioug against black-
marketing. The public opmion in
this country ig furious against the
noarding, it is furious against smug-
ghng. The public opinion is red-hot
furious against ell these anti-social

I have not

activities,. There is no dearth of
public opiton.
Now, MISA is sought to be re-

sorted to. Byt does it require a pub-
lic annouticement for that? Who
stood in the way of taking action
under the MISA? MISA has been
there now for quite a number of
years. What stobd in the way of
taking action under the MISA against
these anti-social elements in the
country? Who stood in the way?
What stood in the way? Did fae
political connections stand in the
wey? Or the money-power stood in
the way? The Minister ought to
explain to us what exactly stood in
the way of implementing MISA
against anti-social elements?

Well, Sir, action will have to be
taken. Therefore, what is necessary
is the will to take action against the
anti-social elements. We have got
the complete sanction of the entire
comatry, The Constitution can be
amended, the law can be amended
and any instrument will be put in
your hands if only you have got the
will to proceed against them. It is
the lack of will. May be Mr. Ganesh
has got the will, But who does not
have the will? Is thére anybody élse
1o the Government who has not got
the will? 1 want to put the guestion
fo him. Let there be no scapegoat
about this,

This is a dangeroug situation. The
entire coast-line is open to the peo-
ple. Speed boats are cominrg and go-
ing. These things are being sold in
the Crawford Market and in the
Caleutta market. In Madras every-
body knows where you can get the
smuggled goods and you ssy Rs 26
crores worth of goods have been
taken in. On what basis—that is
ymivlevant. In the name of Rs. 26
crores beidg sold out to the co-
operative stores, gsmuggled goods are
being sold out freely plead.ng that
it is good that we all purchase from
the co-operative society. Have the
Government even considered whe-
ther these products of sin, these pro-
ducts of anti-sovial avtivities, whe-
ther you should make a profit out of
them or you should destrov them =so
that smuggled goods may be way-
laid and may be taken up wherprver
you find it? Some such action has
to be taken.

The Minister has said that one
Indian owned 23 boats regwstered in
Dubai alone, uot to mention of the
several registered in India. When
did the Government get this infor-
mation? How many nights were
allowed to pass by after you got
this information? What is your ex-
planation for mot taking action
against such & person who had re-
gistered boats in Dubai ard several
in India? What action has been
taken and what is your exolanation
if you have not taken aclion so far?
Have you got any specific ideas as to
the dimensions and the nature of the
operations going on?

The security of the country is at
stake, if I may say so, because the
entire coastal belt is open, ithe Go-
vernment is helpless, the peaple are
operating, crores of rupees is beig
plundered and smuggling operations
are going on. What js the guarantee
that under the garb of smuggled
goods, there will be no ammunition,
no bombs, etc? What s the gua-
rant@e that esplonage activities are
not going on under the guise of
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smuggling operations? That is why
1 submitted that the things revealed
are really shocking. I want to know
what the factors are which stand i
the way of taking action against the
criminals, to know who is in these
smugghng activities and so on. I
want to get a clear and categorical
Teply from the hon, Minister.

SHRI K. R. GANESH: We have
uot received any report from the
Mahgrashtra Government. Let me
tell this at the outset; this is a state-
ment of fact which I am just in-
forming you. Even according to the
Kau] Committee, which submitted
report in 1871, the extent of foreign
exchange required for illegal use by
these elements was estimatcd to be
of the order of Rs. 160 to Rs. 170
crores and I am prepared to admit
that it may be on the lower side or
things might have improved now,
but the problem is there and 1 have
already said about that. Regarding
the hon. Member, Shri K. N.
Tiwary's report, I do not have all
ihe facts with me just at the momrent.
Farlier many times this question
was discussed in the House. Many
parts of this report were imple-
mented and I have sent a note. As
far as the questions of reorganisa-
tion of the Department are concern-
ed they are under various stages of
consideration. I have alreacy raid,
this report is being given dve con-
gideration.

Now, regarding the steps being
taken, 1 have already said that pre-
ventive collectorates are there and
they are responsible for anti-smuggl-
ing operations. The question of equip-
ments like faster boats, wireless sets
and various other things are taken up
and we should have mnother complete
wireless unit which will keep track
of all these things and these actlvities
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band. There is continuous exchange
of views between the various Enforce-
ment Directorates, Income-tax, Cus-
toms, Central Excise guthorities and
also with CBI and other agencies.
When I said that public opinion has
to be aroused, I am sorry, the hon
Member has soméwhat misunderstood
me and I may tell him, I did not mean
that the public is acquiescing. That is
not at all my idea, but the fact is
this We have discussed thig question
in the Houge several times. The fact
ig that the mass media has also taken
up this question. It is a fact that
whatever information I have, I have
shared with the House and I have not
tried to keep away anything from the
House Let us even take the name of
Hapn Mastan. 1 think Tlustrated
Weekly came out with his whole life
story with photograph in multicolour
paper Now just imagine, what m-
pression it creates ;n the minds of
persons who do not know the extent
of smuggling which iz playing so much
havoc to our economy, io our slender
foreign exchange resources, and evep
to our social health, because, what we
find 1s that from these things, a new
pattern of life, so to say. is coming.

13 hrs.

Blue films are also being brought;
tape-recorders, cassete, sexy music are
being brought. (Interruptions)

SHRI DINESH SINGH (Pratap-
garh); The Ilustrated Weekly is also
highlighting this issue. Why are you
not arresting concerned people?

SHRI K. R, GANESH: I have given
you an answer. Let us face the facts
that some of the peonle in Bombay in
the streets after streets own these things
in the names of various benami per-
sons, Even the people with social status
patronise them. Thersfore the ques-
tion is thiz. Apart from using all our
methods.  (Interruptions).

MR, SPEAKER: Will you kindly sit
down for a minute? May I advise the
Minister that when a Member spesis,
he is bound to be expléining many
things. He should cgtch the basic
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questions and, in a brief reference, he
should answer them. The moment he
expands the scope many other things
tay arise out of It. You better catch
the basic gquestiong of the Members
and then angwer them,

SHRI K. R. GANESH; The only
question that the Member has asked
me 1s this, A former Minister of this
Government asked a question namely
why deterrent action under MISA is
not taken against those people To
thus I have given my angwers.

MR. SPEAKER: You better answer
Mr, Stephen's questions. He was not
a former Minister.

SHRI K. R, GANESH: I have given
answer to this. As far ag the use
of MISA is concerned, I have given
the ecxtracts from the Report of the
Luw Commission. I have also indi-
cated m relation to the question of
law ang order that there are provi-
siong in MISA which will be given
active consideration for using against
those persons who are disturbing the
tranquillity That is what I have
stated.

MR, SPEAKER. Mr, Piloo Mody.

SHRI PILOO MODY (Godhra): Mr.
Speaker, Sir, I sghall first read very
briefly this innocuous statement that
has come out. I sympathige with mv
friendg here and my colleagua Dr. Ran.
When you see in the newspapers some-
thing so much more pungent and
informative news. the House iz entitl-
ed in a better treatment. Tn thin
particular document, the fact of the
matter is that a tremendous technnlo-
glcal progress has been made in the
smuggling industry with which unfor-
tunately, the Government of India has
not becn able to match. Thig is really
a crux of the matter. Whereas the
industry, on the one side, has made &
tremendous technological progress the
Government of Indig iz still hovering
with hovercrafts which they decided
to buy, yome five years ago and which,

r

we are still debating whether they
should be brought or not, but they
have not bought them., In fact the
‘Minister says thai he is going in for
20 fast medium sized boats as if this
was a great achievement—probably,
they tock six painful years of preg-
ngncy for coming to this conclusion!
And the boats have still not arrived.
They are thinking in terms of catch-
ing the smugglerg but who will put
noose around their necks. Who will
put the noose aroung them the moment
twenty fast medium sized boats
arrive in this country? God alone
knowg when will they arrive. It was
in July 1989 that everything was
settled; everything was finalised about
the purchase of hovercrafts to eatch
smugglers. It was, unfortunately ong
of those rare davs when the deal was
to be finaliseq and the order placed
when Mrs. Gandhi decided to get rid
of Mr. Morarji Desai. He walked
out of the Finance Ministry and she
walked in the Finance Ministry but
that order never got completed. It
was a sad occasion when because of
change of Ministership we did not get
those ships. To lament that smugal-
ing has increased to this proportion I
think, it is a bit of an eye-wash. I do
not even think that the House has
been apprised of the problem adequate-
ly. Smuggling is going on a far larger
scale than even the Minister has re-
vealed and the reason for it is that the
Indian border, that is the coastline
as well as Himalayan border are
totally open borders. There ig not
only nobody to stop you from coming
in but you will ind thousands of colla-
borators on the other side willing to
help you if you want to smuggle be-
cauge everybody is hungry te get some
onccupation to keep body and soul
alive, I have often wonderedq what
you are going to do with lakhs and
takhs of graduates whom we produce
vear after year. Thig is another
thing to be taken note of. The people
today who are employedq with the
smugglers are graduates. They are
no longer a bearded fellow who is
running behind trees and going about.
They are uyniversity graduates who
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[Shri Piloo Mody]
for want of better occupation fing to-
day thig is the only one occupation
left open to them ang they are realy
going astray. Therefore in terms of
expertise and 1n terms of gkill you
have these hundreds and thousands
ol graduatesg at any pomt to help them
apart from the fact that the police and
tusioms officials help them. I am
horrifiled by the suggestion that the
Navy should be utilised for this pur-
pose Yes if the strength of the Navy
could be utilised for checking smuggl-
mg I am for it but I wam the Go-
vernment and the House that to in-
volve the Navy in a dangerous opera-
tion like this which is so full of tempta-
tions would be disastrous for the
Navy. It should be kept out of all
such temptations which are all avail-
able to these people. The Mnister
has crleq about the fact that these
people are all known to high society
and are friends of political society.
Has he read this article which has
been published in ‘March of the Nation’
dated 20th April with the heading
“The Smuggler King of Daman”? It
is just one of those articles which will
give minute details of what is happen-
fng in that particular spot. If you
like I will produce 12 other such arti-
cles for your education and informa-
tion. The Minister has been very cute
by quoting a cock ang bull excuse
about what the Law Commission
stated which inhibits the Government
from using MIBA agginst these
pecple £ I ever heard a more
absurd argument for not wanting to
do something. If you talk about the
Law Commission report that that is
inhibiting then the Law Commission
also recommended that you ghould pass
a constitutional amendment which will
glve you enabling power. I would
like to know why mnot all the time
since the Law Commission report came
fo you you have not brought that
amendment although you brought so
many other infructuoug amendments.
When It comes to saving the skin of
vour miserable politiclang you bring up
that scalping or antl-scalping which
is Xnown as Thirty-third constitutional
amendment Bill but when it comeg to
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bringing laws which will help these
matiters there geems tg be absojutely
no degire of it, Angd the Minigter has
admitted in public that there is poli-
tical affilittion with these people. Do
you think that smuggling to the tune
of something like almost a thousgnd
crores of rupees can take place in a
country where everybody knows the
names of the smugglers, everybody
dines and dances with them, everybody
is helped py them everybody drinks
with them, and yet they cannot be
arzested under the MISA? I would lke
to know which law or which commis-
sion permitted the Govermment of India
to arrest innocent students under the
MISA. Was there any direction either
from Parliament or from anvy commis-
sion? Under the MISA regulations,
how many innocent students have Go-
vernment so far arrested? How many
are even today in jall, and how often
do they plan to use this law against
innocent students? Thev cannot use
it against the smugglers that are
ruining the country and ruining the
economy of this country, and yet the
hon. Minister tells us that he s
serious about it or something like that
Does he think that we believe. when
he makes a clagim that he would go and
do dharna over there that it iz &
serious thing that he iz talking about?
So, let us not get over-excited about
this smuggling.

MR. SPEAKFR: Now. the hon.
Member should ask this quesiion.

S8HRI PILOO MODY: Please give
me another five minutes, Anocther
five minutes will not kill you. I
wssure you that in another flve
minutes T would not smuggle you out
of the House.

The fact of the matter is that todav
you can order anything the
mmuggling racket. It wyou want
machines for industries or you want
new automobile cars. not onlv do they
orovide the equipment or the car but
they glve you a one-year guarantee for
that; for one year nobodv will harasy
you, and nobody will come and ask you
my awkward question a= to where
this machine or car or anything also
rame from
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Some of these dens are so well equipp-
ed with electronic and communication

phone Ministry. I de not know where
they get the use of all manner of craft
ing landing facilittey and radar equip-
went without this Gevernment being
able to detect it

fhe conclusion is all too obvious.
Links that connect smuggling power
with  political power are the only
reagon why smuggling can be permit-
t{ed in this country. But for that, it
could not be permitted.

J[R. SPEAKER: Let him please ask
pis question. ‘We decide everyday
that not more than five minute should
oe given to a Member but that is not
being observed.

SHRI PILOO MODY: For instance,
throughout Bihar and in eastern India.
all the smuggling is done really under
the patronage of a Uuion Cabinel
Minister. In the past, questions have
heen made to say that smugglers have
given money to the ruling party that
the smugglers have met the Prime
Minister in person. This was dems-
ed...

SHRI MADHU LIMAYE (Banka):
Not in this House. For God's sake,
let him not say that I made the
allegatton and she has not denied it
tn the House.

SHRI PILOO MODY: This state-
ment is made by me that I heard it
in this House, She denied it in this
Housc. If 1 want to say that. let me
say that. She denied it in the House.
I have had it since then checked up
that not only did he meet her hut he
met her twice, Now, when you have
information like this and you read
articles like thig in the paper, I am
akaidﬁ:etWoth!npjuatdomtndd
up.

Yes, smuggling has to be stopped. I
have shown a way to this Government
how thlu_mq“lln‘ can be stopped
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without golng through adl the painful
processes that they went to do it
through, Let them abolish their
foreign exchange control, float the
rupee and they will have no pmuggling
problem in this country, none whatso-
ever and when it comes to getling
rid of smuggling, even Dr. V. K. R V.
Rao is not interested because he starts

. saying ‘Ob’ ‘Uhm’' and so on, because

the remedy suggested does not suit him
or ig limited....

DR. V. K. R. VARADARAJA RAO:
It is not architecture but economics.

SHRI FILOO MODY: It is not
architecture, and therefore he thinks
it is econornics.

DR. V. K. R. VARADARAJA RAO:

Let him start learning it. it Will do him
good.

SHRI PILOO MODY: I would like
to utter just two short sentences. One
is: is the Government honestly
interested in getting rig of smuggling?
I want a ‘yes’ or ‘mo’ anbwer. If the
answer to the question is ‘yes', either
he spells out a complete scheme ot
how through policing and legal methods
he intendg to do thig or alternately
accepts the suggestion that I have
made counter to Dr. V. K. R. V. Rno's
advice because that, I guaraniee, will
bring an end to smuggling in this
country,

SHRI K. R. GANESH: Apsart from
his explanation, he hasg asked about
the boats that have been pending for
a very long time. He has mentioned
that beeause of some change these
were delayed.

The use of proper craft for anti-
smuggline operations was examined
by a very high-power committee
known as the Dr. B.'D. Nagchowdhury
Committee. The Committee of course
took some time. He was then Scienti-
fic Adviger to the Government of
India. Various suggestiong were con-
sidered and finally they came to the
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conclusion that it is necessary to have
fast conventional craft bigger craft,
medium sized craft, smaller craft. As
a result of that, action was initiated to
get first 20 fast medlum size craft
from Norway. These craft are not
easily available. It has taken time,
with all the expedition we could, to
locate these craft hecause these ar®
very sophisticated craft made of fibre
glass equipped with all the sophisticat-
ed machinery, radar and various other
things. We want to test this crafl-
They are being been delivered. Some
of them will arrive within the next two
months. We want to test them as far
as thelr operation is concerned. Then
the rest of the craft will be ordered.

He posed a question about the action
to be taken. I have already indicated
what the Law Commission as said.

SHR] SHYAMNANDAN MISHRA
(Begusaral): Why cennot they be

treated as political workers and
arrested?

SHRI K. R. GANESH: That is &
separate matter,

SHRI SHYAMNANDAN MISHRA:
Till now you have had no difficulty in
using MISA to arrest political workers.

SHRI K. R. GANESH: One can
always bhave a view on that. Governe
ment is taking steps on the Dbasis of
the recommendations of the Law
Commission,. We are als seriously
considering whether under MISA tivesq
people can be dealt with. We are
seriously considering what should be
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done, what changes should be
efiected.

Then he said about a Blhar Minister.
It was written in hig paper....

'BHRIPILOOMODY: I did not
apeak about a Bihar Minister.

SHRI K. R. GANESH: You said
about a Union Minister.

1t was written in his paper, I da not
think it is serious enough to require
any repudiation from me.

SHRI PILOO MODY: That is why
you remain perpetuslly ignorunt.

SHRI K. R, GANESH: He asked
whether Government 1s interested in
meeting the challenge which smuggling
posed fo the entire economy of the
country. I may emphatically say that
Government 15 interesied in this. Steps
have been taken. Steps will be taken.
With the strengthening of the enforce-
ment agencies, with the strengthening
of the customs department, with the
equipment that we are trying to give
to these formations, with the changes
in law ihat are taking place, with varn-
ous other measures that are being
taken, with the co-ordination between
the income-lax and custioms cepart-
ments, so that it can also be looked at
from the income-tax angle, and also
with further changes in law as far as
deferrent action is concerped, I think
it will be possible to make a dent as
far ag anti-smuggling operations are
concerned.

SHRI PILOO MODY: The sum of his
answer is ‘no’.
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13.19 hrs.

STATEMENT RE ALLEGED VICTI-
MISATION OF EMPLOYEES IN
VARIOUS OFFICES UNDER THE
COMPTROLLER AND AUDITOR-
GENERAL OF INDIA

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)
Mr Speaker, Sir, Sbr: Atal Behari
Vajpayee had made a statement in this
House on the 9th August, 1974 regard-
ing alleged victimisation of employees
of the various offices under the Com-
ptroller and Auditor General of India
The facts of the case as I have ascei-
tained from the Comptroller and Audi-
tor General are as follows —

(1)/On 1st May, 1974 the All India
Non-gazetted Audit and Accounts Asso-
ciation served a strike notice on the
Comptroller and Auditor General The
notice was for an indefinite strike from
600 AM on 10th May 1974 It was
to be preceded by a pen-down strike
on 8th and 9th May

(2) The strike aflected about 20
Audit and Accounts Offices in the
country In the office, at Rajkot and
Gwalior, there was serious intimida-
tion and wviolence by some of the strik-
ing employees with the consequence
that they were arrested by the police
The strike was withdrawn on 13th
May, 1874

(3) As a consequence of participa-
tion in the strike, pay cut was 1mpos-
ed on about 6,000 emplovees on the
prineiple of “no work no pay” for the
days of the pen-down strike and com-
plete strike Since notice of indefinite
strike had been given and the emplo-
vees resumed duty on 13th May, 1974,
they were alowed pay from 13th May
onwards and the pay cut appled to the
entire period of strike including the
bolidays 6n 11th and 12th May, Out of
about 6,000 employees affected by the
pay cut, break in service has been
ordered in rempect of 3636 employees
Some of the cases affected by the pay
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CAG of India’s employees
cut and break 1n service are under re-
view.

(4) Following acts of ntimidation
and violence by some employees, the
adminmistrative authorities had to resort
to disciphinery action and 170 emplo-
yees have been suspended.

(5) Consequent on receipt of strike
notice from the All India Non-gazetted
Audit and Accounts Association and
their affihate units where strike had
occurred, the Assocation ang the afili-
ate umts were served notices to show
cause why recognition may not be with-
drawn because of wiolation of the
terms of recognition No final decision
has been taken about de-recognition
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13.22 hes.

MATTER UNDER RULE 377
in Delhi to starve Capital of wheat

REPORTED CONSBPIRACY OF GRAIN
DEALERS IN DELHI TO STARVE THE
CAPITAL OF WHEAT

SHRI §. M. BANERJEE (Kanpur):
Mr. Speaker, Sir, I would like to
raise this most important matter. which
1s in regard 1o the alarming news item
as it appeared in Patriot of today,
under the heading ‘CONSPIRACY TO
STARVE CAPITAL OF WHEAT'

Sir, perhaps, you are aware that
from yesterday not a grain of wheat
or an ounce of atta 1s readil¥ avail-
able in any shop, Ome has to pay
through his nose to get one kilo of
wheat and that also, he cannot pur-
chase from the open market. He gels
it in the night by some agencies who
are minting money at the cost of the
people. Sir, the news item says:

“A grand conspiracy seems to
have been hatched by big
grain dealers to deny wheat to
the people of Delhi and to
use their cries of protest to
force the authorities into rais-
ing the free sale price of
wheat.

Mandi sourceg say that licensed
wheat dealers are refusing to
lift wheat stocks. Farmers
are learnt to have been paid
gratuities, to keep the wheat
with them. As a result a
large tonnage has rotted and
has been fed to animals.”

It alsp says:
13.23 hrs.

“The black market rates jumped
to a high of Rs. 275 a guintal
in the early days of August’”

[MR. DEepUTY-SPEAKER in the Chair]

Then, Sir, the price of Kalyan, a
special Dési variety of wheat is rang-
ing betwen R8s, 250 to 270 per auintal
You know, Sir, the price has been fixed
at Rs. 161 per quintal. Nobody is get-

ting at the fixed rate. Wheat ig not
available to ithe ordinary people. 1
can say with all confidence and with
all sincerity that even in North Ave-
nue and South Avenue markets where
there are ralion shops, wheat hag mot
been given; atta hag not been given;
even rice is not available there, When
Members of Parliament are facing such
a situation, it can be imagined, what is
happening to the common people in
Delhi and near about places. This is
u deliberate attempt and a conspiracy
by the grain dealers, in connivance
with some of the agencies, which may
be politica! or non-political.

I may say for the information of
the House that in Alipur, which is a
place on the borer of Rajasthan, peo-
ple are getting the grann, It is also
coming from Harvana in Camel back.
trucks and shuttle trains. The atten-
dant risks of penal action and confisca-
tion at the border points is another
factor in the sky high black market
rates, Even though during the day
there is resrtiction on the movement
there is no such reetriction in the
night. People can come and go by
paying money to the people who man
the checkpost. This is happening daily
and I am surprised that no action is
being taken. When thig could hap-
pen in Delhi itself, can we imagine
what is happening in other places?

Another important point is the sharp
increase in the prices of essential
items. Coarse grains have moved up
by Rs. 15 to 20, pulses by Rs. 10 to
27, sdible oils by Rs. 45 to Rs. 100 and
sugar by Rs. 50 a quintal. This is
happening when there is all this tall
talk here about checking Inflation.
We are being told that after taking all
these anti-inflationary measures there
will be no rise in the prices of essen-
tial commodities. Yet, we are finding
that the prices are going up by 10,2030
or even 40 per cent. Further, grain is
not avaflable. So. in the name of all
those who are being starved, ordinary
workers who are getting only one cha-
pati a day. T would request the hon.
WMinister to attend ‘to this problem. I
have myself vised mogt of the shops
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sneognito, without telling them that I
am a Member of Parliament, and I
could not get a grain of wheat or an
aunce of atta This 18 a conspiracy by
the grain dealers to get a higher price
for wheat Those who are hatching
this conspiracy should be arrested
under the MISA like the stnking rail-
way employees have been arrested
What has happened to the DIR” Has
it become blunted? Let them be arrest-
ed and paraded in the streets of Delm
I would hike to know what action has
been taken I would request the
Minister to make a statement and
allay the fears in the mnds of the
people of De'hl At the same time
Sir I request you to allow a discusmen
on this problem
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MR DEPUTY-SPEAKER 11 have
allowed Shr1 Banerjee to have his full
say But you must realice th4t I have
to conduct the proceedings under the
rules

SHR{ MADHU LIMAYE I want to
make only one submission

1896 (SAKA)  Matter under 218
Rule 377
MR DEPUTY-SPEAKER Under

rule 377 your name 15 not here

ot wygfow® & ws faw
w4 W Atfew famr o1 @ s
w?

MR DFPUTY-SPEAKER When I

am sjca<ing why do you speak simul
taneou.ly?

ot agfemd o fee i &
T I E

MR DEPUTY-SPEAKER I am pre-
pared to gmive all the opportunmities
within the ambit of the rules But
why do you want me to commt an
irresulanity by breaking the rules?

This 1s what I do not hke (Inter-
ruptions)
Order please Let me dispose of

Iimayes point He ha. asked me
about certain notices that he has given
I am not 1n the know I come to the
Chair and ! find this Orde:1 paper on
whith Mr Banerjees name s men
tioned How can you except me to
ancwer that” The Speaker may have
decided about it You may meet hum

Now the Minuster i1s here Let us
hear the Mimster (Interruptions) I
am not able to follow anything

SHRI DINEN
(Serampore)

BATTACHARYYA
* * (Interruptions)

MR DEPUTY-SPEAKER This wnll
not go on record

The Minister »

THE MINISTER OF STATE IN THE
MINISTRY OF AGR'CULTURE
(SHRI ANNASAHPB P SHINDE)
Sir 1 wish the allegations were made
on the floor of the House on the basis
of verifleq information

**Not recorded.
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{Shri Annassheb P. Sinde]
As for as Delthi’s wheat supply posi-

tion 13 concerned, we are aware that
there have been some problems of
availability and prices. But I would
like to dispel the impression of the hon.
Member, Delhi’s population, according
to the Census of 1971, was 40,685,000
and now, according to the estimate, it
18 48,61000. We are supplying 35,000
tonnes of wheat and 4,000 tonnes of
rice monthly. In addition to that, the
movement of rice—that 1s, of course,
non-levy rice which i dependent on
market availability—is free because
Delhi forms a part of Punjab—Harya-
zone area. There is np restriction
on the movement of coarse grains
This naturally helps the availability of
foodgrains in Delhi.

Recently, there hag been some diffi-
culty about availability of wheat on
trade account. The Delhi Adminis-
tration hag secured 36,000 tonnes of
wheat from Punjab ang Haryana and
they propose to move 12,000 tonnes
out of 1t to Delhi with the help of
NAFED. In addition tp that, they also
propose to bring in 23,000 to 24,000
tonnes from Punjab and Haryana on
trade account. So, the quantity of wheat
and rice supplled through the public
distribution system to Delhi amounts
almost to eight kilos per day. There-
fore, the story of scarcity would not
be a correct thing..(Interruptions).

SHRI S. M. BANERJEE: May I tell
you with all honesty and in all humi-
lity that it is not available in Delhi?
I can show you people standing from
5 0’ Clock in the morning with the en-
tire family asking for a bowl of rice.
They are not getting What is the use
of having these tall #6lks?

SHRF ATAL BIHARI VAJPAYEE
(Gwalior): What about those who do
not have ration cards? They are fac-
ing difficulty. Wheat is not available
in the free market.

SHRI ANNASBAHEB P. SHINDE:
They can apply for ration cards if they
are citizens of Delhl. Theére should be
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no difficulty in getting ratiem cards, If
the hon, Membes brings the cases {0 our
notice, I em prepared to take up the
matter with the Delhi Administration,
There will not be any lack sympathy
as far ag this aspect is concerned. The
number of units for which ration cards
have been issued in Delhi is 58 lakhs.
Obviously there are some bogus cards
also.

There seems to be some difficulty
about the gquality of foodgrains. We
have received some complaints about
that and I have taken up this matter
with the Delhi Administration.

We have assured the Delhl Adminis-
tration that, even in the months to
come, we shall make every eflort to
gee that the Delhi area i< taken care
of. As compared to many other paris
of "ndia, Delhi is really receiving a
very substantial quantity of food-

grains

SHRI ATAL BIHARI VAJPAYEE:
Delhi i mot a wheat-growing area.
Why don't you allow free flow of
wheat from Haryana and Punjab?®
What is the difficulty?

SHRI ANNASABHEB P. SHINDE:
This is policy matter.

SHRI 8 M. BANERJEE: There is a
conspiracy by the grain dealers; they
are not lifting the grains and this is
creating scarcity conditions. What
action are you taking against those
grain dealers”

SHR] ANNASAHEB P. SHINDE:
More than 1900 raids have been carried
out in Delhi during the last few weeks.
Therefore, there has been no lack of
vigilance on the part of the adminis-
tration. A number of cases have besen
filed,

SHRI K. 8. CHAVDA (Patan): Sir,
I have given notice to raise a matter
under rule 377. That iz before you.

MR. DEPUTY-SPEAKER: It iz nof
before me. .
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Rule 377

SHRI K. B. CHAVDA: My request is
this. River Narmada is in spate for
the last four days and water 1s flowing
2.5 mitre above the danger mark.
Several areas of Broach cily are under
water. 32 villages have been affected. .

MR. DEPUTY-SPEAKER There 1s a
ciscussion the day after tomorrow. You
can speak at that time

SHRI K. S. CHAVDA As you know,
Sir, ime 18 given only for one party-
fmember. I will not get the time.

I WEEE, gAA T oF  Aifew
frar & fr T Y€ & Yt v o
aare feay & fir o o wiiw dfeay &
wr o § Wik IR g e W
wdwrfedt % afaw ¥ R w1 qoww #E
fafszmmedoe adr g &1 & wowar
f 5 g g & s a2
9 qA qA oft ¥ qgt @ fr g
AR X ol ¥ R Y el aw g
W g a7 Faw wiET @ fr ag
Ner el MaomBaorRE
™ & ST A W@ ¥ Wi 9y 7 iy omr
<o o (oY)

% guaar § fir o whoerd
W dgwm g ar o e & [y
0w R W aww
W (smwwrr ). ... &
T aew g e R R @
o *woc W g

ey ¥

MR DEPUTY-SPEAKER: don't
you listen $o me? x-»ucn::’ww
something in reference to what you are

Matter under
Rule 877

saying. I suppose the debate on the
Supplementary Demands of the Rall-
ways will be coming shorily and you
can draw attention to it.

ot gw W wouw. (i) :
JTAT ¥ Ay ey foar &, 99 o aam
g’ IER vy € e afrm s dsw
Fafr g

SHRI S M BANERJEE (Kanpur)*
I rise on a point of order.
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MR. DEPUTY SPEAKER. Order,
please. Kindly sit down. Let me
understand what the memberg are
speaking 1 would like to know whe-
ther you want to just exercise your
lung power or do you want a meaning-
ful discussion” If you want to just
use your lung power, you can take 10
minutes—all of you, I will allow it.

S TIREWT mEen (Ter)
IyreTe wEgrea, ¥ ¥wq oF fame 7,
oy R g Sifedr )

MR DEPUTY-SPEAKER I really do
not understand what you all want

SHRI S. M. BANERJEE: 1 have a
subrmssion to make. Only half a
minute.

MR. DEPUTY-SPEAKER- Will you
all please s1t down?

Now, 1t is very easy to call the next
item and you can stop the Members,
But I felt that when members are ex-
ercised, it is eagier to put a napkin on
the mouth of ¥alcano. Only one 377
motion was admitted. Even so, be-
cause members are so excited, I have
allowed a few things, For example,
what Mr. Misra has said, I have allow-
ed. I suppose it has gone on
and I have made a reference to it
and I said that the Debate on
Supplementary Demands wil] be com-
ing very soon.

Then I have also seen the state-
ment of the Chuirman of Railway
Board. It is a good thing that yo
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raise it then. There has to be a limit
somewhere. We have to get down to
the business. Firstly, what do you
want? One at a time,

SHRI S. M, BANERJEE: My hon.
friend has raised a very pertinent and
vital point and it ig very vital to get
a clarification from the Minister. The
Minmster yesterday and day before
yesterday, the hon. Prime Minister ...

MR. DEPUTY-SPEAKER: We all
know what happened.

SHRI S. M. BANERJEE: The Minis-
ter of Railways as also the hon, Prime
Minister said about the human prob-
lem, But here in the stalement the
Chairman of ithe Railway Board want-
ed to tell to the newspapers the defini-
tion of victimisation, He thought that
the Prume Minister does not know the
definition nor the Railway Mimster. He
says that break in service is no wvicti-
misation. After the speach of the
Prime Minister, after the speech of the
Railway Minister who 18 this hell of
a person, the Chairman of the Railway
Board, a petty official who has got the
guts to make a statement like that? It
has got the box in the Press. It
amounts to utter contempt of the
House, it is an utter contempt of the
Prime Mimser. To maintain the digni-
ty of the Houce I would request you
to call the Railway Miniser to make
a statement and to censure this man
and sack him. There can be a privi-
lege motion against Mr, Bery.

St vy femd (wiwr) 0 Sovemw
wgred, & ¥ 1 wid FE wvgAr f—
FH T AT ATE-ATT AT, T¥ F o wely
TvET A T FT TR fear ‘mredew
qRfe ai% 3@ gt w W e
¥foracd 140 AT W agmw v @
% 8 xw & ¥ ow W oshw S
g—war ag W waed ff,  fawrrd
o, w7 I FuT A g Wy T—

“Redr wm ft R wis Bew o
ek 1 8w et e o
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Tt MW s I w
OT & W frwrraenr w3 wifgd |
T W W A SR ¥ fin & ey @
W fael feafe & o & fadew aw
w0, Afew agt R 3 140 wWOT wAr
7ag Fegra b g fe
¥ I A e i g o
ifse, wife B 7 N O
e

Tl arr—ady 3% firer ofr ot
for ol & & w1 & gy B el
fewrge & wwg 39 w frar o qwar
21 & qoar § 9 awy fer-fimr o
T awi #3617 qg 0F wew faww ¥
& agf o 99 gE, IR wgr W fE
fafrmmpte =) g, O o ag °t
fermrdr #if ww ot &1 o
fafenrgmm & srear #fog) o
wifepd ggara, fragw ses, ¥
frly g & Tor &Y I § A W@
e g ar At P g AN &
¥F |ETC 93 7€ ag & udwew fea
&, fafeareitvm w1 Aaew afY v
fe geare B ¥w N T A e
afgr & =mar § & ww @ &
sqreqy iy {5 fafwenmgdm &
& ag Wit o g g e St A
& ey foor 3—=m ug s W
IR TG &7
THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K, RAGHU
RAMAIAH): I can understand raising
matters under Rule 377 because notice
is given. The Minister knows the
thing, he is prepeamt, a slatement is
made and so on. Here there is no
noticé whatsoever and the debats s
going on in thiy fashion and so many

allegations are being made and Gew-
ernment have no informatien. .

MR. DEPUTY-SPEAKER: Thig does
not come under Rule 377. The Minis-
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ter for Parllamentary Affairs has very
legitimately drawn atfention to the
fact that all these things are niot in the
Order Paper but howsoever,” because
the Members are full of certain things
and important things, it has been the
practice here that when there are cer-
tain exigencies that develop, there is
always the residuary power of the
Chair to regulate the business of the
House, and if I find at a particular
time that it will save the time of the
House and it will serve the purpose
of drawing attention to certain things
which are important for the country, I
allow the Members to express them-
selves in one or two minutes and then
get on smoothly with the business. of
the House. If you analyse these things
I think it will save more time of the
House that way rather than fighting
with each other, creating more contu-

sion and by trying to be strong some- -

times we lose two hours or even three
hours whereas if the Member are given
the opportunity to express themselves
in one minute or two minutes that
saves time ultimately. Of course,
that does not mean that the Minister
will come with a statement immediate-
ly. But all these things gd on record
and Government come to know of
them. I think if we proceed in this
way we save more time and we could
get on smoothly instead of everyone
getting up tnd shouting.

ot vretemre wredly ¢ AT
wEea, A g g e tﬁnww
wur Ay ofr ¥ fafeeamgde |
MR. DEPUTY-SPEAKER: That has

been raiseq earlier
that point.

mmm W
T fefeavie. . Wit am
¥y Hwww foar Wr @ ted

o & Yachy ﬁi‘ﬂmﬂfﬁm |

LASSE ¢ :ti’*
MR. wxmmtmmt

Dnl'y'r!
whi made by Mr. Misra. ..Why do you

want to go into that?
1801 18—
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sft T sl AT s
et v gt ey nw
T AP §, I T T w7 v
AIAT §? TFEA  AGUE A oy
T (wgawm)

1‘\m‘ DEPUTY-SPEAKER: That
point has been made. Kindly sit
down.

ﬁm?qrﬁmﬁ(mﬁwt)
sivug o, g8 i ¥ gt qw
¥ wrareamt I FTH AT gAT
Fﬂﬂ‘r!‘i&- nﬁﬁm#m%
wHaTeE Wi vl it qeadtaede aw
T Y o v dora ¥ wacong
fo agt ¥ ¥ qJd 0 faaelt

wEE o —ar § “fex we
LI T M ST

MR. DEPUTY-SPEAKER: We know
that they are printing it by means of
lt:actor power. You have mentioned

SHRI ATAL BIHARI VAJPAYEE:
me House cannot sit ag a ;ﬂent specta-

SHRI P. G, MAVALANKAR (Ahme-
dabad): As you rightly pointed out, the
question of flood water is going to be
discussed day after tomorrow. But, Sir,
in the last four or five days, in Broach
town and in the adjacant villages of
Broach and also in Baroda District,
there is 30 much of danger faced as a
result of floods. I would like the
Minister to come out with a
statement -as to what is happening
there and what prompt steps Govern-
ment are {aking.

SHR' B. V. NAIK (Kanara): Sir, on
the 15th of this month, it has come out
in the press that. representatives of
the State Government of Kamataka
have walked out in the Krishna river
water dispute. Sir, this is an mmmu
river water dispute. = - ;
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[B, V. Natk]

MR, .DEPUTY-SPEAKER: 1 think
the }iome Minister made a statement
about it. Before you come again to
Farl.ament next time, a solution would
be found if we go by what the Home
Minister said.

SHRI B. V. NAIK: Let me conclude
it. During the period 1 am here as a
Member of Parliafent, I hope the chair
will help me, let me be allowed to
discharge my duty in this respect. The
State Government has walked over.
The situation is developing or has de-
veloped; The States of Andhra and
Maharashtra are interested in that
How can we now who hgve vested in-
terests? They tre naturally interested
in blocking this. We have given
notice, I think time wi!l soon be found
for discussion on this.

MR. DEPUTY-SPEAKER: Mr. Naik,
you have made that point. I think the
Home Minister has said somewhere and
1 saw that in the press—] am sorry,
this is about the Maharashtra-Karna-
taka boundary dispute. I correct my-
self, This is about the border dispute
between Maharashtra and Karnataka.
Now, Mr. Kachwai.

ot §ok W wHAW TS A,
R} AWM ¥ orra A o A ¥
wqx X1 famr gy, agdm men
¥ am wrivwrqw § 16 WHT pfewAY
& frey fug q, I wfward o war
fr aff W IF TrAEw A FAr
fim %0 1 #at g TTAT faAmw
& agr ¥, qr ¥ wvm ot 9 O
w oAkt ¥ oAy sa% At # averc e
a4 % IT9vy 74 9T E Wt A
arfa =1 ¥ ¥ 2fandd o ;?m!

@@ vax fqure i o /%
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St. Res. Eesential
Commodities (Amét.) Bill

18.54 hrs,

STATUTORY RESOLUTION RE DIS-
APPROVAL OF ESSENTJAL COM-
MODITIES (AMENDMENT) ORDI-
NANCE
AND

ESSENTIAL COMMODIT'ES
ENDMENT) BILL-Contd.

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):

Sir, I have already moved the motion—
“That the Bill further to amend
the Essential Commodities Act, 1853,
as passed by Rajya Sabha, be taken
into consideration.”

The Bill seeks to replace the Essen-
tial Commodities (Amendment)
Ordinance, 1974 (Ordinance No. 2 of
1974) promulgated by the President on
the 22nd June, 1974.
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Sir, 1n order to make penal provi-
sions under the Essential Commodit e-
Art more stringent and to make their
implementation more efteclive, the Law
Commisgion, in their 47th Repoht, have
recommended certain amendments to
the Act. Apart from this, on the basis
of the experience gained in the work-
ing of the Act, the concerned minis-
trieg of the Government of India and
the State Government had also recom- .
mended certain amendments, The im-
prisonment with one year awarded for
offences under the Att was raised to
five years in 1967. The Members
would agree that Government should
be armed with adequate powers to
check hoarding, profiteering and
blactmarketing eflectively in respect
of essential commodities. Sir, among
the stringent penal measures that
have been suggested in the Bill, I
would like to mentiop only & few.
The offences have been made non-
ballable. As you know, in order to
impress upon the economic offenders
that the seriousness and the gravity of
the offence should be realiced we have
decided that the bailability clause
shiould be deleted and by implication
the offeves have been made non-bail-
able, and they are, of course, cogniz-
able.
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Al:o, in the case of first offence
there was option previously to let off
the offenders by only imposing the
mimmum pumshment, Damely, fine,
but now even on the first offence 1m-
prisonment will bethe penalty It may
be three months, but if there are some
extenuating circumstances 1t could be
reduced to one month But even n
the case of first offence there will be
imprisonment If they commit a
second offence, formerly i1t was one
month, 1t has now been raised to six
months As 1 have plready mention-
«ed, the maximum punishment has been
raised from five years to seven vears
Besides that, the vessels carriers and
other instruments or means for trans-
porting these essential commodities
should also be confiscated, otherwise
1f these vehicles are not 1mpounded
they are used again and again There
also some precaution has been taken,
so that if these vehicles are used by
the offenders without the knowledge
or against the will of the owners, that
contingency has been taken care of

We have also provided 1s the law
that summary trial should be made
otherwise, sometimes the accused on
VArious reasonsg and lega] procedural
problems ang also because partly of
the fact that some of the offenders are
economically well off they carry on
this hitigation business indenfinately
So, sometimes the ends of justice could
not be met unless the tnal is expedi-
tiously completed

The other thing we have introduced
4n the Bull is that regarding mens rea.
TFormerly, mens rea was a matter to
be proved In this case we have sug-
gested that it 1z to be presumed Un-
less the contrary 1s proved the pres-
umption would be that there was in-
tention of the offender of committing
the offence, It will make the Bill more
effective That is why mens rea has
been taken as sort of presumption and
not as a matter of prof You will rea-
hise that in view of the current econo-
mic situstion of the country and in the
context of the staep rise in the prices
©of essential vommodities particularly
in recent months ang in view of the
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urgent need of curbing the anti-sicial
activitieg of the hoarders and black-
marketeers and profiteers the Govern-
ment had to promulgate an Grdinance
on 22nd June, {974 'T-e pre ent Bill
seeks to replace this Ordinance I
hope these measares will have the sup-
po-{ of this House

Sir, I move

MR DEPUTY-SPEAKER Motion
moved

“That the Bill further to amena
the Essential Commodities Act, 1955,
ag passed by Rajya Sabha, be taken
mto consideration”

SHRI NOORUL HUDA (Cachar)
The hon Minmister has given us the pur-
pose and the objective behind the Bull
He says that Government are deter-
rned to curb unwhole some business
practices hike profiteering, hoarding
blackmarketing and charging of high
prices for essential commodities To-
day he has also aid that apart from
this he seeks to make the Bill or the
Act more stringent and the implemen-
tation more effective There are other
provisions for such laudable objectives,
according to um

First of all, I wou'd like to ask why
Government had felt the necessity of
promulgating an ordinance behind the
back of Parhament This gquestion
has been raised on the floor of this
House again snd sgain As I under-
stand it, the ordinance was promulgat-
ed on 22nd June, 1974, just a month
prior to the mtting of this House 1
would Lke to ask the hon. Mimster
whether any person has been brought
to book during this one month and a
half after the promulgation of the
ordinance Has any comoany been
blackhsted or any advertisemert pub-
lLished in the newspapers I respect of
any economic offence which bas been
committed by any of the companies or
corporations for violation of these
Acts” We have not seen any such ad-
vertisement During the last one and
a half months In fact, we have been
waiting to know about the effective-
ness of the ordinance promulgated &
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month before the sitting of the House,
Therefore, we think that 1t was just to
bluff the public opinion. Go t
had no other reason for promulgrting
an ordinance like this just when Par-
liament was going to sit a month after
such promulgation.

I would first discuss in brief the
factors which give rise to unwhole-
some practices which are being resort-
ed 10 by the businessmen and traders.
Why is it that prices are rising beyond
all description? As my hon. friend
Shr1 8, M. Banerjee iInformed the
House just a few minutes ago. in to-
day's Times of India we find that in
spite of all these anti-inflationary
measures adopted by Government, in
spite of all the promises made by the
Finance Minister on the floor of this
House only the other day, there has
been a sharp rise in the priceg of all
essentlal commodities. The prices of
coarse grains have moved up by Rs. 15
to 20, pulses by Rs. 10 1o 27 edible oil
by Rs. 45 to 100 and sugar by Rs. 50,
a8 quintal. That is the result of the
anti-inflationary measures which are
being adopted by this Government,
Day in and day out, the Prime Minis-
ter, the Finance Minister, the Com-
merce Minister and other Ministers
have been telling us that the objective
of the Government's measures is to
curb price rise or to curb inflation so
that the common people can heave a
sigh of relief, so that the burden of
the economic crisis does not fall upon
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Governmant to serlously turb pro-
fiteering, hoarding, 'blackmarketing and
charging of high price of these essn-
tial commodities. It is all big talk
80 far as they are concerned.

As long as the production of esswm-
tial commodities 15 left solely in the
hands of private monopoly capitalists,
there is no way out. Prices wall rige.
The Prime Minister had declared in
Bangalore and at the AICC session.
here in Delhi only a month ago, gov-
ernment gpokesmen have been saying in
various public forms, that in a deve-
loping society like India, price rise can-
not be checked, inflation cannot be
checked, it is a global phenomenon
and so we are almost helpless. Of
course, they do not say they are hulp-‘
less, but by implication what do we
find Government pleads helplessness in
every aspect.

That is why say that the uttar greed-
of the private monopoly capitalists to
make more profits out of the expoila--
tion of the common people should be
curbed by all means. But that inten-
tion is not there. The Essential Com-
modities Act contains many good sec-
tions. One cannot quarrel with the
amending clauses also, For instance,
they are trying to make it non-bailable,
they are introducing summary trials.
Some other provisions also are not bad
or objectionable. But the will to im-
plement these provisions is completely
lacking. That is the main point I want
to highlight. The will to implement
the good measures or good provisions
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Government appointed n Commuttee
unde. the cheirmanship of ocne of tne
Mlustious Ministers, Shm Monan
pharia What was their finding on
essential commodities® We do mnot
know what has happened to their find-
ings Shri Dhana was emphatic 1 his
report that un'ess these essentlal com-
modities are procured and there 15 an
&£Mcient public distmbunon  system,
the evils of profiteering, hoarding and
plackmarketing cannot be checked Bir,
1 would like to know from the Hon
Mimster of Commerce, what has hap-
pened to Mr Dhana's report Has 1t
been implemented? Has the Govern-
ment ever apphed 1ts mind to the con-
4ents of the report made by Mr Mohan
Dhama, who 18 now the Mimster of
sState in the Mimstry of Planning We
do not know, what has happened to
4that report Sw, according to our
.opinion, the rise m the prices of essen-
‘12l commodities 15 mawnly because of
the total rule by the monopolst' n
«our country Unless the production of
.essential items 18 taken away, at least
partally, from the hands of the mono-
pohmmdunMsthqnwachecknn
the production and price at the pomnt
wf ongin, it will not be possible to
«<heck the price nse This is because,
the trade 18 in the hands of the mono-
polists

SHRI B V NAIK (Kanara) Who
-are the monopolists 1n wheat trade®
(Interrupiions)

SHRI NOORUL HUDA 1 am coming
to that I would now refer to wheat
about which our friend has put a
question just now Only a few months
back, when Mr Ahmed was here as
the Miniser of Agriculture —he has now
been elevated to the post of Preaident
and 1 have great respecis for him—he
{ook over the wholesale trade 1n
wheat Now, what happened after
that? After the laps of only a few
months, we find the hon Minister com-
ing and saymg on .the floor of the
House that the take over policy has
fuwled and that 1t has t> be withdrawn
He has withdrawn that  Why?
‘Because of what? This 15 because
Government, could sot procure from
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the rich landlords and the rich land
owners This 1s the reason. The same
15 the wase with rise
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The Assam Government—{from where
1 come—took over this rice and pad-
dy trade What 1s the result” Beiore
tuke over, rice was seling at Rs 150
per kilo al the most Mr Goswam 1s
here Sir, at Gauhati, last year, rice
was selling at Rs 150 per kilo Now,
this year, 1t 18 seling at Rs 1 50—
Rs 4/- per kilo Never in our lfe, we
have seen rice seling at Rs 350 per
kilo This 15 the result your take over
scheme This 18 because you are not
able to touch the landlords You have
no check on them and you have no
courage to procure wheat and rice com-
pulsorily from the Jandlords and land
owners That 1s why, you procurement
targets are not being ful-filled The
procurement 1n the last season was 15
mullion tonnes against the target of 5
mullion tonnes What happened” you
cannot do anything

Now, we are talking of importing
foodgrams from abroad, 5 million tonnes
of whaeat from abroad We know the
financial position of our country We
do not have enough foreign exchange
to spend So Sir, the pont 18 this
We have repeatedly stated 1n this House
on behalf of all the parties and on be-
half of the CPI (M) that first of all,
we should take over the marketable
surplus from those land owners who
have more than 30 bighag of land
You can procure this marketable sur-
plus and you can have an effective
public  distribution system  Only
through these measures, vou will be
able to sell foodgrains at reasonable
prices at the prices which the common
people can purchase So, first of all,
unlegg these greedy monopolistg and
landlords are checked, unless the Gov-
ernment comeg out with strict mea-
sures for procurin the marketable sur-
plus from these landlords the Essen-
tial Commodities Act or the amend-
ments thereof would have onlv paper
value Now you talk big You preach
socalism and talk of ejuitable distri-
bution, reasonable prices, dehoarding
stopping of blackmarketmg, checking
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[Shri Noorul Huda)
of malpractices and all that, but your
basie policies are wrong and ineorrect,
That is why you have not been able to
provide foodgrains and other essential
commodities to the people at large at
reasonable prices, at prices at which
they could afford, for the last 19 years,
even though the Essential Commodities
Act has been in existence. So, I
would say that the Government must
change their basic economic policies re-
garding procurement and public distri-
bution. Unless and until they change
their policy, nothing will happen and
this Act would remain on paper only
and the people of India would conti-
nue to suffer, the working class the
peasants would continue to suffer. So,
even though we may pass this Bill, it
will have no effect whatsoever on the
prices which are ruling in the country.

MR. DEPUTY-SPEAKER: Before I
call other members, I would like to
say that while listening to Shri Huda
I found that he was criticising the
functioning of the Agriculture Ministry,
the economic policies of the Govern-
ment and all that sort of thing. If we go
strictly by the provisions of the Act, it
is mot relevant to the Bill. But what
I am going to say is this. In the pre-
sent inflationary climate and the rising
prices of essential commodities, 1 do
not know where you draw the dividing
lines; it is very difficult. When you
diseuss an amendment to this Act. you
cannot help making a reference to the
failure of this law in containinz the
prices of essential commodities. That is
why I have allowed him a certain
amount of laxity: a discussion of this
Bill without reference to what is hap-
pening in the country today becomes
meaningless, That is why I have
allowed him although. strictly speak-
ing, I should have ruled it out. Even
g0, T may draw the attention of the
members to the fact that there is very
limited time. We are already very
much behind the schedule. I have a
note from the Minister of Parliamen-
tary Affairs that since there are quite
a good mumber of Congress members
who want to speak, they may be given
qnly five minutes. In order to
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balance, I would call two from ons
side and then one from the other side,

SHRI DINESH CHANDRA COSWA--
MI (Gsauhati); Mr. Deputy-Speaker,
Sir, I take my stand here to support
this Amendment Bill broadly, though
I will have certain observations to
make about some provisions of this
BilL

One objection that has been taken to
this Bill which seeks to replace an
ordinance is that the Governmen; was
wrong in promulgating an Ordinance
when the Parliament was aboat to sit.
I feel that in the present ecunomuc
distress, obviously, we shoula not take
a technica] objection like this, consider-
ing the fact that the Ordinance was
promulgated on the 22nd of June and
the Parliament was tn meet+ on the
22nd of July. There was a mnnih’s
intervening gap in the period. That

very important. In view of
the fact that the country today Is
being ravaged by floods, to a great
extent, it is also putting a lot of ad-~
ditional strain on the economy of the
country. When in such a contingency.
the Ordinance was promulgated. I feel
the Opposition’s objection regarding
the promulgation has really ro force.

The hon, Member, Mr. Noorul Hida,
of the C, P. 1. (M) has raised a pcliti-
cal debate. He has hardly referied to
any provision of the BilL As you
have righlly said, Sir, my time being
limited, I will no{ enter into any poli~
tical controversy with him because we
have entered into the same joliticak
controversy while discussing the No-
Confidence Motion as also in other
debates. I think. we will have occa-
sions in future to enter int, the con-
troversy which he has raised,

I will come directly to the provisions
of the Bill, of course. with the passing
observation that it is not that only by
legal measures or statuiory measures
we can check the evil which is prevail-
ing in the entire eountrv and the ecom-~
munity today. Extra-legal measures
within the framework of law arp eqi-
ally important. Extra-legol measures.
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in my respectful submission, should
take the form of a determined political
will not only by the ruling parly but
by all parties concerned, a vigilant
public opinlon and also a dedicated
enforcement machinery,

What 1 feel today is that in matlers
of essential commodities or in raatlers
relating thereto, a dedicated machinery
ig not there ang that, to a great extent,
is causing many ol the problems in
the society today. Therefore, while sup-
porting the Bill. I would request the
hon. Minister to consider as to how he
can make his enforcement machinery
more effective. I ‘will not go to the
extent of saying that everybody in the
macainery is currupt or so. But I do
feel that there is a lot of improvement
to be done in the machinery. Unless
you rlo Some improvemeni in that res-
pect, to a certain extent, the allegation
of the Opposition that your legislative
measures are not going to help in solv-
ing the problem is bouni to prove
correct. I hope, the hon. Minister with
all his vitality will, undoubtedly, try
to improve matters in that direction.

I..now, come directly to the provi-
sions of the Bill. The aon, Minister
ha; said that he has brought this
ameding Bill primarily bhased on the
Forty-Seventh Report of the Law
Commission in which it has dealt
with the trial and punishment of soci-
al and economic offences. My main
grievance is that while bringing this
amending Bill, he has brought only
few aod hoc amendments and has not
renllv applied his mind to some of
the vital suggastions that the Law
Commission gave in its Forty-Severth
Revort.

For example, the Law Commission
made a general recommendating that
all economic offences should be tried
by . special courts, I guote from page
158. (1)(a):

" “Offences under the Acts in ques-
tion—except the Wealth Tax Act
aud the Income-tax Act—should Le
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tried by Special Judges to be appunt-
ad under a Special Act creating sp*
cial courts for trying these oifences.”

The other vital recommendation wib.

“In such trials, the Special Judge
may, for reasons to be recorded, ve-
fuse to summon any witaess, whose
evidence will not be material.”

He was saying (hat he has ;ncorpatatad
summary trial in the Bill in order to
avoid delay. But thiz was 2 provision
which wanted to do away with the
delay. I do not find that you have
incorporated anything like that in the
Bill,

Also, 1 find there is a very impert-~
ant recommendation made for the first
time that was sought to be introduced
in the legislative history by the Law
Commission. As the prosecution has
to spend a lot of time in investigation
and, ultimately, a lot of lime and
money is spent in such typa of econo-
mic offences, the prosecuti'n may ask
for any details from the accused with-
out infringing upon his constitutional
rights. Here, I refer to page 16u--1
quote:

“(8) In trials under all the Acts
except the Wealtn Tax Act and the
Income-tax Act, the court should
call upon the accused to state his
defence after the charge ls f{ramed.
Where such examination is made by
the court, it is not mecessary for the
court to examine the accusad urder
Section 342 Cr. P, C. except as re-
gards matlers which have arisen
afresh.”

1 think, this was a very vitul recom-
mendation made by the Law Commis-
«jon. A suggestion of this nalure has
come for the first time. Alicgether
there are about 9 or 11 recommenda:
tions made hy the Commission. Tx-
cept the two recommendations v hich
they made particularly regarding {his
Bill, the Ministry has compleiely not
applied its mind to these r.comm.nda-
tions. My main grievance is that if
you want to deal with economic offen~
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ces, it is not by ad hoc measures that
you can do it. But you should apply
your mind in a comprehensive manner
to all the recommendationg made,

1 will show you from the spending
Bill some of the fallacies to the argu-
ments which the Hon'ble Minisier has
put forward. He said that the primary
purpose of the Bill is t; erhance pu-
nishment. But I wil]l show you that
this amending Bill msteag of enhanc-
ing the punishment will reduce {he
punishment.  You have said that you
are increasing the pumshment trom
five to geven years. Now please louk
tn Clause 10 of the Bill which reads
as follows:

“Notwithstanding anvthing con-
tained in the Code of Criminal Pro-
cedure, 1973, all offences relating

cotton or
stuffs,...”

woolen textiles fooo=

That means, all verv serioug and wital
offerices.

“..shall be tried in @ summary
way by a Judicial Magistrate....”

Now what is his power?

“Provided that, in the care of any
conviction in a summary trial under
this section, it shall be lawful Inr
the Magistrate to pass a senience ot
imprisonment for a term nut exceed-

Therefore, for all these 1mportant
offences relating to foodstuffs drugs,
cottrn and woolen textiles etc., the
general provision that haz been made
is a summary trial with the maximum
punishment of imprisonment for only
one yegr. You have, of course, said
that in exceptional cases where the
Magistrate feels that the punishment
should be more. he shall record an
order to that eflect and shall g0
1hrough the procedure provided by the
Code for general trial We know
aht *t tra courts. 9'r. A3 a prachising
lawyer I know well what the courts

would do. Whep you have made ii
compulsory—the word used is shall',—
no court would record the reasony n
writing in order to follow a compliented
procedure. )

MR. DEPUTY-SPEAKYR What was
the ceiling o! mimmum punishment
under summary trial in the previous
Act?

SHRI DINESH CHANDRA GOSWA-
MI: In the previoug Act. summnary
trial was not there

Here the provision is:

“Provided that, in the case of any
conviction in a summary tr.al unler
this gection. it shall te lawlul for
the Magistrate *o nass a senterce of
imprisonment for a terri nol excced
ing one year.”

The maximum is opne year, What I
am saying is that, becaiLse you have
made 1t compulsory, moc¢ or less, Ly
using the word ‘shall’, in most of the
cases, though you have theuwietically
said that the punishment! willitbe seven
years, in effect the punishment of im-
prisonment wil] be to the maxymum of
one year except, of courtse, whure &
very conscientious Magistrate decides
in an appropriate case not to follow
the summary procedure,

My next objection 1s tis. You mie
saying that these cases will be tried
by J duial Magistrates. Now what is
the limit or capacity of punishment Lx
Judicial Magistrates under the Crimi-
nal Procedure Code? Ueder the Cri-
minal Procedure Code, a1 Juaieinl Ma-
gisirale is competent to give punigh-
ment only upto three years that is the
maximum. Now m, obirclicn is ts,
The Magistrate will have to decide
first that he is n~t going to try at
summarily because there ghculd be
more punishment. Then alter takimg
some evidence, if he decide, that the
punichment should be fur more than
three years, then he 18 not comipetent
to handle that. Therei», he would
refer it to another court Davt vou
see that, by this, yoor crort at dispos-
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ing of the cases early, in the most
appropriate and important cases, will
be completely frustrated? One way
wae to confer under this Bill, this
being a special Bil, the power ol
Punishment of imprizom :ent for seven
years to the Magistrate. I fact, there
ig one proviswn, ore clau-e, in this
amending Bill, 1f | remember corcect-
1y, where the power of punishment hus
been increased so far as fine is con-
cerned. You will ko pleaded to finrd
that there is ome provision here ty
which the powe:r ot pumashment n
respect of fine has been increased.
Fleage :ee Clause 9 whicn reads:

“Notwithstanding anylhing contain-
ed 1n section ?9 ¢f the Cude of Trni-
minal Procedure, 1973, it shall be
lawful for any Metropolitan Magis-

trate or any judicial Magistrate of
the first class spezelly empowered
by th: State Guvernmert in this
behalf, to pass a sentence of fine
exceeding five thousand rupees ...”

My main objection is that in cpite
of the provisions of the Criminal Pro-
cedure Code, when you confer the
power of increased fine on the Magis-
trate, why do you not confer simul-
taneous power of sentence of imprn-
sonment on these Magistrite?, ...

MR. DEPUTY-SPEAKER: Can gou do
it by thig BIU?

SHRI DINESH CHANDRA GOSWA-
MI. Yes, Sir. This is a special Act
The Criminal Procedure Code has laid
down limitation on enhanching impri-
sonment ang also sentence of f.ne.
Thig Bill says. ‘Notwithstanding any-
thing contained in the Criminal Fro-
cedure Code...." Bo, it is a gpecial
Act and a special Act overrides a

the Magistirate had the power uncer
the Criminal Procedure Code the rcw-
er pnly to impose a fine of Rs. :000. he
be able to impose a greatar f{ine.
the same provisiong he could have
said that in spite of whatever has
salg in the Criminal Procedure

N
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Code with regard to the limitation of
power to award a senfence upto 3
years, I am conferring a power to
award a sentence upto 7 years. He
has not done that. Then, what will
happen? In most of the cases, 1the
only authority which can give a sent-
ence of 7 years is the Chief Judicial
Magistrate and there will be only one
Chief Judcial Magistrate in a district.
How many cases ne can try? So,
though theoretically you have increas-
ed the power to sentences but be-
cause of limitation of powers, this
amending Bil] will, {o a great extent,
be frustrated in its own object.

1 will come to the second peint. ~he
second point 18 regarding clause 4
sub-clause 2 which for the first time
gives the power of seizure of essential
commodities. The Collector may seize
essential commodities and Section 6(c)
of the origingl Act which has
not been touched, provides appeal
ageinst the orders of confiscation. Sup-
posing the Collector confiscates an es-
sential commedity or any package or
covering or receptacle in which the
property is found, then the person can
prefer an appeal under Section 8(c) of
the crimina] Act which has not been
amended. Now, if you look to clause 8
of the present Bill, the court, if it so
orders, can forfeit to the Government
any package or covering or receptacle.
Now, I want to pose one question to
the hon. Minister. Supposing the
collector seizes and the person has
gone in appeal ang the appellate au-
thority hag said that the seizure or the
confiscation was illegal and prosecu-
tion, the court says, ‘I forfeit it to the
Government', whose order will prevail?
My problem is; supposing in a case a
truck-load of essential commodities
was found and the Collector confiscated
it. The aggrieved party went in ap-
peal and the appellate authority under
clause 6(c) gives an order that this
confiscation is illega] or improper and
that it should be given to him bdCK
but the prosecuting court orderg for-
feiture of the same property, whose
order chall prevail the remedy? Be
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cause under clause 6, in a prusecution,
the court has the power to lorfeit the
same vehicle to the Government. Sugp-
posing in a contiscation the appellute
authority sajq that the vehicle shouid
be given back to Him whereag 1n «
prosecution the court says, ‘I will
forfeit it t, the Government. Then
whose order will prevail. Yoy have
not made there two provisions subject
o one another. I would hike the hon.
Minister to clarify ihe matter when
such a contingency arises where the
Collector has seized the vehicle, ine
authority says that the confiscation s
correct whereag the court lays, 'In my
judgment this should not be forfeitea
to the Government. Then how w
regolve his anomaloug position? These
are two independent authonties exer-
cising two independant powers. There-
fore, I would like to have a clarifica~
tion of where there i3 a conflict bet-
ween the order passed by the appellate
authority under clause 4 and alsp un
order passed under Section g, whose
order will prevail,

The sscond point which I wish to
submit s this, Please see Clause 5,
sub-section (2) which says:—

“Without prejudive to Lne provi-
sions of sub-section (1) to order con-
fiscating any animal, vehicle, vessel
or other conveyance shall be made
under section 6A if the owner of the
animal, vehicle, vessel or otner con-~
veyance proves to the satisfaction
of the Collector that it was used n
carrying the essential commodity
without the knowledge or conmvance
of the owner himself, his agent, if
any, and the person in charge of the
animal, vehicle, vessel or uther con-
veyance, and that each of them had
taken all reasonable and necessary
precautions against such use.”

These are instances laid down where
such order of confiscation cauno{ be
made. Why should you not lay down
the same contingencies in the ordar
of forfeiture orderaq under ihe provi-
sions of Clause 6 (c)? it merely
says:

“Any package, covering or recept
acle mn which the property is found
and any animal, vehicle, vessel or
other conveyapce used in carrying
the property shall, if the court 0
orders, be forfeited tn the (overm-
ment.”

The collector, on the preof of rop
tingencies mentioned under Clause (5)
cannot confiscate it and the appellate
authority bas to quash tha clde:r of
confiscation, if the accused van pmve
the existence of these facic While
giving power to the courts, me «ul-
mission 15, why do you not :.curparate
the same provision and ang make the
provisions rational. This remicen
consideration on the part of the Gow-
ernment. This is my respectful sub-
mission.

Then I ecame tn the provisions of
mens reg.

In page 4, you will see thus.

‘In any prosecution for any oifence
under this Act which requites =
culpable mental state on the par!
of the accused, the court shall gre-
sume the existence of such mental
state, hut it shall be a defancea for
the accused lo prove the fnct that
he had no such mental state with
respect to the act charged as ~r
offence in that prosecytion.”

That means, uptil now 11X was upre
the prosecution to prove mens rea
that he not only committed wrong het
did it either knovingly or Intentinr
ally. The Law Commission has re-
commended that in such cases the
prosecution normally finds iy impossi-
ble to prove existence of such mentst
state and in all social and economue
offences, the burden should gy to the
accused. This provision is whole
some because affer all how nr why
prosecution should prove what ke
mental state of the accused was! Byt
I find it difficult to understang
clause (2) which says:

e

‘For the purpose of thiz seenion
ntaetillddtobebmulmiruhﬂ
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the ocourt belleves it to exist beyond
reasonable doubt and not merely
when its existence is established by
a. wmndumce of probability.’

What is the meaning of the wfmil
‘proved’ in this context?

MR. 'DEPUTY-SPEAKER: T
paradise for lawyers.

s a

SHRI DINESH CHANDRA GOSWA-
MI: Sir, this is an important point.
How an accused is going to prove ike
existence of such a mental stale? He
can't bring his ming and put it betors
a court to prove absence of mens rea.

MR, DEPUTY-SPEAKE-& You neen
a psychiatrist.

SHRI DINESH CHANDRA GOSWA-
MI: Sir, a psychiatrist also caunat help
in this. I would like him to consiaer
this. I think. I have said this alsn
earlier on. We should not do things
by which any guilty person could es-
cape. But at the same time we shorin
not change the law which takes away
reasonable opportunity of defence to
an innocent person also.

MR.  DEPUTY-SPEAKER: There
no more a benefit of doukt.
”~

ix

SHRI DINESH CHANDRA GUSWA-
MI: Suppose I have not committed Ae
offence. The burden s that [ am
asked to prove my innocenci that !
have to knowledge or ‘rtention o
commit the offence,

MR. DEPUTY-SPREAKER: You are
guilty until' you prove pourself tn he
innocent,

SHRI DINESH CHANDRA GO-
SWAMI: How am I to prove the exist-
ence of the stat eof mind? It has to be
proved by probability of facts.

MR. DEPUTY-SPEAKER: Thet

why you need the gervice of & psychiat:
rist!

SHRI DINESH CHANDRA (;OSWA-
MI: No, Bir. In any case in the casc
of murder, the prosecution has to prove
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that he has full knowledge to cumwe .
the conclusion that the accused
had either the knowledge or the inten-
tion. I you say that probability of
or preponderance of facts will nct
eonstitute the proof, then how am 1
to bring it from my hearl? always.
a guilty man, as a student of law--
I say it, has always to prove {ae
absence of guilt. But, if the prepun-.
derance of facts is not proved?

MR, DEPUTY-SPEAKER: Mr. Goswa-
mi, do you know the definition of
‘truth’. Truth is what people believe,
no matter what the factg are.

SHRI DINESH CHANDRA GOSWA-.
MI: I would submit one thing. I do
not find any such suggestion in the
Law Commission’s recommendation
alsa.

When you say that the prepon-.
derance of or probability of facts will
not constitute a proof, I can not com-
prehend how one will be able to prove:
that he had no knowledge or intention’
except by placing the preponderance
or probability of facts.

Sir, 1 wboleheartedlr support this.
Bill but for this,

MR. DEPUTY-SPEAKER: Why do
you support this Bill when there are 80
many loopholes»

SHRI DINESH CHANDRA GO-
SWAMI: I have not concluded it. Tho-
ugh I wholeheartedly support the ob-
lective of the Bill and the objective
underlying it to enhance the punish-
ment from five to seven years, my
teeling is that the amending bill will
only take away the powers existing:
to the court by which they can inflict
the penalty upto three years, In most
of the cases, there would be summary
trials and the maximum punishment
will be only one year. Unless you con-
fer additiona] powers to the judicial
magistrates or you agree to the most
vital recommendations of Law Com-
mission that all these economic offen-
ces will be trled by special courts to
be established for the purpose. there.
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-will be no rationality of judgement.
Therefore, I feel that Government
should seriously consider this aspect of
appointment of special courts for deal-
_ing with economic offences and social
Offences. Sp long as they do not do it,
they have to confer the additional
powers to magistrates and do away
with summary trials excepting in those
cases of munor offences where the court
-fpels that the lack of seribus use of the
©ffence makes it desirable to try the
offence summarily, With these words,
#ir, 1 support the Bill.

MR. DEPUTY-SPEAKER: 1 think
You have raised important and valid
-points. The Minister should tr¢ to ans-
-wer them effectively. There are two
things here. One ig the time factor The
<ther is the importance of this debate.
We cannot just huriedly pass he Bill
because of time. Certain important
legal and constitutional points have
been raised, It is the duty of the House
1o discuss them with all knowledge
and responsibility.
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“culpable mental state includes
intention, motive, knowledge of a
fact, and the belief 1n. or reason
1o beleve, a fact ..”.

qT Wit ww (2) A FFr oAAT B )
Ian faar .

“For the purposes of this section,
a fact is said to be proved only
when the court believes it to exist
beyond reasonable doubt....".

wa AF I WEIEW, FAT Y
featy 7z & & wafaw & qur adr
gt it wa FE ag www g e ag
wafan §, gant 54 (fadis Jodfes
TEE W AW § Wk w
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@ ar W ghm $E ¥ qX agq
¥ wadzn & faT A GO HE X ag
dar fiear § s wer “Sifefad’ &),
syt @t e oW B, FE W A -
for & g% ¥ 37 NEAfRE ¥ o
qT 6417 34T 9% AT | XY A wY AR
w3z & ¥ fog agt wifew o @
Wik gz afew Hifew ¥ o § dix
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oI X ® wifrw €7 FA0r F Afkg
Fwraf ¥ wafag & wod faar fro
Treardt W ¥7 7w A weAr aff
W % qg wraar g fe aoer ¥ g
TAvENZ T FT wewl 714 ey § Wi
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iz "3z www &7 w6 39 & foag ANl
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warsTd wgizw, gF wra o &
o frios & IR ¥ woN W §
w T ag T g & fe AT qa8w ¥ 74y
wiaT i AR A gg ¥ 12(8Y) ¥9
¥ 0 var 91T 36 T #T qAER
1 ga A wz o B
“Ng civil court shal' grant an
injunction or make any order for
any other relief against {the Central

Government or any State Govern-
ment or a public officer in respect
of any act done or purported to be

done by such Government or soch
officer in his officer cavacity..”

AN gAAA A G wEr AE
g & way wiien ¥ vy wEgAr g OF
oTT ¥q ¥ XOwAT F7 q1q q4 KL 1
T 7% Figg
“No civil court ghall take cogni-
zance of such a suit”,
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¢ @ Wk ¥
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sreury frar § wg fegw e
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Xy ¥ wm Al wom | W A gE
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femr 1w WA srevw W &
wer 81 oY feeelt 3§ o e g
¥ & &Y s amge Frerer
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wo% fag s aw wT fifg 1
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SHRI B. R. SHUKLA (Behraich):
Mr. Deputy-Speaker, Sir, there 15 80
much disgust with the pehavigur ol
black-marketeers, hoarders, profiteers,
drug adulterators and food adultera-
tors 1n the country that they have ex-
rressed thewr opinion from various
platforms and the Ministeras and other
persons in authority have joined in the
condemnation &nd they have pro-
claimed from the various platforms
that such persons should be chained,
hand-cuffed and paraded in the streets.
But I am sorry and I am rather
constrained to say that the mood, the
temper and the pulse of the people is
not adequately reflected in the pro-
visions of this amending Bill.

No doubt, the offences under this
amending Bill have) been made non-
bailable by deleting the clause
“bailable” as it is existed in the
previous Act. But merely by making
the offence non-bailable, 1t would not
make a sufficient dent on the working
of these gnti-social criminals, Under
the Criminal Procedure Code, a person
who is guilty even of non-bailable
offences which are mnot punishable
with life imprisonment or death may
be admitted to bail. Under the new
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There is apother provision under
which the Sessions court or the High
Court can admit any person to bail
irrespective of the fact whether the
offence ig bailable or not. Therefore,
my submission is that the persons who
have contravened the provisions of this
special enactment could easily get
bailad out from the Sessions court and
the High Court before they have been
arrested. The provisions that have
been made in this amending Bill have
completely ignored the provisions of
the Crimunal Procedure Code

Under the Defetice of India rules,
there is a provision that if any per-
son who is guilty of the contraven-
tion of the provisions of the De-
fence of India rules and, if there are
reasons to believe that he is prima
facie guilty of contravening those
Pprovisions, he shall not be granted
bail. That {s a blanket bar placed on
the powers of the courts, including
the highest one in the country to
admit any person to bail if there is

8 prima facie case against such an
offender.
My submission and my appeal,

through you, Sir, to the han Min-
ister who is an 1intellectual and a
versatile man in many flelds is to
ponder over this aspect of {he matter
and fo make the provisions so effec-
tive as to wmot to allow the social
parasites and social pests to escave
the provisions of law. If a black-
marketear is put in jail and he is not
allowed bail for a month or two or
even for a week, he wil] think hun-
dred times and other potential offen-
ders will think hundred times before
contravening any of the provisions
of this Act. Otherwise, the things
will go on in an easy way in which
they have been going so far.

The second thing is about the
minimum  quantum of punishment,
Itisprovidedtmnhmshouldbea
pentence of imprisonment for at-
‘But at oj::m s & .

at an place it has been
‘provided;

(Amdt.) Bill

“For the purposes of sub-sec=-
tions (1), (2) and (2A) the fact
that an offence undsr sub-clause
{il) of clawse (a) of sub-section
(1) or wunder-section (2) has
caused w0 substantial harm to the
general public or to any 1ndivi-
dual shall be an adequate and spe-
cial reason for awarding a sen-
tence of imprisonment for a term
of less than three months...."”

The criterion would be ‘substan-
tial harm {0 the genera] public or
to any individual. Suppose one
litre of kerosene o1l is sold to an in-
dividual in black-market. The gain
by such an act of black-market.ng
may be a few paise, but who knows,
by repeated series of acts of such
black-marketing he may he causs.g
havoc to the community. But the
court may say, ‘In this particular
case, we do not know whether he
has been involved all along in black-
marketing; and in this particular
case the harm done to the individual
is very slight and, therefore, the
court is inclined to pass a sentence
of imprisonment for less than three
months’. Now what is the harm if
you leave the determination of the
sentence to the court without giving
any guidelines like this? This pro-
vision would make the situation
worse, and would give a long rope to
unscrupulous presiding officers of
courts to inflict lesser penalty on 1he
wrong-doer, who is adjudged guilty
Therefore, my submission is that the
minimum punishmeat should not be
less than six months for the first
offence, and if the crime is 1epcated,
then the punishment should not be
less than one year, Under the Pre-
vention of Food-Adulteration Act, if
a milk vender has mixed water with
milk, he will get a minimum punish~
ment of imprisonment for six
months and a fine of Rs, 1,000....

MR. DEPUTY-SPEAKER: What
happens if he mixes milk with
water?
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SHRI B. R. SHUKLA: My sub-
mission is thet an offence under this
Act is no less serious than an offence
under that Act. Therefore, the mini-
muln penalty should be imprson-
ment for not less than six months 1n
any case.

Thirdly, under the existing Act,
the Collector has the power to con-
fiscate the essential commodity in
case a contravention has been made,
and when he passes such an order,
it is revisable in appeal and the
forum of appeal shall be determined
by the State Government. Under
section 7 of the existing Act, the
court has also got the power to con-
fiscate the property, i.e., the essen-
tial commodity, and the package, the
amymal, the receptacle and any other
carrier which has been used in con-
travening an order with respect to
an essential commodit;r. Therefore,
there are the forums, Now I have
given notice of an amendment that,
whenever any matter with respect
to which a case is pending—investi-
gation or inquiry or trial—before a
court of law then the collector
ghould pass any order with respect
to those very things and the order
given by a court of law regarding
confiscation shall be binding on the
collector and if there is no prosecu-
'tion, then, of course, the collector’s
powers remain unfettered because
there may be cases in which there
may not be prosecution but still it
may be necessary to confiscate the
article. For example, a smuggler is
coutrvening the provisions of this
Act. He is found carrying goods in
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truck, but escapes arrest and com-
modities are left there, The truck is
left there, the carrier is left there
but the offender is not traceable.
Now, under those -circumstances no
prosecution will be launched. There—
fore, the Collector should have ihe
authority in such cases where pro=-
secution is not actually leunched or
is not launchable, to confiscate such
articles, In other cases where the
court is seized of the case, then the
order contemplated should be passed
by that court alone and the Collector
should have no jurisdiction.

Another thing about the meng rea.
I think the whole object of the Go~
vernmeat 1s to rule out the possibi-
Ity of cases ending in acquittal on
grounds of want 1o proof of mens
rea Bul the drafting is not very
happy in this respect and I would say
with all respect and humility to the
hon Minister that the amending pro-
visions are more retrograde than the
existing one. Sec 7 1s the penal clause
which provides:

“If any person contravenes Whether
knowingly, intentiomally or aotherwise,
any order made under this section...”
So, intention and knowledge are no
doubt the ingrediemts of an offence
under the Essential Commodities Act.
But, there may be cages where imgen-
tion and knowledge may not be re-
quisite mens rea because those cases
would be covered by the word ‘other.
wise’. Now, by enacting this section
(clause 8 of the present Bill) you
will not meet the gituation. n is not
the case that contravention would be
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punishable only on the proof of inten-
tion or knowledge. There may be
caseg where proof of intention or
knowledge may not be forthcomung.
“Those cases would be covered by the
word ‘otherwise’ So, the Govern-
ment is not gaining its objective by
s«enacting another rule in clause 7(e)..

MR DEPUTY-SPEAKER: Please
1ry to be brief now.

SHRI B. R. SHUKLA* So, my sub-
mission is that I have giveu a number
of amendments .

MR DEPUTY-SPEAKER"
may speak on your amendments,

You

SHRI B R SHUKLA® My sub-
mission now 3s that under the exisi-
ing state of affairs, small fries are
generally prosecuted under the
Prevention of Food Adultera-
tion Act, the Prevention of Conr-
ruption Act and under the Essential
Commodities Act. I would appeal
through you to the Government that
the law should be made rigid instead
of be'ing elastic so that the big sharks
‘may not escape its clutches. Only
then we can say that we have made
an enactmeat in  response to the
mood, to the urges and the aspirations
of the people. Nobody, even the so-
<called right reactionary lobbies, can
<defend these anti-social elements in
this country and the House, with one
voice, is prepared to give as much
drastic powers as the Government
drastic powers as the Government
themselves are serious and mean
business.

SRAVANA 381, 1898 (SAKA)
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[Surr Drvmsx Cmampma GosWAMI 18
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UTIVE Avgd o o ol A e T
Wy OwQ § )|

¥ wry & o oF v T
§—F oifearie & s e @rar,
wgt e & A0 e Foast fr, agror
Az T | @ AT FEA 9T
TFET W1 iz & f¥ ¥ oy woo
fraray am @ ¥ ¥t 5 99 e
Ffrdgaa ¥ dr @ a A
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* 1 ¥ oz @1z frad # 9% oxe G,

dz & A=l 78 v )

SARDAR SWARAN SINGH SOKHI
(Jamshedpur) S, I rse on a
poimnt of order The hon Member said
just now which has nothung to do
with the Bill under discussion

MR CHAIRMAN: Mr Sokhi, you
will see that most of the speeches
are strictly confined to the provimens
of the Bill only. Matters which are
incidentally related to the issue 1n
question are alsd brought I ghall be
very happy to give a Niling that swy-
thing which his no félationshiy with
the Bill shoufd nof be discuasé®, Bét,
that will put me ang the House it a
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difficulty. Therefore, you should per.
mut the general practice to go on.

SARDAR SWARAN SINGH SOKHI-
Wil you allow him to spesk like
that?

MR CHAIRMAN: I do not thmk
there is anything objectionable in
that Let the hon. Member continue

his speech

ot tm fay wf : & ag A
e g fasr 8 v
aeg o ame & gl Sawt 9o <
foar snimr . W§ e @it Ay
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FAA A WOw M, 77 0w
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¥ v o wfuw demr oY wrgan
E Wi 7 3 atedr wt aektez i,
o e ot ofr g f #

Commodities 270
(Amdt) Bin

Vo wf ww § s oo ag
PR feT v g s Aw e aw
g @ @ § M gmwas 9
gregr A N @ R, wra fefew w@d
w R § wEwh ot gt T &
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*SHRI A DURAIRASU (Peram-
balur) Mr Chairman, Sir on
behalf of Dravida Munnetra Kazha-

gam, I rise to express my views on
the Essential Commodities (Amend-

ment) Bill, 1874
Sir, on June 22, 1974 the Essential
Ccmmodities (Amendment) Ordin-

ance, 1974 was promulgated by the
President I am not in a position to
appreciate the necessity for promul-
gating this Ordinance just before a
month of the beginning of Lok Sabha's
current session 1 would like to know
from the hon Mimster of Commeice
the number of businessmen arrested
for some offence or the other under

WWM“MW in Tamil
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thiz Ordinance from Jume, 22 to Au-
gust, 22. Similarly, I would alse like to
know from hm the quantity of essen-
tial commodities confiscated dunng
this period, after the promulgation of
the Ordinance,

I have to point out that the powers
concentrated 1n the hands of the Cen-
tral Government are overflowing Na-
tional Emergency 1s in force through-
out the country There 18 also the
Maintenance of Internal Security Act
in force There are so many such
enaciments under which the (eniral
Government can take stringent action
against black marketeers and adultera-
tors m the country But the Central
Government have not got the will
power to do It—I should say, political
wil 1 have no hesitation 1 siying
that this Bill 13 an example of Lentral
Government's mania for legislation It
1# not enough that a legislation 1s
enacted The Government must have
the gumption to enforce it effective-
1y and to achieve thig objective the
Government must equally have admin-
istrative competence I am afrad
that both these are absent in the Cen-
tral Government It is at least poss:-
ble for the Central Government to
accede to the requests of the State
Governments which want to imple-
ment such laws forcefully In March,
1974 the State Government of Tamil
Nadu forwarded to the Central Go-
vernment the Essentlal Commodities
(Tamil Nadu Amendment) Bill 1074
for getting the consent of the Presi-
dent. It is still lying with the Central
Government.

AUGUST 22, 1974 CMMH%M) an

In May, 1078 the State Government
of Tamil Nadu suggested to the Cen-
tral Government an amendment to
Section 8-A of this Act providing for
mandatory forfeiture of property and
suspension of business in respect of
first offences In this Amending Bill,
Section 6-A of the Act is bemng
amended But the suggestion of the
State Government of Taml Nadu has
not been incorporated In July, 1973
the State Government of Taml Nadu
suggested suitable amendments for the
Essential Commodities Act, 1955, but
the Central Government have nct con-
descended to incorporate them in this
amending Bill

The Central Government dc not care
for the suggestions of the State Gov-
ernment The Central Government
do not also care to implement the sug-
gestions of Commttees appointed by
them The Report of a Committee to
go mnto the question of essentinl com-
modities and articles of mas- consump-
tion has been pubhished The Central
Planning Commussion appowmnted this
Committee So far no concrete stcps
have been taken by the Government to
implement {hese recommendations

Last year, a big Delhl industrialist
by name Modi was arrested in con-
nection with wheat flour stocks This
185ue was ralsed on the floor of this
House also 1 am surprised that till
now he has not been tried by any
Court 1n the capital, The same Modi
gave a marriage reception in Oberoi
Hotel, in which, it is reported, thot
some Central Ministers also participat-
od Some threy months back, a ysung
man bearing the name of Modi—I do
oot know whether he is related to this
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Modi—was arrested in Palam Airport
in a casg of smuggling. Here also no
action seemg to have been tekeu an for.
If the powers under the Esential Com-
modities Act are to be exercised in
such a faint-hearted manner. it will be
better if this Act is scrapped immedi-
ately. In these prevailing circumstan-
ces, I wonder why the hon. Minister of
Commerce has come forward again
with this amending Bill.

Sir, the Committee on Essential
Commodities and Articles of Mass
Consumption was set up by the Plan-
ning Commission in March, 1973
under the Chairmanship of Shri Mo-
han Dharia. The Committee has sub-
mitted 1ts final Report in December,
1973, The principal recommendation
of this Committee is that the produc-
tion of essential commodities ke ce-
reals, pulses, common clothing, sugar,
edible oils, vanaspati, milk, eggs, fish,
standard footwear, kerosene pil, do-
mestic fuels, common drugs and medi-
cines, bicycles, tires and tubes, mat-
ches, soaps, textbooks, stationery etc,
must be augmented substantially and
a masgive distribution programme of
these articles and commodities must
be undertaken all over the country.
Sir, it may not be an exaggeration to
say that the Central Government may
keep these recommendations under
consideration for years to come. I am
not prepared to accept that the pro-
duction of these articles and commo-
dities is not adequate. You will get all
these scarce essentia]l commodities in
black market at higher prices, Even
the Minister cannot easily refute this
ramark. I dmow personally that even
in %air price ghops, where these epsen-
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tial commodities are to be sold at a
fair price, black-market is going on
merrily,. But the Government of
India continue to remain as a silent
spectator of black-marketing and
adulteration, though they have all the
necessary penal powers.

The Commuttee of the Planning Com-
mission has recommended that the dis-
tribution of all essential commodities
must be the responsibility of the State
Governments. But, I am sure that the
Central Government will not accept
this recommendation I would hke
{o refer here that the distribulion of
coarse grains was in the hands of the
Stale Government of Tamil Nadu
There was also a control on the move
ment of coarse grains. But, suddenly
even without consulting the State Gov-
ernment, the Central Government 1lift-
ed the controi on the movement of
coarse grains This meant smuggling
of coarse grains into the neighhouiing
States, If today Tamil Nadu is ficing
acute shortage in foodgrains, the
blame for that rests squarely on the
ehoulders of the Central Government
because of their lifting the control on
the movement of coarse grains

Sir, I should emphatically say that
this Amending Bill is neither going to
curb the growth af black-marketing
and adulieration in essential commodi-
ties nor going tocontain them, All this
kind of penal measures can at best be
called a negative approach, Mohan
Dharia Committee in its Report has
suggested a positive approach. To eli-
minate the social evil of black-mar-
keting and adulteration in essential
commodities, a combination of positive
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approach and negative approach is
very necessary. Sir, if the Government
are determined to ensure the availabi-
lity of essential commodities at fair
prices, the recommendations of Mo-
han Dharia Committee must be imple-
mented immediately.

Before I conclude, I would refer to
one important essential commoditity
for the farmers, i.e., the chemical ferti-
lisers, Sir, at the moment, the import-
ed chemical fertilisers are allotted to
the State Governmeénts, But the dis-
tribution of indigenously-produced
chemical fertillsers has not Leen given
to the State Governments. 1f chemu-
cal fertilisers are to be made avalable
to the farmers, then the distribution
of both the imported and indigenously-
produced chemical fertilisers must he
the responsibility of the State Govern-
ments, 1 would appeal to the hon.
Minister of Commerce that he should
take effective action under this Bill and
ensure the availability of essential
commodities for the common people at
fair prices.

With these words, 1 conclude.

MR. CHAIRMAN: Before I call upon
the next speaker, I would like to men-
tion that 2 hours were allotted for this
Bill, We have already exhausted that
time. I find from the list that tnere
are five Members from the Congress
side and three from the Opposition
who are stil] wanting {o participate in
the debate. I would like to know the
sense of the House ...

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): Five minutes n.ay be
allowed to each Member that would
mean an extension by 40 minutes; the
Minister may take 20 minutes; 5o, auto-
matically it would mean an exfension
of one heur for fhis general discussion
alone. Then, there will be clause-by
clause consideration which might any-
how f.ake ‘.haT:E an hour,

I shpll cal] the
Raig S L
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SHRI SATYED ABMBD AGA (Ba-
ramulla): I support the Bill for three
reasons, firstly, because there is an
improvement in go far as summary
trialy have béen intreduced and se-
condly, because punishment have been
increased and thirdly, because the mi-
nimum punishment has been provided
for. I support it and welcome .

But I feel, and I want to come to
that point directly, that we should not
start feeling complacent that this Bill
is going to solve the problem. This
Bill will not solve the probler: until
we take a very basic decision, namely
to eliminate the private sector from
the field of essential commodities com-
pletely and altogether. Only a liltle
while ago, who heard Mr. Banerjee
ponting out how here was scarcity
of wheat in Delhi and the prices were
going up; today's news also pointed
out that there was scarcity of galt in
Bombay.

Then there was yesterday’'s news
itemn. It was about a big kerosene and
drug racket. We hear all these things
almost as the order of the dav. The
private sector is there because they
must have profit. Thev do hoarding
black-marketing and profiteering.
They must amass wealth by this
means, This is their goal.

The basic thing we have to decide
about, and decide with some vigour, 1s
that the private sector will not be in
the field of essential commod:ties. This
should be ensured bv law. What 15
most important to see is that the peo-
ple must geét the commodities essen-
tial to the life of the community, This
is o must. There are people who have
bardly enough to exist. Thev cannot
get these essential commodities vital
for their existence. But every thing
{s available in the black market, Noth-
ing is available in the gpen market. So
they cannot purchase these things,

Three things are 1mmrtant which
fhe Government must do. Mref the
private sector must go from hfs Aeld,
mnﬁ. Gwmt must take .puer

ibution ot commodities
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themselves or entrust it to cu-opera-
tives where these ¢an function. Other-
wise, I would prefer that Government
themselves do this. So far as these
essential commodities are concerned,
they must be produced in the public
sector. They must not be left in the
hands of the private sector. Then
the distribution should he done by
Government or co-operatives.

Then so far as wheat is concerned,
there must be monopoly procurement
nothing short of it. We must once for
all realise that the people's represen-
tatives sitting here and in the local
Assemblies cannot escape this responsi-
bility of being answerable to the peo-
ple because the people are not getting
these things. The Ceniral and State
Governments oannot also escape from
their responsibility in this regard, We
have to shoulder this responsibility
together.

The time has come when we cannot
any longer postpone a proper revision
of the law to see to it that these three
things are done.

We hear every now and then that so
many people have died because the
food they took is adulterated; so many
others died because the drugs they
fook were adulterated. Of course, it
a man wants to die and takes poison,
he may not die because the poison is
adultered. That is another matter.
This adulteration of foodstuffs and
medicines takes place because you
have left these essential commedities
in the hands of the private sector. The
private sector manufactures the drugs,
These drugs are not good enough to be
administered to patients. So the Gow-
ernment must take over the responsi-
bility of producing these things so that
they' bécome dependable. We heard
sometime ago a news item that the
oxy en cylinder in a hospital did not

because tHere wab no ox¥gen. fn
:t. ﬂl thése thinms are - hmenh;s
because. yau pre. allowing the Pﬁ‘t‘.’
sector to dehl in commibdities -
tial 45 e Y of e umm w;
must. that ; the . private , sector
cnmpln:’t:']; out of these lhlw
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non-essential items can be left to the

private sector, I have no objection to

"that, After all. we have a mixed

economy. Let them deal with those
things and do whatever they like.
But so far as the essential commodi-
ties are concerned. the private sector
should have nothing to do with it,
whether it iz in production, procure-
ment or . distribution. These three
things must remain with Government
and not with the private sector. These
are the few things I wanted to say.

SHR! B. V. NAIK (Kanara): I take
this opportunity to wurge the hon,
Minister to appreciate one or two hard
realities of our country. The first
thing to ensure in planning this is to
see that this law by itself will not help,
but this will assist an equitable” distri-
bution of these things which make the
life of the poor people in this country
much more comfortable, by providing
them—I am not going to subscribe to
the view that from A to Z we should
go on distributing—the basic things
necessary for a civilised existence
meaning food, a certain amount of
clothing of a very simple nature ete.
In order to provide these, since ii 1s
the intention of the Government/to
make use of this law as the vehicle
through a public distribution system
which will take a long time to be set
up—it could have been done by now:
precious time has been lost but not all
is lost, Therefore, if this ha; got to
be done, what is your projection? Are
these shortage of a femporary nature?
Are we golng to overcome the shorta-
ges, say, within the next two years
{hree yearg or five years? Sir, I think.
India and for that reason the entire
third world and the Asian Continent
as such with its population, may have
to live at least for half a generation
more—I am very conscious abput it
at least for a period of fifteen Yyears,
with an = eponomy
of - shortages. Thiss ig.  my
broad assesament. - rough . estimate.
Under the circumstances, when you
dre making any law which has got to
be effective Tn meeting. the situation,
is #t 1ot necessury—even though we
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may lose a few minute Here or a few
hours there or a day or two—that we
should make a gort of law which will
have its operation and effectiveness
over a decade and a half at least?

Under the circumstances, Sir, 7 feel
that this is one of the important, per-
haps one of the most important pieces
of legislation which we are consider-
ing today. It deserves all the respect
and attention that is al the command
of this august House. Therefore, Sir,
I would say—I am submitting a few
amendments——that we have to take the
present state of our economy into con-
sideration, the present social system
as it 1s as well as the present judicial
rystem. 8ir, the judicial system which
we have inherited from the Brtish
overlords, who had built up the system
for a particular purpose of maintsin-
ing law and order in our country, if
it is to function effectively in dealing
with economic crimes of black market-
ing, economic crimes of smuggling and
things like that, I do not think it is
equipped for that. That is why. there
was, a few years back, the talk of a
committed judiciary also. What does
this committeq judiciary mean? It
means, the social realities of the pre-
sent day are taken care of and social
justice ig given along with individual
justice on the merits of law, Sir, the
legalistic view, with due deference to
the legal luminaries both here as well
as ouiside, of solving this prollem of
supplying essential commodities would
be hazardous for us to attempt at this
stage,

Sir, what 1 have found as an essen-
tial feature in regard to this particular
Bill which has been brought forward
by the hon, Minister of Commerce is

Order, the Sugarcane Control Order,
Food Control Order, Kerosene Contrel
Order etc? 1t is the Ministry of Agri-
culture. Who implements it? It is
the policemen under the Ministry of
Home Affairs. But, the responsibility
has been cast io pilot this Bill on the
Ministry of Commerce for no personal
fault of the present Minister of Com-
merce or the hon. Ministers in-charge
of this Ministry in the past. Under the
circumstances, what I am trying to
submit is, here is an opportumty for
us to show the determination of the
country, to show the determination of
this House irrespective of right, left or
middle and to show a political will
Most of the time constructive sugges-
tions are rare to come from the appo-
sition, But, at least on this, 1 hope
there could be unanimity of under-
standing that will see the political will
is implemented. For that purpose, 1
would urge that irrespective of the
time that may be consumed, 1rrespec-
tive of the fact whether we may have
to refey it back to the Rajva Sabha,
we must give due consideration to this
Bill and accept at least those amend-
ments which the hon, Minister is con-
vinced will help us. With this submis-

sion, T support the Bill,
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SHRI BISWANARAYAN SHASTRI
(Lakhimpur) Mr Chairman, Sir, the
Essential Commodities Amendment
Bull, 1974, seeks to plug certain loop-
holes that existed in the orifinai Act
I think, the scope of the Bill 15 very
limited Therefore, I do not want to
discuss the economic policy or the pro-
duction policy or the distribution polh-
cy 1 ghall confine myself to the Bill
itgelf

The hon Mmister, m hig ntroduc-
tory speech, has stated that the Bill 1s
ammed at providng more stringent
pumishment to the profiteers, black-
marketeers ang hoarders. If this aim
is achieved by this amending Bill, we
shall be very glad and, I am rure, that
the people from all sections will sup-
port it. But there are certain ifs and
buts because, as it appears to me, az &
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layman—I am not a lawyer—that cer-
tain essentia] commodities which are
described as foodstuffs come under the
control of the Agriculture Minister; in.
dustrial goods, cosmetics and certain
other things come under the lndustrial
Development Ministry and the Minis-
try of Petroleum and Chemicals and
the enforcement of the law comes ua-
der the Home Ministry. But 1ihe
Ministry of Commerce is bringing this
amending Bill. Perhaps, the Ministry
of Commerce deals with trade and
commerce and, therefore. it is the res-
ponsibility of this Ministry. If there
15 no coordination between all these
Ministries and more particularly in the
States where the smuggling, black-
marketing and hoarding occurs, if they
do not come up with a determination
to prevent these social vices, this
amending Bill will not be very much
effective. Therefore, I ask the hon.
Minister who has brought this amend-
ing Bill that he must ensure us that
this will be done and that there will
be coordination between all these
Ministries at the Centre and the Staie
Governments also will act as they are
expected tn do.

The black-marketing and hoarding
is now becoming a common rule rather
than an exception. For this purpose,
legalistic measures alone will not he
sufficient. Unless there is a public
opinion and public consciousness
against this evil, and for this purpose,
there should be some publicity
through public media so that the peo-
ple come up to the expectations of the
Government, the anti-social elements
who indulge in black-marketing and
Aoarding can be brought io book, It
has been stated that punishment has
been enhanced. Sir, as vou have
stated, when you were speaking from
here, there should be summary tiials
It is expected that when there iz a case
against a hoarder or a smuggler or a
black-marketeer, it should be disposed
of very quickly, ag Tar as possible.
But the punichment that has been pro-
vided here is the maximum of one
year imyvisonment. Without being a
lawyper, Yrom my common sense, I can

say that, except the capital punish-
ment, ne court has so far awarded the
maximum punishment provided in the
law; the punishment awarded ig al-
ways lower than what has been pro-
vided in the law. Therefore, it is our
apprehengion that, in such cases, tne
punishment will be very light.

Now I refer io Clause 4 where it is
said: “....may order confiscation' of—

(a) the essential commodity so
seized,

(b) any package, covering or re-
ceptacle in which such essen-
tial commodity is found; and

(c) any animal, vehicle, vessel or
other conveyance usei in
carrying such essential com-
medity.”

All these will also be seized and those
who own these will also be punished.
But there is a proviso under Clause
5(b) (2) wlgch says.

“Without prejudice to the provi-
sions of sub-seclion (1), no order
confiscating any animal, vehicle,
vessel or other conveyance shall be
made under section 6A 1f the owner
of the animal, vehicle, vessel or other
conveyance proves to the salisfaction
of the Collector that it was used in
carrying the essential commodily
without the knowledge or comiivance
of the owmer himself..  etc.

This will serve as a big loophole for
those persons who, in collusion with
smugglers or black-marketeers, carry
on this business because it will be a
very easy plea for them to take that
they have no knowledge or they have
not given their consent. In my opin-
fon—I cannot say from the legal point
of view—it should have been left to
the trying court to decide whether
those animals or vehicles or vessels
were used with the consent ar con-
nivance of the owners because that
would come out during the gourse of
evidence and other processes in the
court and the trying magistrate could
decide whether the persons who pwned
these had any knowledge of these
things being used or had given their
conkent.
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Bimilarly, the punishment of Impri-
senment has been increased from five
years to seven years. You have alrea-
dy pointed this out. Under the
Cr.. P, C., as it is, certain magistrates
cannot impose a fine of Rs. 5.000. I do
not know whether, by the speclal pro-
vision of this Bill, the Cr. P C. is
. deemed to be amended to that effect

and if so, I do not know why the pro- .

vision of sentence of imprisonment for
seven years is not included here.

Lastly, I would like to state that, by
‘this Bill, if the Ministry—wants to
eradicate thig soclal evil to a great ex-
tent, they would have to frame certain
Tules and ask all others concerned to
be vigilant to prevent black-marketing
and foarding. Along with this amend-
ing Bill, there should also be efforts to
see that there is mo hoarding of the
marketable surplus. Whatever iz the
marketable surplus in respect of all the
essential commodities, that should be
equitably and evenly distributed all
over the country. Then this Bill will
be effective.

‘With these words, I support the Bill.
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Faglr ¥ or F¢ dwAfas qew O
e s e ee g2 ¥ 19558
¥ wly RmAT W@ g wgrAm
qTEY, W A 9 NBATE , T
forsriy g & aga wwr &, Al W wT
f oA A gEeAT F @ g
darr R § aw e E R ag s
af & mE g

# iy F @F TR T FEAT
—aw wa A wfw, AR T @,
afrr dwii o1 afa v frogd . w
¥ ¥EA & g At o It
%1 WY qR W ffm—ag 1955
1 B g— Y@ @A ¥ TO I "
wift, ag q@ avener &, &few Afowar
%7 oA X ¥ A Ay A 7T 9w )
TZ W AL AW XY WH £ K qQw
¢ o ¥ Afvwar wew g oo o
oY ¥ udWS FAWEET R ¥
THEg T ® ALTHAAT W
foad & wgrmar  g—3ur gAY AeAY
i 8, ag Wt &1 9T ¥ fedw g, I
A A gRENTA G ATy, W F
wifras Wt 48 ¥ % oo Oy
qY TEAE @, BATT FAAT AT T
g1 a7 e ¥ fae s § Afe—
—inefficiency in the actual conduct of
the case faulty investigation and in- -

adequacy of sentences actually award-
ed,

¥ ag woff o v o & B ww
fedfez 1 NBax Peraw ag
Ty § gfew wefew av wr wg
1 W owgev arfrae ® e -
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[ 7o wx wrun]
Wife—eme e ove @, dW,
T8, 9¢ Ty dd-—reeefifo, Afew
W W AW a0 s,
W EFR ¥ W wma wEr 8
AHT AT ATLAT | JE FEX AR &7

e ®Y TR 7Y :
&4, & w1 9% /9, ¥ qoar g few
foa w1 qrddt, w1 avdwr ? g WA
§ wwT aw TRE—afeT Fase]
N aRaguFA T E ) 9w
g0 T AFC 9 T TA q% wH
, Afen v @ w2 w
, T TR R e
™ T o=
& &, "I & &)
¥ w1 v 7o o a3 i
¢, wfemr Afewsr o =woh
! WA W X EE EA A
s ore femr ¥ waET oW $i—
39 | WA TS W [T AT § A
qur ffog | W@ W
wUN, W IW BT FE A a, 7
g T g Sw A w8
sy )

WY FT AT-FHA FgaT § —

‘While the general rule at com-
mon law was that the scienter was a
necessary element in the indictment
and proof of every crime, and this
was followed in regard to statutory
crimes even where the statutory defl-
nition did not in terms include it....
there has been g modification of this
view in respect of prosecutions urder
statutes, the purpose of which would
be obstructed by such a requirement,
It is a question of legislative intent
to be construed by the Court’

gzt TR T EA 1 W gl
tfoga fogm sx @1 wwoww

~ 3
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igﬁimn
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wifwy A Mwe ¥ i ¥ wow
fear, amr #3§R fie rét Wt afimche vt
a1 & wgw fe & el g, Afew
ST WA —Y, W T e o ¢
o aty ¥ s a g five ofY o o

A gx fiewr & 3T 5-7 Wi
W & ¥ ormn § fe s o ey
s gdtar sgm s & dw af sow
g1 Afew wuwr o & fr o
¥ 7 AR o § yor g, R
ot Tq & e SN s g 7
Wt wiewd qfew  wiefew; ol
gzard A %1 wigAd dfedz, ww da
o § 1 T WT ¥ ¥, W0 oEr
fafreex #t w§ arfr 37 < it B
wdq WA, F¢T qg WY & feaEde
qr o fear 1 & wgar g fe oW
W T & AR ¥ Afeg, e
A 9 aTex fr @@ gfm & awm
& o, f um ¥ e sRifedy ne
T fear, wewrd ol el § waw
or oy, Sfe FAT € T s,
qATHE W SR Id@ aw ¥
far @t wifE T FT R IT W
oy ¥ T A ¥ W Ay
wfgg fs o7 39 &7 s W AW,
oz AR &, AfeT ww A
@ g T e frr g @
ferg g wgar § 6 ar oY awft & sor
FETER AT AT AW @ W =w f©ifog
% fir wgar §—U9 & & qgAw A
WeST 4T | WY A1 AT R ¥ g8 W
Afamrerf fofog o &
ST 9, T @ WW ¥ @ dney
Y5 T W AR R A e 8,
g g siraTees e, srameds de—
WY ge Al e Wi
oy g wfwefei M & ® 4y
wifat wooy § o gfet 3
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§ Rrmir quITH w—
& qwer § o forrdt refedt Yoo X
WA AT 1 St dar vy §
R ow ¥ faber woariy wifrRT
g

% uiC mwmar 8- @ ¥
WA GHAT FA Y | TIeqw & fag
WOT FHT 8, wq wqw & fAg qenr

R & & g w1 fewdiegum faeew
AATHAT 31 QF Fag AT H WY
3 vaw fawde &, 9ar fefigee @
§ W w9 faad §—saf 5w axg
A AWF wT FAL | oW
g1 W AW 7 Aifwg )

SHRI P. G. MAVALANKAR (Ahme-
dabad): I have heard with <¢rent in-
terest the various speecheg made so
far on this very interesting and im-
portant debate,

1 am not a lawyer like you, Mr.
Chairman, or some other friends and
although 1 am a lawyer's gon, I cannot
claam any expert knowledge of law
Bul I can tell you at the very outset
that I am not taking a view that all
evils and diseases of society, and all
offences whether social or economic,
can be dealt with only by law.

The whole difficulty is this that 1the
Govenment of India and various Stste
Governments are in the habit—increas-
ingly in the habit—of thinking that to
avoid any evil, or to meet that ewil,
the only thing to do is to pass a legisia-
tion and be done with it. I *hink this
is a very defective and dangerous
trend,

321 hry,

[Sum: Nawar Krsmorr Sivam in the
Chair],
1805 L, Semz g

(Amdt.) Bil}

I agree with what the learned profes-
sor, the Minister, said just now, name-
ly that the Bill iz a necessary and a
good measure. But, 1 want to tell
him @t the same time, in all earnest~
ness, that mevely on the basis on. which
the amendment is brought forwmd
you are not going to caich hold of
offenders in the way you want to de.
This Bill as explained by the Minister
18 brought forward on the basig of the
report of the Law Commission. 1f you
look at the report, you will find that
there is a mention by the Commisgion
with regard to certain approaches—
not only a legal approsch but also
social, economic and polttical apprea-
ches, Whether Government has taken
into consideration all these aspects is
a point. The recommendations of the
Commission are not only for amend-
ing the law in this or that way. ] am
happy that my hon. friend has refarred
to the amendment of the Act. Even
the Law Commission Repert does not
say that merely an amendment to the

~Act will achieve the purpose or Is cal-
led for. This is an amendment to the
Essential Commodities Act which. io-
cidentally, shows that there is deterio-
ration in all spheres of our commumiy
and public life as a result of which
this measure i3 brought forward. The
other day. one interesting piece ap-
peared in newspaper report You must
have read it. I am giving you an
illustration. though strictly it has po
direct relevance, The report said that
one survey was carried out by a socis
ty called the “Friends of the Consumers’
Society” in Ahmedsbad—a purely
voluntary body—whose aim iz to
protect the consumbers’ interests. Here
we are discusting about the interests
of the consumers ay well. We are dis-
cusding the Essentital Commoditieg Act.
The point here, therefore is that ac-
cording to this survey, in as many as
75 per cent of the weighis used by
all kinds of traders, businessunen.
shopkeepers, hawkers and vegstable
vendors found to be faulty. The con-
sumers are thus loging tremendously,
because they get less gquantity on
account of defective weights, This is
the position prevailing genmerally.every-
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{Shri P. G. Mavalankar]
where in the country. Now, aie you
going to meet the problem of lack of
morals and lack of standards merely
and solely by passing the laws? Bo
tar as this particular amendment goes,
it is good. But what is the Minister or
the Government doing is when the
Government machinery for implemen-
tation is not tight and upright. The
trouble to-day is that government{ ma-
chinery is merely explaning its vew
ideas, But, | am sorry to say ihat
there is very much less of uprightness,
there is more and more of corrup-
tion. If you offer some kind of bribe
you go scotfree, without any punish-
ment. The more you have controls
you are only asking it possible for the
people in government offices to have
more bribes and make them possibly
richer. By bribes one escapes Whis
punishment. What is the use ot pas-
sing such laws if people escape pumsh-
ment by offering bribes? What 1s
needed is this. Government should be
tight and upright. Certainly it de-
pends also on our judicial machinery
that we have got. 1 am sorry to say
that our judicial machinery and judi-
cial approach too are not in tune with
the spirit of law; they are also not in
tune with the progressive dynamism
that is expected of them. Therefore, 1
feel that something should be done with
regard to this. This necessary judi-
cial approach must also be looked
into by Government, Moreover,
public opinion is not yet vigilant
and not yet sharp. Public opinion
should be created. The people should
boycott those who are indulging info
social and economic offences. My last
point is this. There is an absence of
social sense and concern on the part of
the well-to-do; the “Haves” have not
yet been awakened to their obligations
towards the “Have-nots”. When
offences are anti-social in nature, can
you depend solely on laws? My aues-
tion is: Will a mere amendment to the
existing law do the trick? 1s our
bureaucracy properly geared to itg new
tasks? Apart from the administrative
bottlenecks many things get bogged
down in the vest administrative jungle
whether in Delhi or in the State capi-
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tals. Therefore, let us pet bogged
down in this administrative jungle. My
fear and complaint are if you g0 on
extending legal provisions, then you
are making it possible for corruption
and bribery to increase, and too much
legislation is harmful to the communi-
ty. Let me give this warning to my
good friend, the Minister, don't let
yourself be deceived that merely by
passing legislation on this you have
done the trick and achieved your pur-
pose, Legislation ig necessary, but
you must see to it that the legislation
is implemented.

Lastly, my friend, Shri Goswami
and Shri Shukla have deal with mens
rea. 1 am not a student of law, but
I would like to say that if you want
to punish the offender, punish him,
but do not make it obligatory for the
oftender to prove hig guilt or otherwise,
So, why should mens rea at all be in-
troduced. It is contrary to the spirit
of law: because. unless a person is

proved guilty he should be deemed, to
be innocent.

So, 1 conclude by saying that while
this is an essential commodities amend-
ment Bill, the Minister should know
what is essential and what is non-
essential. The essential thing is not to
go on amending the laws every now
and then, year after year, but having
stricter implementation and by having
an honest, upright and efficient Gov-
ernment machinery coupled with vigi-
lant, strong public opinion.

@ fow oW fy (g )
gnofa &Y, wmaws TRy (d0w)
fardiwr 7 frwre ek ATty WY ofY
q are AR AT A T s evpfe
firar ot sy fir g0 aTeeRT At
&7 o § ogt fafraw ofwdee ot
IawY w@y faan § o Afwmy ofwire
NN azy fear ¥ qor GEA W ger
fear &, TawY sorg a7 way & wrned
qlt g & mifewfw W ol )
2 A T W e ¥ wmerr g
& AT W WIS 9% REHH ST qAATE
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t

f w1 & wrres aspil Mot s
& & o ag agi 0 | weaw
T AW FWT A WY 4 fadaw o gy
T @ feT 2w ¥ wrw ¥ wEew
YT faaq M | wW & s foyalr
& § ag & faq & s Afer F
wwetar g FTGAT ¥ A FAr A
g Tex N oaR T A o E ke
ot fFaA € s FHT a1 g afe
e oty 7 gt ww-daw g &
Tg WA A 419 § Wiiw g faar
% & 7 wwar § |

gl 71 9g ¢ fF gdfme w49)-
feftw & fefgsgmm st wvw
usATT @ Y gAY Afaat o faw
g @A AR A F 0% AR
NMamHa@EdNEaad | w
qag ¥ O% wEA A A g ¥
ST T FT7AT O ¥ favaw I3 mmv
§ | wo wE@T STEAWET A G w9
§ e @ § wwwr = e
fe aad 57 ww K ¥ SEaw W@ ¢
f& frex srm el ad s & o
W& TG & | ey § B wF w0

OF I Y WL F A HATIFT w4y
femrar wrgar £ F afs g7 w7
7z g 5 faad W wfeed @
TR & foreder @Y € 39 wav
& gy € ar dww g § A sy
W offw fiear smem — afy @ s
&1 A Srw g 5 9 e weHEr
fodarly & @m &t gwwr qwr &
SRR Y Ry AT | WO wifhed,

WO grzEd WX Al e

W oWy oIy A AT wEr

T @y § AT weaT X avee

T g

(Amdt.) Bill

& wrow AT g 98 & WS

M fearT agarg 1 oy 6 F

wow @r g FaAaRE s AT 3

TR FTERT W FH  FH 6 WEA
W g g8 STadwi A AfE

Clause 6 “Provided that the court
may, for any adequate and
special reasons to be mention-
ed in the judgment, impoge a
sentence of imprisonment for
a term of less than six
months." )

< ai # femar & | & o 590
M ardar swaaw g 56 Wik 3
wga & war faw Wl ? s
saw @ fegr W @ § wgr
g

(2B) For the purpose of sub-gsec-
tions (1) (2) and (2A) the fact
that an offence under sub-
clause (ii) of clause (a) of
sub-section (1) or under sub-
section (2) has caused no sub-
stantial harm to the general
public or to any individual
shall be an adeguate and
special reason for awarding a
sentence of imprisonment for
a term of less than three
months or six months, as the
case may be'”

¥ mww Y wrar W wEY &
tfefioims ), Svamdy #1 a1 oA
qfeers Y wewefmae grf g AT &
fo fw forg oo aoma & 7w gt
aff sxar @ IEET 9 A9 T
g aga § F2 9 AR WM ¥
amae # 1 '

o T ATy s 10 (&
H oqg wr [y w0 e
were #r  Qfiefedw s g ot
s, 3@ A vl § AW
fer omom 1 g@ FT wEE Ag gAT
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[t fremra o)

fEat dur X wyAT  QEEEEERE
Fuq F fon & 747 9241, T IAFT
T IOM A I/ AT AW gEAA
7 frwsar 57w weeTa@T IEwT
g w9 /W 1 Xw dar
W ifrwmasoaff v aew g 1 &,
oL WY ag  Wfawew e R oW
1§ FrOr & NE Ay ofefada §
feem ®41 g A & TREZy B
FTAT AT IE H) FTE BIEC ATRAHW T
&, TaT a9 FQ, a1 § quw gear ar
frza ¥ gw  adfor freer wwaT
Afe  waar ¥ am frewa ¥ 39
T g 1w A e A & e o
TF WA OF ATH A FIH FT VET
AT gAY AW A gATAT ARaETC
¥ A frwea A @ A Ay g o

aarafa oY, #wt oF g 3@ @
Forar T ¢ TR FART B FiEAR
w0 %7 o1 wigw fear way 8, @@ &
g arfer WX gae FE R T
ufis frafgn ) A0 WAk
gt a% & oAw oran §, F9T 4 H AR
FifEaHe FOM W TS 6 F A2
WY grow S gy, A qFEy F fog
FHT 1 AT T ¥ A Y & AT qAT
sifasar & ¥ & & #0I0F WE FART
wifeere  wTar § W xw o
faorr @t 2, @ a® aqET WwoORTd
qaw ¥ qmw @R JG ww ¥
@ wrar @ f5 v & werfewm €%
& s St @ ar W dfgfer
& a1 9 qfawa 8, &Y 99 & wifwade
FTX w7 wiuFr s ) frar v #
afrr 3w TweR ¥ gfefms facs-
¥z w1 w1 el w12 w o
& WO wrw ¥ ¥ OFT e afi Y

9 & wemar wreT wwnfa o,
7 os wad s sk frEw
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FA g g Wi g ag § fe fed
F & X g W F 49 0F et
wm fear mar & ot 9w ¥ ag @
t fs o it mfefrr wifeade o
gy, aY 99 & fag WWT Y fedea
w1 Tee foar war § igwEr Ao
g g N@Faramwida
ot fedew w7 @R Afer ot wda
2, WAITT WIS | FT qIEY,
e, o i Ay wrwg  fedew
& e W Ag gFer s Afe
W 3% A B A wuw fedw #%
T g %y AW R 3w A aa o]
¢ Ao sa B grRg wA AT WA
AT ) A 3q A9 w7 wwaT ¥ )
g FE awar g e X 3F w7 qv arER
qg G A T AR I I@
AFEAT FAT 397 a1 R} g 30 9w
T WA AEF W wrer ¥ fAw ¥ mar
a1 ar 3% 4t freelt o § fag ym @
T F7 7 T AT WIT GUCIE A 4G
aFE T X gw@r §, 4 gW ¥ AW
9 T %8 AR ¥ 3y @ wadt
@ P ¥ ¥ W FTAr Q) § AR
WY TF T ¥ ar Fz awer & o F avw
Fré fedew afr §, 91 FwdT W
g, 97 9FET AUAT | BIHIHT F;
FATH AT AT F ATH H FA X AT R
®iv Wiy gy fe feaw @@ AT A
WA TH X OFET § | WG AT WO
ferd & @t e | wafeq w@
ag # IH9q @ ¥ @ frods
fr i wRAITwITEfE wm
T X AT A ofag |

wwrafa o, & grew 1 Sy 997
T e e & fA¥ew s A
fr v ST & a1 o s v &
@t ar ey qr gt e wre Fodfae
sreifedtr owe ¥ e agfeas @
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W @ ¥R ¥ QoW
L ¥ ar Y Y ¥ 0 ;W ofkad
W A weEw § oqw
g &

st wAwe few (gEETe)
wwra (e oft, & Rreitg o o ¥ g
&7 FWET TV § W FCEITEAET AT
7 A e g 5 & ga fadas
I ¥ F FifF gqy Sk Taww v
g A ¥ Hage & ey
¥ wgar wrgar g fr 22 Spv ¥ oafE
St ®1 wq weRw Wl gur a1 WK
W gaz 1 wfeiww 22 @ W
gRaeTer, MguAMT @I w
oF AE1 & §HY ¥, wafs T qwawd
wgarE &, @AW A7 WA F7 R Adr
¥ wer A faw @ 8, feedt an @
T faw @1 &, @ w® ARy Wl
TOT &, THH T AT § A A 0 -
wea (oo &1 &6 wmoay AR AR Y
g faeen, Afes g dar e W
T AR AT EN W oW faw w1 I
#T W6 Ay, @ g4 4E  9ET
fFed gt A1 & 1 & a7%
@ 7% ¥ ¥ fF g wrd madt 4
FQT 8, B MO Fear &, A T
AT FIT WA F T IN F AT
g grl, AfeT gl A ag o TN
LRI CE (R IcR SR TR B
N WA R et sat smrm
g, ¥erwRE (< faw Y qA
ag et famré feur w@r a< g fear v
B e M o w2m, 97 By e T
@ Aqg s AN RaTaw g fe
s fead ¥, gAre@ET @, W
ol won A A F oA A EIA
RN T qwEr naAwl 1 7g TR T AG
fr mn 31w W it @ wig,
% g faw gy a ¥ ? wiw
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g A fE s o wRm, 3@ A
& sy AfY g, ag & swwar g
F-HAEE  qTA TG & |

EQ Tq N TR T faw W
FdmAaafdav93 o
Fgl v 2 & awd o feva et #
aa famad AN @, 7@ AT AR
gV W v wem fear gx FA A0
FYHR(T O AET AVA Wy fadt Y oY
Y ATA L ARSI AN a9 & 19
AWHFEM T AN gz w@wm @
AR ¥ 2rdt WS g2 9@, g7
FF A 7 T9E ¥ Ffegd & AW 97
AEd F 77 AR TOEE F TH g7
¥ firedy fmTEn gF. AT Y GAT qHT
g ot o Ahr avare ¥ faere @, 9
Y BAT FHA g |

gwrafr wgea, @ & qF faw ¥
RN oYaedT ¥ § ag daw faww
sggeer ¥ Y A9 3, AR FT FA N
fag #r &1 "AvwEd OF ¥ fag,
@t ey & fag wiv @Ten-
A FA ¥ fog cad 3o T ¥
TRM faary AEET F I I FTAR
fam & sy S @ wEr g bR
was ara A §, Ig ¥ fag 3o @ fFa
& | ITEA A I AT TET TAH AT
§, TEF A A TN A A AR
AFARR TRM dar fem &
gqeaT wgar g fe 9w A q@ weEmw
W gut & W wT w9a a7 fagaw
qur g, fey sgmE T gE R 1 w9
1T F o 7 AR AT TN
THEY 9T A9 AT AMFC | T AN
qréf & 27 ¥ HYT W F AT 9
aenfar & faas s g
wifeq Afew Qar d fear wrar 2
i OF aCh W@ griy, TR
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aht gFf I ® Sy "B, &t
A TTH §THI WY HEST O 1
Ao A AT T E ) ¥ 70 Ay
ey &, @ Ne-Frd |, Tl
W HTAT ATATL FIA AN 30 BrEEr
At gafer ¥ vgar a7 @ e v
BT T AT X A & faens
WR Tt 50 At & s
HEER ®TR, 9 g9 A Ay
Fe g v ()

quTafa WEE, gH gT a7
ool AT AW FOU MY ¥ Al
g3 FAT T W9 WL FH F GAMAT A50
g SirE A e AW
T d s TEE F R SE
famTe srdaEr &), fes st qars, &
& o SAAT ¥ T SATET TATH AAT
¥ % I AT FE AG QGT | sHA
¥y fgr Y a9 g1 v zAfan @
£ atfe ot @ g faars @ 9w
T qx AA /R

awrafy wgiaw, 9@ aF qEAEE
FEIAY T A 2, I HF AT A G A
ar 72 @ v & welh oy ¥ fa¥ew wem
f&amr 3 #hE v TF AAAT
gy & ®w1v gw & fAc w
wAx aan Wy F, # Fraw
FATATAEA &, dt v Taf faam A
fE 2 wa=Y F =T 7 9097057 FAT W
WY FAe & dra F oF ey Ay oar
qMa wifE 9 10 37 ¥ wey FNET
T ¥ 7 @ faar Iww ) wE Ay
w1 g § i oF foe @ s feam
¥ oF w1 ¥ foar omav &, A 9T AT
wfedy ¥ strar & a1 §YHT FT T F¥
FHEAY 9T vy §, A @ A T, I
°99T W @A @ woar feen fadam )
A T qY SATYT AT TR, W wT

g w1 frodw @ g@r T aw
®T & wTe@rAr ¥ o i et §, 9
ﬁmwhtrmﬁwsm
HATHT g W@ ¥ 1 S <fror wrTETA A
Tl § 39 AT W wWs W,
T AT, AW WX AT oF gy R0
&t ¥ oed & ww g T A
¥ fawr vl ¥ s SwEw 9w Ay
7 g wareT dur & Ay § ) Wy Ay
fom #ma o7 qg o firmdy g,
a7 foedt 7t & wilr @ o 9w qx @S
AT FATH FHT A F ) gwfag ow
fre og W wrewt T ovm f
A ¥ A iy Gy A § s
ForareY sorer srveft & w7 v & ¥ v
9% 2 a1 A v, Fw dvw wfe AT,
far mifewr ®7 marer e wv, ¥
FHT IASY HWT T T | A A &7
7 g1 At o W rzaTr 7 @
A & T ¥ wrEdt ¥ aw, AR
v, JeR Gt N F@, oF g3
HTYH! T Fraw qrfgy | sowr
JTEF HIT ATHR HI U W9 T
sl 7wy § N Ferd Frawr ww
T FEd &, ST TR F1CF §rEwHT A9
g J AT AT F et o o
fFaa AR A AR ¥
o AT TG AE, TE & o ey
¥ FTAAT g | FeA ¥ [oq wiw w3 fw
A [T arnlvE, s aron ¥
e #TiarE + & fog vy &=
[z & #few og a9 [zarar s @ )
aZafy st ¥ M qx = weadw
rd FaTg § ¥ IR A ¥ sy §
T 7g feay ¥ & o s & (e oo
7 AT FY GO T WEY ¢ Wl
T A OIIRl  (EET WX FR
FEFBTAN Y | PN arwre ?
faer g, crer §, W wE o Aw X
s ary ITET & FFA T LA



“'3or St Res. & Essential

g s i &
fazdy § feeremn & oF wisTd &1 ywd
qar wwar & f warr wolt & ag Grew
e Ik MEEe A%ET A SER qiw
T o9aT §F a1 ¥ g fear e faaf
gz ¥ fgrww samy ¥ g gfrad
TR 7w | g o gEd . wowr
ST ¥ § GWAT 95 B HA 9T [@AT
oA § | g gf §I & T qTE T
w1 wrrure 78 % fyer mferel & gl
& Fr. s s TrAE ey #37
7g 7% are & s O a7 4 @ § wrawwE
gl ¥ IR 0 AT A R g
e A Fg § At & ofF szdersng
oty 612 ¥ ug Pae it 3 2am S (sqamnw

SARDAR SWARAN SINGH
SOKHI: Sir, on a point of order.

oo adem @ ww At IO
gger g § 1wmar s & § fe wrd
RO FTAT &1 A1 9ET  IAW! GHAT
¥ qEAry 1 Wy ¥ FETET HTHAEE
AW ISIG | WA HAG HATA &Y
™2

ot ormwre fry ¢ & oo 0 IETIAT
FT T IS AE Tgar | X gagar
# & s % 97 98 TR ¥ 919
T g3 TS RA AT IF  ATEAWF
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SARDAR SWARAN SINGH s0KHI
(Jamshedpur); Sir, I support the Es-
sential Commodities (Amendment)
Bill, which has been moved by the Com-
merce Minister, Prof. Chattopadhyaya.
This Bill should certainly check
smuggling. hoarding and blackmarket-
ing in essential commodities, This is
a multi-purpose Bill. Most of these
artificial scarcities are created ty the
greedy sharks of the society. who
indulge in anti-social activities with
selfish motive and personal gain at the
cost of the generm] public. One cay
they will have to come to their senses.
it this amended Bill is properly used
hy the Government machinery when it
fokes the shape of an Act. The masin
difficulty is when our Government ma-
chinery which has to implement the
Act fails in its duties due to various
reasons and the persons caught go
scoifree and ultimately the Govern-
ment is blamed, which is very tiue.

I want to know from the Gove:rn-
ment why stern and prompt action is
not taken in time in those cases.

I have given some 31 amendments to
this Rill which I hope the Commerce
Minister would kindly consider,
because they are meant only for
strengthening the hands of the Govarn-
ment and they would help in faking

'C . .‘..“_,i“:..‘soz. .



303 St. Res. & Essential

[Sardar Swaran Singh Sokhi]

stringent measures to stop hoarding,
smuggling and  blackmarketing of
esgential commodities and also fight in-
flation,

Though the Government would con-
fiscate the essential commaodities
through thig Act on animals and vehi-
cles, the Government should 10t leave
out barges and aeroplanes used for
carrying essential commodities in such
circumstances, as proposed by me in
one of my amendments.

Even the drivers, the owners and
their agents caught while transporting
goodg should not be spared and their
venicles, barges, aeroplanes should be
conflscated anq they should be pul
behing bars without ball and no appeal
should lie for such grave offences in
contravention of this Act and, for this
purpose, more and more powers should
be delegated to the Collectors and

Judges.

The term of imprisonment chould be
enhanced ag referred to by me in my
amendments.

As you know, Sir, the essential com-
modities, such as, cotton, woollen tex-
tiles,, foodstuffs, drugs, [foodgrains,
edible oil and oilseeds should be seized
wherever they are moved with autho-
rity and no leniency should be shown
towards the culprits who are enemies
of the nation. however influentisl or
highly placed they may be, whether
they are individuals or companies, in-
cluding limiteq companies or their
Chairmen or Managing Directors.

Any person who contravenes any
order under this amending Bill shou'd
be severely punished and the minimum
rigorous imprisonment should not be
less than one year andnafine of Rs
5,000,,including confiscation of hiz pro-
court of law.

In case of any non-compliance of
the directions of the courts, he ghould
further action It does not matter
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whatever the plea he takes, whetiwm
on mental or any other ground.
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8ir, if the Government would nct Le
strict even now, then what is {he r
medy left? The Minisiers oconceme
must also personally watch and sev
the implementation of the Acts passed
in regard to their respective Depart-
ments because gimply coming with a
Bill ang gelting it passed by Parlia-
ment would not serve any useful put-
pose, If there is mo follow-up action
and, here, I do not hestitate to say
that such Ministers whg are lary, in
implementing the law should be pulled
up by the leader of the House. The
Code of Criminal Procedure, 1888, is
being replaceq now and the Essential
Commodities Act, 1835, is being
emended by this Bill giving more
powers tp the judges and courts to
deal with the present situation, From
now onwards we have fo see how {he
judiciary implements and interprets.

In conclusion, I would request the
hon. Minister, Prof. D. P. Chaitopa-
dhyaya, to consider the amendments
that 1 have brought forward in regard
o this Bill and accept at least some of
them, if not all of them.

ot wAwere fasr : Aamfy off, @
g % fealr ga7 ¥ 7w
¥ sy & gl ver i Fi€ 5 raqear
oo AT wgieg & fqr v s
Fr w7l gw A e
W % swar & wfafafe &)
% 1 wigar w4 feai & war § dfeq qw
gz g | W R (eafy §
ot A & galwe Fow X ug
fadgr sTw@re

wnafe W
' WE A T |
THE MINISTER OF COMMERCE
(PROF. D. P. CHATTAPADHYAYA):
Sir, this Bill iz very Important and 1
am grateful {, the hon. members who

have participated in this discussion
for having come out with very concrete

o ¥E ¥



305 St Res & Essentil

suggestions But the point is *hatl
many larger questions have been
ralsed ang discussed in connection
with thig Bill which only replaces the
Ordinance promulgated on June 22,
1874 Larger questions like distribu-
tton system, holding the price Line,
establishing a sort of panty between
the prices of agricultural raw mate-
rials and industrial raw materials and
many other connected 1ssues have been
ratsed I quite agree that there 18
reason for bringing these 1ssues 1n
connection with the discussion of this
Bill But I would humbly submi to
you that, as we have already stated in
the Statement of Objects and Reawons
for bringing this Bill, the purpose 18
very limited. We have already said
that 1t 1s only to make the penal rro-
visions under the Essential Commoudi-
ties Act, 1955, more stringent and to
make their implementation more eflec-
tive, also taking intp accouni the re-
commendadtions of the Law Commis-
sion, we have brought this mea-ure
So, our objective so far as tlus Ball 18
concerned, 1s rather Iymiled There-
fore, if I do not touch upon the other
larger questions which have been rais-
ed 1in ihis connection, I should not be
misundersiood 1 take nrote of the
points of view expressed by the hon
members, but if I dg not devote much
time on their comments and sugges-
tions, 1t 15 sumply because they are
margimnally or peripherally relevant and
not very much That 1s why I would
deal with the concrete 1ssues raised
8o far as this particular Bill 15 em-
cerned

First I would like to repudiale the
very unfortunate allegation made by
bon Member, shri Mishra Our
party s name was dragged with regard
to some malpractices, etc 1 strongly
repudiate these unfounded, unjustified
end unwarranted Insinuations and
allegations I entirely agree wilp the
views and argumenis made by several
hen Members that what 1s 1mportant
ig not s0 much the provisions of the
Bull alone, but alsg ifs implementation

SHRI NURUL HUDA Will t, imple-
ment

SRAVANA 31, 1606 (SAKA)
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PROF D P CHATTOPADHYAYA
I certainly include will underlymng im-
plementation Several suggesiions
have been made by hon Members that
there 15 necessity of close conrdination
between different ministries of Central
Government  between State Govern=
ments and Central Governme ¥, ruling
party and partieg opposite ™he pro-
blems which this Bill wants to tackle
are not of a political character The
subjects may be political but the ori-
gins are sucial and we have to combat
that
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17 hrs.

SARDAR SWARAN SINGH SOKIII
What do you mean by social”

PROF D P CHATTOPADHYAYA
Please sit down kindly have the pati-
ence, I will say

MR CHAIRMAN You have asked a
question he will reply Sardar Swa-
ran Singh Sokhi

Let him give clatification
I asked, what 15 meant by social

MR CHAIRMAN He wil give you
that clarification He says he will
give you

SARDAR SWARAN SINGH SOKHI
I want to know immediately

MR CHATRMAN Pledse 21t down
Prof Chattopadhyaya you may please
resume your reply

PROF D P CHATTOPADHYAYA
I wag submuting this The 15sues are
larger and are not confineq fo this or
that political party but it concerns
soclety as a whole and many of these
problems are outside the frontiers of
this party or that party or even Gov-
ernment ag a whole and concern the
body-politic and social 1ssues as well
It has been suggested by several mem-
bers particularly by Shri Dinesh
Chandra Goswam for example that
uniess the consumer resistence grows
and develops Government on its own
cannot tackle these problems As you
know the essential commodities are
hundreds 1np number ang the consumers
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run info millions. It ig not possible
for the Government io do all that is
called for. I do not. in saying this,
minimise the resposinsibility of the
Government because iy ig very much
there.

MR. CHAIRMAN: May I ask you a
question? I am only suggessing to
you; I have not spoken on this Bill
Mr. Janeswar Mishra said about the
four pillars, char khambe, the supplier
of raw material, the producers, the
distributors and the consumcrs. Eave
you got in your ming anything to bring
together all these four elements? Would
you like to do something in the matter?
At any stage you may express your
opinion, if you want to.

PROF. D. P CHATTOPADHYAYA!
I have suggesied already—may not be
specifically in responsc to the points
raised by him,—but when I say that
there is necessity of coordinatirn het-
ween different ministries and also co-
ordination between State Governments
and Central Government and also when
I say about the necessity of mumntmn-
ing party, not one tp gne. but a reason-
able parity between the price of indus-
trial raw matenal, agriculimal raw
material etc. I have referred to Mr
Mishra's poing, of view. What 1 was
wst mentioning was this, that the con-
sumer resistence and alse effective
public distmbution system are some of
the means and mechanisms ahsolutely
necessary o secure the nbiects v.bich
this bill envisages

Sir, it has been pointeq out by Shri
Goswami, for example, that the Magis-
trate’s power is not enough o tuckle
with the economic offences enumerated
in t{his Bill. It iz only partially true.
I say partially because the magistrate
who has been given the power o im-
prisen an offender for a year has also
got the power if he thinks i{ necessary
under the circumstances of the case
to refer it to the higher authority who
is empowered to extend the period of
imprisonment. So, limitationg cf that
magistrate's particular power does not
debar him from referring this 1o the
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higher authority who is empowered o
convict the man for a longer period
and {o impose a more effective peralty.

Also he referred to a sort of alleged
incompatibility beiween Sectiong 4 and
6. A close reading of the same, I am
sure, will persuade him that there is
no incompatibility. If the appellate
authority takes a decision on the basis
of what section 4 enjoins, then the
contention of the appellate body will
prevail over the contention of the body
which referred the case ito it. You
will find that section 4 starts with
‘may order.....” whereas section 6
starts with ‘shall’. 8o, on a close read-
ing of the clause you will find that
there is no incompatibility between
the two. I am not a good lawyer as
he is. I have the knowledge of law
that I had in my university. It he
looks into it, 1 am sure he will be
persuaded.

SHRI DINESH CHANDRA GOSWA-
MI: You have given powers 1o the
Collector to confiscale the commodity.
The right of appeal is with the statu-
{ory authority. That authority may
give one decision. The judge dealing
with the prosecution has the power to
order for forfeiture of {he goods. These
arc independent bodies. It may be in
a casp that an order of the one may
not he agrecable to the other And,
one body will not be bound Ly the
decision of the olher body. If a prose-
cuting magistrate says one thing, the
appellate body mav say the other
thing If a statutory authority says
that the goods are to be confiscated
and the magistrate says ‘No’ or vice-
versa, or if the statutory authority
says the goods should not be confiscated
or the maglstrate gays it should be
forfeited to Government, in that case
don't you see there is contradiction?
What are you going to do in that case?

PROF. D. P. CHATTOPADHYAYA:
As I said, I am not a specialist as he
is,, Still T am of the view that the
view of the appellate body will prevail
and in the confiscation clause, there
ig stil] reason {p believe that the pack~
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age or the covering of a vessel or trans-
port machine which may be used for
the purpose of committing economic
offences are used unknowingly or not
1n connivance with the owners, then
there is an escape clause for giving
him some relief and giving him the
benefit of doubt. So, I think they
are not quite an independent authority.
This ig the presumption on which Shr
Goswami is raising this point. I say
that these clauses should be taken and
read together.

The other point is this. He men-
tioned about the mens rea, that is, the
presumption of intention. You will
notice that there are two sets of cnti-
cisms against the Bill, one cancelling
the other.

One set of eriticism was that the
Bill is not stringent enough while the
other criticism ig that it 15 presumed
that the law assumes the form of a
draconian character I would suggest
that even if mens rea i1s presumed, the
presumption has heen diluted because,
under clause 8(2), the fact ig sought
{o be proved only when the courg belie-
ves 1t to exisl beyond reasonable doubt
and not merely when its existence is
established by all vreponderance ot
probabihity The word ‘and’ is signi-
ficant,

SHRI P. G. MAVALANEKAR: What
doeg il mean”

PROF. D P. CHATTOPA-
DHYAYA: It doss mean that oniy on
the ground of more probability, the
presumption that he has done it 1n-
tentionally will not be dispelled; some-
thing more is called. That makes the
law more stringent.

SHRI DINESH CHANDRA GO-
SWAMI; Can he give me a conceiv-
able case where an accused person,
except eslablising pro*ability on facts
can probe that he did not have the
infenti~n or knowledge, because inten-
tion or knowledge way be established
by surrounding circumstances or pro-
bability on facts? He cannot place his
intention before the authority, Can

Commaodities
(Amdt.) Bill
the hon. Minister give me a conceiv-
ab'e case or illustration where he can
show that except probability he may
produce something by which he can
prove hig innoce.ce or lack of know-
ledge? So far as the shifting of the
burden of proof is concerned, I am
completely in favour of it
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SHRI D. K. PANDA (Bhanjanagar).
Just to help the hon. Minister, may |
submit one more thing so far as this
aspect is concerned? In the Ewidence
Act which is a Central Act and which
hag been in existence for several
years, there 1s already a chapter on
presumption, and three kinds of pre-
sumption arise there, If the purpose of
this clause is to prove, then I think
this is not at all necessary. The Evi-
dence Act would be sufficient to cover
it.

SHRI DINESH (HANDRA GO-
SWAMI He may not answer it now,
but let him please keep it in mnd.

SHRI B. R SHUKLA: I would sug-
gest to the hon. Minister thal the
original section 7 of the Art comple-
tely takes care of every eventuaiity.
It says,

LD

If any person contravenes
whether knowingly, intentionally or
otherwise .".

So, that covers all «inds of cases.
Knowledge ingredient, or intention in-
gredient or the absence of both thesc
ingredients are covered by section T.
So, why should we introdluce a new
clause” Let the old section remain as
it is and it will deal with all even-
tualties

PROF. D. P. CHATTOPA-
DHYAYA: I thank him through you
for this

MR. CHAIRMAN Probobly that is
the legal advice that the hon. Minls-
ter has got.

PROF. D P. CHATTOFPADHYAYA"
--But I would again say that it was
necessarv. As rerards the anesilion of
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brobability, as the hon. Member
might be aware, the range of probhabs-
lity 18 between 1 and 0. So, probability
of a higher degree will be taken as a
fact and probability below the mean
will not be taken as a fact for this
purpose. I shall not go into those ae-
tails, but 1 think to ~sirenglhen the
presumption, these funmther qualifica-
tions have been added. Ordinarily,
otherwise, it is left as it is in the law
of evidence.

Then, Mr Daga as w:! as Prof.
Mavalankar has said that law by at-
self is not enough. This is a point
which has been repealedly made, and
very understandably so, by hon
Members, But I woulq only submit
that law is necessury hut not suffi-
cient. Nobody hag claimed that law by
itself will solve all the prohlams. Com~
mitice of offence and capital punish-
ment for the commitling of offence are
as old as human civilisation. So, it is
not something that we are facing n
this country during a particular
period. By passing legislation or by
hanging a man or even by cutting a
hand, if offence could be put an end
to, then during the mediaeval priod
itself, all economic offences or even
serious types of offences, cven criminal
ones, could have been put an eng lo.
So, we are not immodest in our ex-
pectations so far as this Bill is con-
cerned. We are only saying that this
is necessary, As to whether it will be
sufficient, I have no illusion about 1.
That is why 1 have said that coopera-
tion not only from State Governments
but also from all the execuling agen-
cles including the executive and the
legislative and even political parties
and public opinion and consumer resis-
tance are all very important ingredi-
entg for a total package for the reali-
sation of the objective of the Bill

I shall not take the time of the
House. But I would only submit that
this Bill has a limited object, namely
to make the Essential Commodities
Act, 1955 more effective and the penal
measures more stringent.
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I hope the House will agree with me
that this Bill should be given a fair
trial and with all co-operation from
the public end the other political
parties, there is every reasonable
ground to believe that the objective
could be realised.

SHRI P. G. MAVAI. ANKAR: What
steps han he in mind to streamline the
administration to make {he amend-
ments more effective?
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faal & war srar & wWYT 9@ Y WA
aoclY § At g AT A BT FT 5097 ),
fawdY & 1 72 77 4 3 oY faT ey
¢ 37 g€ Al WA oiv W faw
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Widme kA O TR
feer foveme ®Y 8 &7\ g et
it g § wqr@ & T fvar w1 5w

firerdt & ST R T o FTATT F TAEH7 ATAT

t g frram afasar ) W@aw®
¥ Wy fir g &) T HIE SRTar
§ Wfrm A wAwR fm A wEr d
fie ®hwra T it g A @ gy =fEn o

R LTSI R
¥ W qaTAT 97 | UF ArIrdy 9W =477
¥9¥ gefey wrois ¥ A awar @t
Hfre s wrq & ara oy ¥ gw T TR
Wy gra & fear a9 ¥ gefa sraw
% 5877 279 & afy Wz A7 qg ar
3 qga WRTEY A A 159 ¥ T W
weA fdnalY 1 9Ta  fomame Y wwra < foran
fFag 105877 dtew & femma & s
ig GTHIT &1 49 FfFT 916 9 HY
F94 § 132597 § | TAFT NAAF 79T
& 1 fegdtarTgma A ng FreaT 76 w90
afa w1es frae & & 7 733 AIAY

guzfamararaitar ¥ sgsEa fFane

¥ ? gwarcwer 105 %94 sfv 3w
% feqra & fegraizaard 1 328qar ale

wE arar gy fF ag araTTET e & | AT

farare & wq ng foar amg ar w2 §
fi atwr 77 s aAT Wifge W w9
W19 49 § AT ATATT AT 4T G AT
TATTHY TG FIHRT A TOTT HTATY, |
AL AT HIATA TS |

&&! a3 & wa 34 6 w9 97 o0Te-
ENT T FTAAR | WY F wATE Foory &,
wwOF Fdg W, et W R
IX & g0 fay guT 97 1 #ar wTAy
agufrergurfast ? aAY vErzmRE
ST Tg 1T & 6 2T F WA fady At
TFUEGENTE T G O YA | gTA-
ENR & wawa & s arae g famrg)
fzrnquniw e Q¥ &7 7 4g
faa fear oy &Y a7 qreEhe @
o g sy vz faa frar ? frdrar g
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Fq1 7% frar 7 ary g o & @
a<g &1 ATH grAT ¢ Ay ¥l §9
A FTA A TE QR AT

& we #Y 79T & & 9o a7 =
Y agr 97 AT A qR ¥ 7 F w9
arfeariz & Te< 8, 98 2@ Afag f
L@@ R ATEd Wi ¥ fae It
2 s Fafes & grg Adr S F1 G HT
Aqar aon & A gT i we B fewt
Atzg s AR gaT W T g d 1 4@
SATT AETREY FY ATE ¥ ATHTCHT AT
¥ farrrgd @ s framiar avs g an
fyatt soaTfTaY &Y aCH & A4) | REY 9
o gETRE T, AETAIgAUS
Fram T aFAL | FAA TR FAFTA
Fymagt T GfeE qw fem
oz @& | g e fEA4r R
TMA i1 7@ AT A AW
zaffn &% & W% W& A&l
Wt w1 15 wra # frew a3m
wfgwmraTzagy W fwan Igr wel
a1 fs Ty At weY IAMAT ATRA FO
wiewd argur AT is g dma g fr U
ofy waw 7 $4 AATE G F I F
gudwivgA? e ged AR Qbar
wamg M evad gfs Qe ¥
K A7 IACGHT FAGRY L WALHT
et SO g ar gw A W
sta ar ¥4 w7 wfay frar &
9z AT AT | JTAY GHEAT AT AT
g e 78 wws § W T AT
W a1q W fawrg wgda g 1T ¥ aF
aARaTg fEdas 1T aaT I &
HHETEE FEYBFY 1 T AF AT A
TR agared d@argl Afey Afew 9w
qT g | 3T & g wfe o

YO UF AT §YRIHTT HT ST
WYHT WTEAT § | AT OTH I8 WA
77y (ammaq) fagar f=l &7 8 Al
qufaga ST 03z KAy #7176
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| = SwAm @ W ]

¢ fg w7 QMY & 9T &7 waT g
fg=Y w1 9) fadgw § o9 7 9) O
38 vaq frargutd “wgriat 1w
frerer & ot € qgT Q&Y Aot ar foaw &
gami am faagar T e N E)
R E) 7Z0AST H g forard
a39Y FT 9} oz F W ¥ dywT 3 3w
aFrTd .

“3, In sechon 3 of the pinncipal
Act, in clause (ii) of syb-scction
(38,) for the words “where ng such
price ig fixed"”, the words ‘“*where
ng such price ig fixed, an amount
calculated having regard to"” shall be
substituted.”

waTamrTd vam faagT & wiv
Tamawd Nfrfed Ffaaawad
TEATINATGA S 7 AT oA 7
weamaw fare faar | ;@Y w<@ Qrdar
AT THR & FEY 4TAT 1 qAM gAY AT
Fum 7 Foor nfgn  frar drx ®
F1E ST OFY THAT ®T AY 719 GRA
qATAFAT R | (vwaww) . A&y
TRTT AET LF TTF EATT A HITANET
FIH AR QQ FT3 | WA QA7 T
tfFqumr At faer & A 9 3 A9 o
& &fw o 3t & | qafom g@ s1wTy
FT 31F FET NI 41T 7/ § §7 39
QATHT 7 aY WY WIFIT FE A7 AT
figrdY oy %1 &Y wwnforg s Al fr &
w1 {1 favaw agr wife  wifo
aqtfq, ag ewe T Ay A TIaT 2 AATH
qTHT MAEAT A FHIC | AT A
WTT &) 47T §) TR |

wifwg Yasrawer dn fuara;, 58
vefy sEww & fooar ar fur & 91 5w (2gaw
o1 I ], 36 A HgRA AN E, A9 R
T ¥ SEAA § A T TR
¥ 97 ®ray v forar snar AT LA
w1 .7 ¥ B wrdt & Afa o 79 |/
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£ T cew wly waT § 1 oh B W
T 37 &Y ;g axedre P g WX Iw
A age Pade fearorar g 1 gw v or
fersrvrrwaX §, sv o few =@
grar & s far o fer st o YW
Sram &, wHY wraw & faq, v &
frg ok ®=dY ¥wr & fag Wi g
farerre Fvgg ¥ w1 vy wvd &, Tg 90
A aga g ¢ 1 7 9% ¥ fag faad
o % A e dETey A g A )
et feafT ¥ Fg I W @Y TeA
Ty a1 T & 4 0 T I35 Wi
T AT W WY, WW X 9w fgw Y,
W At & wiw FeT, g w31 9N
I qIgT §, I A AL TR T AT
7€ gum | saferg & w97 §FT 9T @I
gAT g W17 T wWearaw 1 Fadg s

’

weaTe et fay Al : (FANIR)
4 ama gfay | & wea F q@T WA
g & ¥ @ e a7, @Y 0T A A Ay
¥ faqamrar w0y adY ? & ardw o e
g ST A w9 A ?

awiaf W ST AT AT ggT
TEY °r |

QT @Y fag W 7@, S
¥ A 97 | wig fafeeT wgT &
feT 1

wwafe s ¢ FEAT, T & T |

wATe o fag el - waer ¥
wha & o 9T 779 g o, S d
Lkl
MR CHATRMAN: Now, I wilj first

put the Statutory Resolution to the
vote of the House.

The question is:

“This House disapproves of the
Essential Commodities (Amend-
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ment) Ordinance, 1874 (Ordinance
No. 2 of 18974) promulgated by the
President on the 22nd June, 1974

The motion was negatived.

MR, CHAIRMAN: The question
is:

“That the Bill further to amend
the Essential Commodities Act. 1955.
as passed by Rajya Sabha, be taken
into consideration.”

The motion was adopted.

MR. CHAIRMAN: We now take up
the clause-by-clause consideration of
the BilL

ot s Al e e
Fgedt & oY e § —

MR, CHAIRMAN: I will take that
up during the consideration of the
clauses. I will ask the Minister to
amend it suitably, to ¢mend one or
the other.

T wtrn g U wvslY @ € Qe
g § o 9w fadas w1 9di faw arg
gy favar StreT & 1

MR, CHAIRMAN: Let me first ask
the Minister whether he wants to
make any statement with regarg to
the lacuna that has been pointed out
in the English version. I do not find
any amendment to that

PROF. D. P. CHATTOPADHYAYA :
I can only say, the items included are
accepted by us. Where it has mnot
been spelt out, the items included in
the Essential Commodities Act are
accepted by us and that is a correct
version and an up-to-date version,

MR. CHAIRMAN: You do not pro-
pose to amend the English version of
the Bill

PROF. D. P. CHATTOPADHYAYA:
I accept that. In the English version,
it is included there in the appendix
enumerating the subjects. These
items are acceptable to me.

1807 L 8—12
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SHRI JAGANNATHRAO JOSHI: In
the old Act, all these items are men-
tioned. But they are mussing mere.

PROF. D. P. CHATTOPADHYAYA:
Tn the Schedule, it is there,

MR. CHAIRMAN: There is no
amendment to the Schedule. The
Schedule exists ag in the present Act.

SHRI JAGANNATHRAO JOSHI: In
Clause 3, we are going to fix the
prices. Fix the prices of what? We
are going to fix the prices of what.

PROF, D. P. CHATTOPADHYAYA::
I am piloting the Bill on the basis of
English version. I stand by it. It
there is anything left, I can consider
it and include thereafter.

MR. CHAIRMAN: The hon. Minister
says that the English version ¢ the
quthentic copy and the parent Act on
the basis of which he is piloting this
Bill is also in English, There is a
Schedule in the parent Act which is
not being amended, Therefore, I
think, that meets your objection.
We all know that the English version
of Bill is the authentic version, That
is according to article 348 of the
Constitution.

SHRI JAGANNATHRAO JOSHI: In
the English version itself it is mis-
sing. (Interruptions)

PROF. D. P, CHATTOPADHYAYA:
The Enghsh version is the authentic
version and I stand by it.

MR. CHAIRMAN: For future, it is
my opinion, the English and the Hindi
versions should be identical. It is not
unconstitutional to move a Bill In
English, (Interruptions)

SHRI JAGANNATHRAO JOSHI:
He can move an amendment,

SHRI P. G. MAVALANKAR: The
Minister says that he stands by the
English version. He also concedes
the fact that the Hindi version is the
correct version, Yet, he says that he
stands by the English version. How
does he reconcile these two positions?
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MR. CHAIRMAN: He says that .he
13 piloting the English version of the
Bull, .

THE MINISTER OP PARLIA-
MENTARY AFFAIRS (SHRI K.
RAGHU RAMAIAH): Article 348 of
the Constitution says

“Notwithstanding anything im the
foregoing provisions of thus Part,
until Parliament by law otherwise
provides—

“the authoritative texts of all
Bills. ..... shall be in the English
language.”

oft wew fagrlt wvordalt : st
feafer wart & wx§ wa 48 § | sidoic a7
freras wirgar § 1 AfpT v ag §
fr aioft o fardors forg wwitfrer =+
§ A0 W § FJEH KA g S
gagaw § 1 dwd feaw waon
ﬁﬂ'ﬁi:

“In section 3 of the principal
Act, 1n clause (1) of sub-section
(3B), for the words ‘where no such
price 18 fixed’, the words where no
such price 18 fixed, an amount cal-
culsted having regard to' shall be
substituted”. ..

SHRI DINESH CHANDRA GO-
SWAMI. There is no difference, The
amendment reads like this:

“., .for the wordg ‘where no
such price is fixed’ the words ‘where
no such price is fixed, an amount
caleulated having regard to' ghall
be substituted..”

Then it will read lke this;

“Where no such prices s fixed,
an amount csloulated having regard
to thy prise for such gratns or
variety of foodgrains, wedible -seeds,
edible oll,.prevailing or lkely to
prevail,.”
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There was confusien ‘becudse in the
Hin#li version because of the amend-
ments the words ‘had tp be changed.
In the English version, foodgreins,
edible oil, efc, have not been amend-
ed. Theee.nre Mere In‘the criginal Aot
So, I do mot se¢) any difference, (In-
terruptions)

MR. CHAIRMAN: Now let us
sland by the Engmnsh vermon,

Clause 2—(Amendment of sertion 2)

MR. CHATRMAN: 'We now take up
amendmerntts to Clause 2. We have got
amendment No, 27 to Clause 2,

Dr. Laxminarain Pandeya.

o ALY AUV T | (WEHT) -
& qa¥ 27 v & e Sy Aw v
SRAE

Page 1,—
after line 13, insert—
“(b) after sub-clause (x), the follow-

ing sub-clauses shall be inserted
namely : —

(x1) soap excluding hand made
soap, toothpaste and razor
blades;

(xai) fertilisers;

(xin) pumping sets below 5 H.P.
and their accessorigs;

(xa1v) footwear excluding hand made
footwear;

(xiv) stationery:
(xvi) text books;
(xvil) cotton yarns;
(xviil) match-box;” @an
wARwrdfrqs 1 ey

TR e e e Ew W
ST amy | v H R 1 R,
Forerdrarvenmr geafitfhe avaw, 7 a vz wie
[T NT A | T & | e
fama & forg vewreer wrawre
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T Y wor frame W W
qrE@edT ¥, 99 £ ft T ¥ welw
geafee Ady faar war & | 37 o /feR-
forer fiparr Tt arfee | s A@ A O
TR T A TR ¥ o dz v ST
IpaTHA, I w2 fow & wweE gea-
frafier Sy Y ¥ v qTAY, qred e
gt avar, wrfaw, § o, genfs i
 fort #Y @ & w37 wivard &7 &
ey wraT wrfge 9 AfEa ey a8
a7 § | ST F) WO A AT F Ty
g THwTY Wit fewwa Y 7 & | ara-
QEAHT W HEAR FRUT FT 90T G 7
wroTe ¥ | e wra faeer A &1 oy
dF & f97 97 = F w17 Aew
wtfeer | & gamer g fa weft Wi s A
weww giv | T oS F faAr wrer
+T Sffem ST FfoT T Er & | 94vF
#1 0 foufr § i 9at faer adt 20
FaH I AAT ag 0¥ | fERmadsR
T waAg & It B2 fram @ @
WA AT ORI 1 T A AT AT
@ ot AL A | AT A4 AAH WS
& mar ¢ ger-fafera wEa o ot gy
g

S & Qo WHPNWT AFTIH T
s g

o mgHtATORAAFY T o
i & qard § A W W A
oE R T F & § afeie far
AT ATfEY | ¥ e AN FEm R
oA avet wege § | A wwwar g e
TERT AL qUET BT S F )

PFROF D, P CHATTOPADHYAYA
It is there, it 15 already there Now,
under Section 2A we cap change the
List from time to tume, I am sorry I
cannot accept the amendment I think
it 15 not peecessary If and when
necessary we can take care ynder
Section 2A
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SHR} ATAL BINARI VAJPAYVEE
Iz 1t his contention that inclusion of
kerosene 1s not necessary now?

PROF D P CHATTOPADHYAYA
It is there already. The item
‘petroleum’ 1s there Thig ifem
says, petroleum ang petroleum pro-
products So the amendment ;3 mnot
necessary

MR CHAIRMAN 1 wall now put
Amendment No 27 to the vote of the
House

The question 1s
“Page 1,—

after Line IS, insert—

“(b) after sub-clause (x), the
following sub-clauses shall be insert-
ed, namely —

(x1) soap excluding hand made
soap, toothpaste and razor
blades,

(x1) fertilisers,

(xi1) pumping sets below 5 H P
and their agcessories

footwear excluding hand
made footwear;

(xv) stalionery;

(xv1) text books;

(xvu) cotton yarns;
(xvu1) match-box,”

(x1v)

Those in favour may pleass say
Aye

SOME HON MEMBERS Aye.

MR. CHAIRMAN- Those against
may please say No

SOME HON MEMBERS No
MR. CHAIRMAN. The Nos, have 1t

SHRI JAGANNATHRAO JOSHI
The Ayes have 1t

MR CHAIRMAN:  All right,
division, let the lobby be cleared.

The lobby has beem cleared

I will now put the amendment
again,
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{Mr. Cheirman).

Amendment No. 27 was
negatived.

MR. CHAIRMAN: Now the ques-
tion is :

put and

“That clause 2 stand part of the
BiN".

The motion was adopted .
Clause 2 was added to the Bill.

Clauge 3—(Amendment of section 3

MR. CHAIRMAN: Now we take up
clause 3. There are a few amendments
Are you all moving your amend-
ments?

DR. LAXMINARAYAN PANDEY:
I move:

Page 1, line 14—
after “principal Acl,” insert—
“(a) clause (a) of sub-section

(2) shall by omitted; (b)" (28)

SHRI JAGANNATH RAO JOSHI:
[ move: N

Page 1, line 14—
after “principal Act”, mnsert—
‘(a) in clause (a) of sub-
section (2), the words ‘“by

licences, permits or otherwise”
shall be omitted; (b)' (28)

DR. LAXMINARAYAN PANDEYA:
[ move:

Page 1, line 14—~

after “principal Act” insert—
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‘() o <lause (I) of sub-
section (2), the following, pro-
viso shall be inserted, namely:—

“Provided that a tenant of an
uneconomic holding whose main
source of income is from agri-
culture shall be exempted from
the operation of this clause.”;
(b)' (30)

Page 1, line 14—
after “principal Act,” insert—

‘(a) to sub-section (3), the
following proviso shall be insert-
ed namely: —

“Provided that mn case of a
producer, the prices cof food-
grains fixed uncder clauses (s),
(b) and (c) shall not be less
than the vprevailing market

price”; (b) (31)

gurefa wgrEg, 77 d0ET @
THR —

“qe wlgtTan frary o S
o frmfefas sfaegrfog f&ar sy

qw wiafagw & a3 F (%)
I (2) ¥ @vr (w) AT w
feay o , (=) 0"

W W 5 AT § 7 oW §
f Priaes ) weqy Peafr oqrar
W O | T TeR ¥ e
qoreT @ NE § ¢
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“qw wfafaw a3 ®Y
¥ wry qx frfafew siwearfon
gy oy ——

“qa wfafraw & o 3 ¥ (¥)
& gr (%) & gqvanq fretfafa
T Wea aqrive fear omda, waky —

‘T wamMaTE & wived
w1, foe Y wr w1 wew wfe e
7, 1 dr N Penfafe ¥ gz &
s 1

Wt qx wlafrax fodas ¢ ove
AR & Ay qg O fwwr §Y Ay
Tey faarT &), S I AW ATAF
&1 T wEeTE T Y, ft 9T AT O ghe
& Wt fea &, 3@ T W & BT
agr & 7t § formd a1 o1 framt
a1 faa Ay gt warwwT g, § o TEe
WS W A | gafee {3 aueT
¢ fis 12 fram #Y gz & 31 1 Ber
fovarT 99 &Y 5T ar § forg 7 o
AT qA T AT § gy ¥ VAT
¥ A o FY GANETHAET T4}
W1 AT FH T W TF THTC #7
wwg g fr gl one OwE 9% £ T
97 fadt XFTT FT - Tore 7@ AT
twfwg aft sam fv 39 w1 gava<
Wa A g K g g ww o
F g oy AT P B
i wa a@, § W wAniE A
wg
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SARDAR SWARAN SINGH B8O
KHI: My amendment papers have
been recovered from here by someone.
Please ask him to bring them back.

MR CHAIRMAN: Let Dr, L. N.
Pandeya continue his speech.

SHRI KRISHNA CHANDRA HALs
DER (Ausgram): How long are we
going to face this type| of thing from
the ruling party»

Mo WyRY ATe@w qRq A
U O T YA § fF wTwTe
WAV TEIAT FY AU FIT A F qaHAT
&, AfET 39 &7 T 7o Iww! faway
fgT | ¥§ FFA § F@7 MG @
34 wET FAw A T asdr & WX
XA I wa AyAa AL wwd §)
fera siY sy dat Fm @, avarw
g, THET El—H@IT Ia BT AT
o w1 9 Fraw ¥ qadr §afer F
wrgar g f A ¥ oY FrAaw €Y @
I &Y T Ife®, @7 fraw &t
wfowr @Y fr |\ wg Aw § far wE
T ATHTE ST F1A0 7§79 3T q4q7
£ AT 57 Fraq N agFcasd d, ww
faa ¥ gatgw ¥ ATTAT oEd @Y
Tt FmE wr oA 9@ §
T ATA F T AT WY A |
FHTAIA AR IT I AT THL |

PROF, D. P CHATTOPADHYAYA,
I have nothing more to add by way
of reply. I am sorry I cannot accept
them. They will create more prob-
lems and complications.

WMo wwly AiAw Tty WIS
wrgrrfas  giffew  (wewerd
oty) FfArwTEEIE)  TEETEIC
feart #t swfe Y aga ad wh
¢, afer go-wmror @ Ty B AR

HFAT AT )
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{wre e, e v7¥ ]
wre IRt I g3 & At w AW
T.61L @M TG & I§ AT
Wi g o werrwand SRt AT
frgm s i ¥ § o 7 v
TR RETE

MR. CHAIRMAN: He cannot per-
suade the hon. Minister at the last
moment,

I shall now put amendments Nos 28
to 31 to the vote of the House.

Amendments Nos. 28 to 81 were put
and negatwed.

MR. CHAIRMAN. The question 1s*

“That clause 3 stand part of the
Bl
The motion was adopted
Clause 3 was added to the Bill
Clause 4—(Amendment of section
6A)

SHRI B R, SHUKLA: I beg to
move:

Page 2, after line 0, ingert—

‘(b) aftexr the existing proviso,
the following further proviso
shall be inserted, namely:—

“Provided further that i:f uny
case relating to the confiscation
of any essential commodity,
animal or vehicle 1. pending
investigation, inquiry or tmal
before a Court of ecrimnal
jurisdictron, no order of con-
fiscation of such commod.ty,
animal or vehicle shall be made
under this section, and the deci-
sion of the court shall be bind-
ing on the Collector.”. (40).

SARDAR SWARAN SINGH SOKHI:
I am moving my amendments but
with the protest that my papers have
been removed from the House I have
got them back just now, Please give
ruling on it why my papers were
here. I want to know
Who has stolen my
have just been brought

i

from
this from you.
papers 7 They
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back. I would like to protest against
it.

I beg to move:

Page 2, line 8, after ‘or insert
‘any’. (46)

Page 2, line 8, after ‘conveyance’
nsert ‘“including barge and aero-
plane”, (47)

SHRI ATAL BIHARI VAJPAYEE:
As a protest hel may walk out of the
House.

[Sardar Swaran Singh Sokhi then
left the House]

MR CHAIRMAN: I am thankful to
the hon Member who gave him this
advice

SHRI D K PANDA: I beg to
move:

Page 2, line 4, for ‘may’ substi-
tute ‘shall’ (78).

SHRI B R SHUKLA: My briet
reasons for moving my amendment
are as follows.

st waTe wqe (gfzamm)

AgT Agw wvRTe A fag SR
F1 WY TEraEy T &, 39 ¥ WY o
g ST & o efiw §, 77 PrerE X
Prerer 9@ ) o qreredt o o
ot el Y w A oft w4 e
wir= fo grem #F agrwd g oo
atg ¥ faga foar &, & quwr g T
7z forré & o wodt amy Y 4

ot Baox fay wier  (virerarer)
3 ¥ ety waedam o §

W wew ford weRdt
wTdaTEr & frared w1 goe A@ &
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#fpr Y o guT ¢ I 9T FOEX
W ga7  #Y, fanesT guTd FWE
arét &Y ey & faery w0 @ )
T\ # gragfa w@ @ arfed o &
9 AN FY @ AEY AT Av@av
& & 37 % gare fear o F amaw v
TH—TE W8T gUT | Ffad WY WA
a3 w wifey fa = far oy

oY Havre wq<: A & framRl
feard & 7 vgq =fed !

MR. CHAIRMAN: Let us proceed
with the business of the House. As
far as 1 have been able to hear him,
there was nothing objectionable in
the speech he made. Actually, he
seemed worked up because I advised
him not to speak today and that en-
raged hum. Let us forget the incident.

SHRI B. R. SHUKLA: Under sec.
6A, the Collector has got the jurs-
diction to order confiscation of an
essential commodity including the
vehicle, the receptacle, the amimal
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which has been used as carrier in
contravention of an order with respéct
to all essential commodities, Now it
also provides that even if there is no
prosecution launched, even then the
Collector can conflscate and if the
prosecution is launched, he has got
jurisdiction. Under sec, 7 of the orig:-
nal Act, there is also a gimilar provi-
sion for confiscation and sec. 7 has
not been amended. To that extent,
the forfeiture of the property will be
made by the criminal court. So appa-
rently there may arise a conflict
between the decision of a Collector
and that of the criminal court which
18 seized of the case. Therefore,
I have tabled this amendment to the
effect that whenever a case is pend-
ing relating to an offence under this
Act, then the order of conflscation
passcd by the criminal court should
be ¥inding on the Collector Other-
wise, there would be conflict n
jurisdiction,
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18 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday,

Agust 23, 1974/Bhadre 1,
1896 (Saka),
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